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EJ_\STERN ZONE BENCH, KOLKATA
| N |
GINAL APPLICATION NO. 145/2023

(EALIER OA NO. 567/2023)

In the matter of:

TRIBUNAL ON ITS OWN MOTION

 ...Applicant
Verus

State of Jharkhand and Ors.

...Respondent(s)

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 9 (SRG IRON AND

STEEL PVT. LTD)

1. I, Santosh Kumar Pandey, son of Prem Dhar Pandey, aged about
50 years, presently employed as one of the directors at SRG Iron and
Steel Pvt. Ltd., having its office located at 36, Humepipe Basti, Sakchi,
Jamshedpur and works at Vill, Gerua, Patamda, Jamshedpur, do hereby,

in my official capacity, solemnly affirm and state on oath as follows.

2. That I am well acquainted with the facts and circumstances of the
instant case and am duly competent and authorized to swear this
affidavit on behalf of Respondent No. 9, i.e., M/s SRG Iron and Steel

Private Limited. A copy of the Board Resolution authorizing me as the

Chief Secretary, Government of Jharkhand dated 28.08.2024 in the

/S (P) LTD.
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above-mentioned| matter. I have read the replies thereof and have

understood the scope, contents and purport thereof.

4. Before dealing with the allegations contained in the petition and reply
" affidavits, save and except what are matters of record and what is
expressly admitted herein, all ailegations contrary thereto and/or
inconsistent therewith, are denied ‘and disputed as if specifically

traversed and denied in seriatim, I say as follows:

a. That it is respectfully submitted that SRG Iron and Steel Private
Limited was incorporated in the year 1998, and has since been
engaged in the manufacture of agricultural equipment and its by-
products (viz. slags). The unit was established in the year 1999
and .has been duly granted the Factory License under Rules 4 to 10

"~ of the Bihar Factory Rules, bearing Registration No. 67615/SBM.
That rent receipts in the name of the said Respondent have also
been duly issued, thereby evidencing the Responcient’s possession
and occupation of the premises in question. A true copy of the sale
deed pertaining to the land on which the said unit stands
established along with the rent receipts are annexed herewith and

marked as Annexure “B”.

b. The Respondent respectfully submits that the Factory License in
respect of its industrial unit has been duly renewed from time to
time in accordance with the provisions of the Factories Act, 1948
and the applicable rules framed thereunder. The said license was
issued by the Office of the Chief Inspector of Factories,
Government of Jharkhand, and remained valid upon each periodic
renewal. The periodic renewals and continued compliance

demonstrate the bona fide and lawful operétions of the
EL (P)LTD. - -
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Respondent’s unit during the relevant period. Photocopies of the
license, along with the renewed licenses from the year 2003, are

annexed herewith and collectively marked as Annexure “C”.

. The Respondent further submits that the industrial unit is duly
registered with the Office of the Regional Provident Fund
Commissioner, Bihar Sub-Region_al Office, Mango, Jamshedpur,
under the provisions of the Employees’ Provident Funds and
Miscellaneous Provisions Act, 1952. Additionaily, the unit is also
registered with the Bureau of Indian Standards (BIS), thereby
ensuring . adherence to the prescribed statutory and quality
staﬁdards applicable to its operations. These registrations reflect
the Respondent’s commitment to regulatory compliance and lawful
functioning of the unit. A copy of the certificate is annexed

herewith and marked as Annexure “D”.

. The Respondent respectfully submits that upon due compliance
with all applicable statutory requirements and environmental
regulations, the Jhérkhand State Pollution Control Board (JSPCB)
was pleased to grant the requisite Emissipn Consent Orders and
Discharge Consent Orders to the Respondent’s industrial unit from
the year 1999 up to the year 2011. These consents were issued
under the provisions of the Air (Prevention and Control of
Pollution) Act, 1981 and the Water (Prevention and Control of
Pollution) Act, 1974, thereby acknowledging the unit’s adherence
to environmental norms during the said period. Specimen copies
for the years 2003, 2006, and 27.08.2011 are annexed herewith

and marked as Annexure “E”.
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e The Respo‘indent respectfully submits that a Notification dated
29.03.2012 was issued by the Ministry of Environment and
Forests, Government of India, and published in the Official
Gazette, whereby the Central Government stated as follows:
"Nou;, thereforé, the Central Government, in exeréise of the
powers conferred by sub-section (1) read with clauses (v) and
(xiv) of sub-section (2) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986) and sub-rule (3) of rule 5 of :
the Environment (Protection) Rules, 1986, hereby notifies an
area of five kilometres within the boundary of the protected
area of Dalma Wildlife Sanctuary in the State of Jharkhand as
Eco Sensitive Zone (hereinafter referred to as the Eco Sensitive
- Zone).

Industrial Units:

(a) On or after the publication of this notification in the Gazette, no

polluting industries shall be permitted to be set up within the Eco

Sensitive Zone.

(b) Any non-polluting, non-hazardous, small-scale or service

industry, agriculture, floriculture, horticulture or agro-based industry

using indigenous materials from the Eco Sensitive Zone and not

having any adverse effect on the environment may be permitted in

the Eco Sensitive Zone.”

The Respondent respectfully submits that the last Consent to
Operate (CTO) granted to its industrial unit by the Jharkhand
State Pollution Control Board was valid up to 31.03.2012. It is
further submitted that the Respondent’s unit, M/s SRG Iron and

Steel Private Limited, is a non-polluting and non-hazardous

industry, which was duly established in the year 1999 — well prior
/
: RSTEEL (P) LTD.

SRG ._5_¢— L (P)
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to the issuance of the Gazette Notification dated 29.03.2012
declaring the area within five kilometres of Dalma Wildlife
Sanctuary als an Eco Sensitive Zone. It is further submitted that
the said Notification is prospective in its operation and cannot be
applied retrospectively so as to affect industries that were lawfully
established and operating in compliance with prevailing laws at the
relevant time. It is a settled principle of law that “Nova constitutio
futuris formam imponere debet non praeteritis” — a new law ought
to regulate what is to follow, not the past. The Hon’ble Supreme
Court in R. Rajagopal Reddy v. Padmini Chandrasekharan,
(1995) 2 SCC 630, has held that. unless a statute clearly indicates
retrospective intent, it must be construed as prospective. Similarly,
in State of Punjab v. Bhajan Kaur, (2008) 12 SCC 112, the Court
reiterated that subordinate legislation such as notifications and
rules, unless expressly or by necessary implication made
retrospective, operate only prospectively. Therefore, the impugned
Notification dated 29.03.2012 cannot be construed to apply to
industrial establishments like the Respondent’s unit, which had
been lawfully operating long prior to its issuance.

g. That as a conéequence of the aforesaid Notification dated
29.03.2012, the area in which the Respondent’s industrial unit is
situated came to fall within the newly designated Eco Sensitive
Zone. As a result, several fresh restrictions were impqsed on

industrial operations, expansions, and land use changes within the

notified zone, all of which became subject to stringent regulatory
scrutiny and prior approvals from the competent environmental
authorities. Owing to these newly imposed restrictions and the

uncertainty surrounding the grant of fresh consents within Eco

rised Signatory
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Sensitive Zones, the ‘Respondent was unable to obtain further
Consent to ﬂperate (CTO) from the Jharkhand State Pollution
Control Boar(;l, thereby directly impacting its ability to lawfully

carry on operations at the said site despite continued compliance

efforts.

h. The Respondent further states and submits that following the
issuance of the said Notification and the expiry of the last Consent
to Operate on 31.03.2012, it made repeated representations and
submitted applications before the Jharkhand State Pollution
Control Board (JSPCB) seeking renewal of the CTO and
clarifications regarding permissible industrial activity within the
Eco Sensitive Zone. However, despite the Respondent’s consistent
efforts and willingness to comply with any additional conditions
that may be imposed, the JSPCB did ndt ‘issue any fur’;her
consent, citing restrictions arising from the ESZ Notification.

i, The Respondent herein submits that subsequently, the Central

Pollution Control Board (CPCB), vide Circular dated 07.03.2016

pearing No. B-29012 JESS(CPA)/ 2015-2016, introduced a revised

categorization of industries baséd on a scientifically determined

"Pollution Index" after extensive consultations with State Pollution

Control Boards (SPCBs), concerned Government and Non-

Government institutions, industrial stakeholders, and the Ministry

of Environment, Forest and Climate Change (MEFCC). As per the

said Circular, the categorization criteria were finalized as follows:

«WHEREAS, based on a series of consultations with SPCBs,

different Government/ Non-Government Institutions  including

08 AU 075 industries and MEFCC, the following criteria on ‘Range of Pollution
SRG IRON QSIE\EL (P) LTD.
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Index’ for the purpose of categorization of industrial sectors has
been ﬁnalizecil:
. Industrial sectors having Pollution Index score of 60 and above
— Red Category
« Pollution Index score of 41 to 59 — Orange Category
« Pollution Index score of 21 to'40 — Green Category
« Pollution Index score of up to 20 — White Category”
It is most respectfully submitted that the Pollution Index Score of
the Respondent’s industrial unit, M/s SRG Iron and Steel Pvt. Ltd.,
falls within the range of 0-20, thereby classifying it under the
“White Category” as per the above guidelines. Industries falling
under the White Category are deemed to be practically non-
polluting and are exempt from the requirement of obtaining
Consent to Operate by the Jharkhand State Pollution Control
Board. Accordingly, the operations of the Respondent’s unit cannot
be considered as violative of the Gazette Notification dated
29.03.2012. A true copy of the pollution index score report is

annexed herewith and marked as Annexure “F”.

j. The Respondent respectfully submits that ever since the issuance
of the Eco Sensitive Zone Notification dated 29.03.2012, the
Consent to Operate (CTO) for the Respondent’s unit has not been
renewed by the concerned authorities, despite the Respondent

having made repeated representations and submitted requisite

applications in compliance with applicable norms. The continued
refusal or inaction on the part of the authorities to grant the CTO
has caused severe prejudice to the Respondent and has adversely
impacted the lawful functioning of the industrial unit. It is

pertinent to mention that approximately 30 labourers are gainfully
(P) LTD. :
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employed at the said unit, and the non-renewal of CTO threatens
their livelihood and the sustainability of the unit’s operations,

which have otherwise remained non-polluting and compliant with

regulatory requirements.

k. The Respondent further submits that, in compliance with the
directions issued by the Jharkhand State Pollution Control Board
(JSPCB) dated 99.02.2022 and 30.07.2022, it submitted detaﬂéd
replies to the Regional Officer, reiterating its request for renewal of
the Consent to Operate (CTO). In furtherance of such compliance,
the Respondent also duly deposited the requisite license fees
amounting to ¥37,500/- on 21.08.2017 and ¥21,465/- on
11.03.2022, as mandated under applicable regulations. These
actions clearly demonstrate the Respondent’s bona fide intention
to adhere to statutory requirements and maintain continuous
compliance with the directions issued by the regulatory
authorities. Ackn_owledgement of receipts evidencing such

payments are annexed hereto and marked as Annexure 4G

1. That noltwithstanding the Respondent’s repeated reminders,
representations, and payment of requisite fees in compliance with
the directions issued by the Respondent authorities, no decision
was taken on the Respondent’s pending application for renewal of
Consent to Operate. Instead, to the Respondent’s utter shock and
prejudice, it was directed vide letter dated 30.01.2024 to shut
down and dismantle the Slag Screening Plant without affording
any opportunity of hearingbor due consideration of the merits of its

case. The Copy of the letter dated 30.01.2024 is annexed herewith

and marked as Annexure “H”.
SRG IRON gEEL (P) LTD.
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m. Aggrieved by sélch arbitrary and coercive action, the Respondent
was constrainea to approach the Hon’ble High Court of Jharkhand
by filing a wri?: petition under Article 226 of the Constitution of
India, seeking‘appropriate reliefs against the said direction. The
copy of the writ petition without the annexures are annexed

herewith and marked as Annexure - il

n. The Respondent respectfully submits that the aforementioned writ
petition challenging the direction to dismantle the Slag Screening
Plant is presently sub judice and pending consideration before the
Hon’ble High Court of Jharkhand. The copy of the order in the

present writ petition are annexed herewith and marked as

Annexure “J”.

0. The Respondent further submits that they were not an original
party to the present application and was impleaded only vide order
dated 28.04.2025 based on the allegations raised in the Affidavit of
Service dated 20.08.2024, wherein the Hon’ble Tribunal recorded:
“We have perused the affidavit of the Chief Secretary,
Government of Jharkhand dated 20.08.2024. From the
perusal of the same, we find that certain allegations have
~ been made against two industries specifically M/s STP
Limited and M/s SRG Iron & Steel (P) Ltd. Plant.”
“We therefore direct M/s STP Limited and M/s SRG Iron &

Steel (P) Ltd. be impleaded in the array of Respondents as

Respondent Nos. 8 and 9 respectively...”
5. Without prejudice to the submissions made hereinabove, the Respondent
ro. 9 respectfully submits the following specific reply addressing the

is€ues raised uniquely in the above Original Application:

RG IRON & STEEL (P) LTD.
\ e
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SPECIFIC REPLY WITH RESPECT TO AFFIDAVIT OF SERVICE ON _BEHALF

OF CHIEF SECRETARY, GOVERNMENT OF JHARKHAND IN O.A. NO.

145/2023 (EARLIER O.A. NO. 567/2023/PB):

6. Without prejudice to the aforesaid and fully relying thereon I now
proceed to deal with the statements made in the aforesaid Affidavit of
Service.

7. At the outset, it.is stated that the purported Affidavit of Service filed by
Chief Secretary, Government of Jharkhand dated 28.08.2024 based on
which the order dated 28.04.2025 was passed by the Hon’ble National
Green Tribunal, Kolkata (‘The Tribunal/NGT’) is ex facie erroneous,
misconceived, baseless, contrary to records. The contents of the aforesaid
Affidavit of Service filed by Chief Secretary, Government of Jharkhand
under reference contains distorted facts and is completely denied and
disputed.

8. The instant Affidavit of Service filed by Chief Secretary, Government of
Jharkhand has been issued in gross suppression of material facts and as
such on that ground alone the same is liable to be and should be
dismissed.

9. In reply to the allegations raised in the Affidavit of Service dated
00.08.2024 and the observations made by the Hon’ble Tribunal in

paragraph 8 of its order dated 28.04.2025, the Respondent respectfully

submits the purported Affidavit of Service is completely bad in law. The

*

\\ A

N\l

\obé‘;. SiNG g*‘?". nding on the Respondent.
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. Without prejudice to the aforesaid, we further state that the purported

Affidavit of Service filed by Chief Secretary, Government of Jharkhand do

oG IRON & STEEL (P) LTD.
C
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not contain correct facts and as such the actual factual position between
the parties is stated ais hereunder.

11. With reference to statement contained in paragraphs 1 to 15 and various
sub parts thereof oij:' the Affidavit of Sefvice, the same are matters of
record and save and except what has been stated hereinabove and save
and except What'are matters of admitted record all other allegations and
contentions made in the said application contrary thereto and/or
inconsistent therewith are denied and disputed in seriatim. It is denied
thét SRG Iron and Steel (P) Ltd does not have consent to operate, it
lacked water spraying systems and dust control equipment. That the
allegation regarding non-availability of water spraying systems and dust
control mechanisms 1is specifically and categorically denied as being
factually incorrect. The Respondent unit has implemented all requisite
dust suppression and air pollution control measures in compliance with
the applicable guidelines of the CPCB and JSPCB. At no point during the
years of operation was any specific deficiency or violation pointed out by
the Board, nor was any adverse inspection report communicated to the
Respondent. The present allegation appears to have been raised for the
first time without any factual basis or contemporaneous record. It is
submitted that no person can be penalized on the basis of vague,
belated, or retrospective allegations without prior notice or opportunity of
being heard, which would amount to a violation of the principles of

natural justice.

12. With reference to statement contained in paragraph 16 of the Affidavit of

7\ Service, the same are matters of record and save and except what has
cen stated hereinabove and save and except what are matters of
admitted record all other allegations and contentions made in the said

-‘-:..—-—-’ pplication contrary thereto and/or inconsistent therewith are denied

0 0 AUG 05 SA ' it
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and disputed in seriatim. It is once again denied that SRG Iron and Steel
(P) Ltd does not have consent to operate, it lacked water spraying
systems and dust control equipment. The Respondent herein repeat and
reiterate what has belen stated hereinabove in this connection to avoid
prolixity. It is once again denied that all allegations of how the industrial
unit were functioning in absence of environmental clearance or consent
to operate made against the Respondent herein are without any evidence
or without concrete material on record, or baseless, or concocted as

wrongly alleged by you.

With reference to statement contained in paragraph 17 to 21 of the
Affidavit of Service, the same are matters of record and save and except
what has been stated hereinabove and save and except what are matters
of admitted record all other allegations and contentions made in the said
application contrary thereto and/or inconsistent therewith are denied
and disputed in seriatim. The Respondent’s own unit was established
lawfully in the year 1999 with all requisite statutory permissions, and it
continues to maintain an independent and compliant status. That the
Respondent unit is engaged in the manufacturing of agricultural
implements and is classified as a non-polluting, non-hazardous industry,
as duly substantiated under the White Category of industries notified by
the Central Pollution Control Board (CPCB) vide Circular dated

07.03.2016 (annexed as Annexure “J”). As per the Pollution Index

‘Criteria prescribed therein, industries having a score of 20 or less fall
1"1inder the White Category. The Pollution Index Score of the Respondent's

5t § nit is well within this threshold, thereby clearly falling outside the scope
g /?ﬁ
(V4

of restrictions imposed on polluting industries under the Eco-Sensitive

Zone Notification dated 29.03.2012 issued under Section 3 of the
SRG IRON & STEEL (P) LTD.
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Environment (Protection) Act, 1986. Accordingly, the applicability of the

said Notification té) the Respondent's unit is misconceived and untenable.

14. With reference tg statement contained in paragraph 22 to 31 of the
Affidavit of Service, the same are matters of record and save and except
what has been stated hereinabove and save and except what are matters
of admitted record all other allegations and contentions made in the said
application contrary thereto and/or inconsistent therewith are denied
and disputed in seriatim. The Respondent states that the Respondent
has always operated a white category non-polluting unit and has always
complied with the laws. The Respondent submits that it is incorrect and
misleading to state that the activities of M/s SRG Iron & Steel Pvt. Ltd.
were categorized as “prohibited” under Annexure 3 of the Dalma Eco-
Sensitive Zone Notification. The Notification is prospective in nature and
does not affect units legally established and operational prior to its
issuance in 2012. Furthermore, the Respondent has never violated the
terms of the Consent to Operate, and any comparison with M/s STP Ltd.
is miéconceived and factually irrelevant. The Respondent once again
sta;ces that being aggrieved by the order of closure issued by JSPCB, the
Respondent had approached the Hon’ble Jharkhand High Court by filing
a writ petition under Article 226 of the Constitution of India, wherein the
Respondent has sought directions for renewal of CTO and protection

against arbitrary action. The matter is sub judice, and any adverse

or in violation of environmental norms. The Respondent once again

submits that it is incorrect and misconceived to allege that M/s SRG Iron
SRG JRON & STEEL (P) LTD.
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and Steel Pvt. Ltd. has been operating the slag screening unit illegally
and without valid consent. It is reiterated that the Respondent had been
granted valid Conser"ftt to Operate (CTO) and Consent to Establish (CTE)
under the provisioﬁj of the Water (Prevention and Control of Pollution)
Act, 1974, and the Air (Prevention and Control of Pollution) Act, 1981,
from the year 1999 up to 31.03.2012. That the Respondent respectfully
submits that the alleged absence of Consent to Operate (CTO) after 2012
was not due to any fault, negligence, or omission on the part of the
Respondent. The Respondent had, in good faith, made multiplé
applications and representations seeking renewal of the CTO post-2012.
In support thereof], requisite licence fees were duly deposited on
21.08.2017 and again on 11.03.2022, which were acknowledged by the

Jharkhand State Pollution Control Board (JSPCB). Despite having

complied with all procedural requirements, no renewal order was ever

issued by the Board, The inaction and delay on part of the JSPCB cannot

now be used to the prejudice of the Respondent. It is respectfully
submitted that the Respondent has always acted bona fide and in
compliance with law and the Respondent cannot be penalized for a
renewal that was never processéd by the statutory authority despite
diligent efforts.

The answering Respondent respectfully submits that the inspection
purportedly conducted on 27.01.2024 by the committee constituted
pursuant to directions of the Hon’ble National Green Tribunal (NGT),
ich forms the sole basis for issuance of the impugned notice vide
o No. 99 dated 30.01.2024, was carried out without any prior
mation, notice, or opportunity of representation to the Respondent.
The said inspection, having been conducted in the absence of the

Respondent or its representatives, is vitiated by procedural impropriety

/ﬁa IRON.& STEEL (P) LTD.
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and stands in violatipn of the principles of natural justice. Consequently,
any findings or concljlusions drawn from such an inspection are ex facie
arbitrary and cannot form the legitimate basis for coercive or adverse
action, including the ex parte directive for closure and dismantling.

16. Hence, in view of the foregoing submissions, it is most respectfully
submitted that the Respondent has, at all material times, acted in
conformity wifh the applicable legal framework, with due diligence and
bona fide intent. The Respondent has made significant capital
investment, provides gainful employment to local labour, and contributes
meaningfully to the socio-economic development of the region. The
issuance of abrupt and coercive directives, such as dismantling of the
plant, without affording an adequate opportunity of hearing or
adjudication, is arbitrary, disproportionate, and would result in
irreparable harm and prejudice to the Respondent. Such actions are
liable to be interfered with, being contrary to the settled principles of
fairness, equity, and natﬁral justice. The Respondent no. 9 further
respectfully craves leave of this Hon’ble Tribunal to file additional
affidavits, documents, clarifications, or submissions as may be necessary
in the event any new issue is raised, additional information becomes

Ay ~\\a\w§1_i_lable, or if so, directed by this Hon’ble Tribunal during the course of

pceedings.

IFIC REPLY WITH RESPECT TO AFFIDAVIT ON BEHALF OF

t" 8 AUG ? SPONDENT NO. 7 O.A. NO. 145/2023:
17. At the outset, it is submitted that the averments made in affidavit on
behalf of Respondent no. 7, to the extent they are inconsistent with the

records or facts on ground, are denied. The Respondent no. 7 has failed

present a complete and accurate picture of the factual matrix, and the

IRON & STEEL (P) LTD.
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allégations made therein are either misconceived, exaggerated, or not
supported by evidené:e.

18. The R_espondent no.‘l 7 seeks to rely upon the Consent to Operate, but
fails to appreciate t]élat the same was valid only until 31.03.2012, and
the Respondent no. 9, SRG Iron and Steel (P) Ltd has since ceased
operations and made formal intimation of closure on 14.11.2022.

19. The answering respondent further states that based on the uploaded
government notice and the query regarding the pre-existing status of the
-SRG Iroh & Steel Pvt. Ltd. unit since 1998—

A. Background and Consent to Operate:

i. Thé Respondent was granted Consent to Operate under Section
25/26 of the Water (Prevention and Control of Pollution) Act,
1974 and Section 21 of the Air (Prevention and Control of

" Pollution) Act, 1981 by JSPCB, pursuant to its application
dated 11.06.2011.

4. The said consent was valid for the period 01.04.2011 to
31.03.2012 for production of 1200 MT/year of Pawah and
Kudali at the unit located at Village — Gerua, PO - Patamda.

iii. The consent was granted subject to strict environmental

conditions, including:

e Prohibition on modification of the plant without prior

permission,;

. Cormpliance with the Water and Air Acts, and relevant

provisions of the Environment (Protection) Act,
1986;

e Adherence to Rules pertaining to Hazardous Waste

(2008), Chemical Storage (1989), Bio-medical Waste

SRG lHON?EF{- (P) LTD.
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(1998), Solid Waste (2000), and Battery Waste
(2061);
e Maintenance of discharge, emission, and noise
standards;
e Establishment of a monitoring lab and submission of
periodic data to JSPCB and CPCB.
The Respondent haé always operated within the bounds of
this Consent, has not violated any of the stipulated conditions,
and has submitted periodic reports and cooperated fully with the

authorities during and after its period of operation.

B. Clarification Regarding Ihspection & Alleged Slag Screening:

1.

ii.

The Respondent permanently ceased operations and duly
notified the JSPCB of its closure on 14.11.2022.

The slag material observed during the inspection dated
27.01.2024 was pre-existing residual stock remaining from the
period prior to closure. The same was neither processed nor
screened ane{v but remained at the site due to logistical and
space constraints. That no fresh industrial or commercial slag
screening activity was undertaken after the intimation of closure
dated 14.11.2022. The activity, if any perceived during
inspection, was limited to the routine housekeeping and
maintenance of the premises and not in the nature of
operational screening or commercial processing.

The Respondent categorically denies having carried out any
fresh industrial\ or commercial activity, including slag screening,
after the closure date. If any activity was perceived during the

inspection, it was only routine housekeeping or safety

.rised Signatory
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maintenance, which is essential to prevent accidents, leakage,
or environm}ental hazard from static materials.

iv. The Respondent reaffirms that no production, screening, or
processing lactivity has been undertaken, and no Consent to
Operate has; been applied for or obtained post-closure.

C. Compliance with Environmental Norms and ESZ Restrictions:

i. The Respondent’s unit is situated in the. Eco-Sensitive Zone
(ESZ), and the company is fully conscious of its obligations
under the relevant MoEF&CC notifications and guidelines.

ii. Since closure, the Respondent has neither violated any
restriction applicable to ESZs nor misrepresented its operational
status before any authority.

iii. The Respondent has always cooperated with JSPCB and other
regulatory authorities and stands willing to extend full support
in any further inspection, verification, or compliance action.

iv. M/s. S.R.G. Iron & Steel Pvt. Ltd. has been operating its
factory since the year 1998, which is well before the Dalma
wildlife Sanctuary ESZ Notification dated 29.03.2012.
Therefore, any activity carried out before the notification cannot,
by law, be considered a violation of a notification that did not
even exist at that time.

20. That the answering Respondent submits that M/s. S.R.G. Iron & Steel

Pvt. Ltd. has been in lawful possession and operation of its industrial

“Annexure K”.

G IRON

(P) LTD.

Authorised Signatory



21.1t is respectfully sub;mitted that the said notification is prospective in
!
nature, and there is; nothing in the language of the notification which
indicates any retrospective application. Therefore, the operation,
construction, and establishment of the Respondent’s factory, which pre-
dates the notification by more than a decade, cannot by any stretch of
legal reasoning be termed as violative of the said notification. Hence, the
Respondent no. 9’s ﬁnit cannot be faulted or penalized under the said
notification, as the establishment and existence of the industry long
predates the legal regime under which such restrictions were introduced.

22. The allegations made against the Respondent no. 9 regarding violations
of ESZ norms are therefore baseless, misconceived, and liable to be
dismissed in limine.

23. Hence, without prejudice to the general submissions made hereinabove,
the Respondent no. 9 respectfully submits that the allegations in affidavit
by Respondent no. 7 are misconceived and unsubstantiated.

241t is once again submitted that the allegations regarding slag screening
activity are denied, and thé residual presence of slag at the site does not
imply fresh processing or commercial activity. No violation of the Consent
conditions, ESZ notifications, or pollution control laws has occurred. The
Respondent no. 9 further respectfully craves leave of this  Hon’ble

Tribunal to file additional affidavits, documents, clarifications, or
=

%/ \REGD, y.pubmissions as may be necessary in the event any new issue is raised,

* Ldditional information becomes available, or if so, directed by this

>
f’NGH‘“@-Q Hon’ble Tribunal during the course of proceedings.
JHARKY

“ B h mPECIFIC REPLY WITH RESPECT TO AFFIDAVIT ON BEHALF OF

RESPONDENT NO. 2 O.A. NO. 127/2024:

5. At the outset, it is respectfully submitted that the averments made in the

4Affidavit filed on behalf of Respondent No. 2 are denied to the extent that
G IRO g{EEb(E) LTD.

. Authorised Signatory
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26.

27.

they are inconsié,tent with the record or the factual position on the
ground. The Resﬁondent No. 2 has failed to place before this Hon’ble
Tribunal a complFte, fair, and accurate account of the factual matrix.
The allegations C(;)ntained therein are misconceived, exaggerated, and
devoid of any evidéntiary support. Furthermore, the report annexed with
the said affidavit is also erroneous, misleading, and incomplete, and
cannot ‘be relied upon for a just adjudication of the matter.

It is further submitted that the affidavit filed by Respondent No. 2
appears to be based on an incomplete appréciation of the factual and
technical aspects relevant to the present matter. Several key parameters,
-documents, and on-site observations that are critical to a comprehensive
epfironmental assessment have not béen addressed or have been
cursorily dealt with. As a result, the conclusions drawn therein may not
accurately reflect the ground realities. It is therefore humbly submitted
that the contents of the said affidavit, along with the annexed report,
require a thorough re—exafnination in light of the complete record and
verifiable facts.

Without prejudice to the generality of the foregoing, it is specifically
denied that M/s S.R.G. Iron & Steel Pvt. Ltd. has violated any statutory
environmental norms or operated in contravention of the conditions

stipulated in the Consent to Operate or other regulatory approvals, as

2\ alleged in the affidavit of Respondent No. 2. The assertions made against
|

i¢ Respondent no. 9 appear to be based on either outdated information

law and in compliance with the directions issued by the competent

1051

authorities from time to time. Where deficiencies, if any, were pointed out

SRGRON & STEEL (P) LTD.
i %

Authiorised Signatory
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during past inspections, the same have been promptly addressed and
duly rectified to the satisfaction of the regulatory authorities.

28. Response to Allegations against the Unit-
Without prejudice| to the foregoing, it is submitted that the allegations
made against M/s S.R.G. Iron & Steel Pvt. Ltd. regarding slag screening
activities, dust emissions, and lack of dust control mechanisms are
misplaced and not borne out by verified inspection records. The unit has
implemented appropriate dust mitigation measures such as water
sprinkling arrangements, covered storage areas, and use of enclosures at
relevant locations. The industrial processes carried out do not inherently
generate dust emissions in any significant quantity, and any isolated
observations, if at all made during inspections, have already been
addressed through corrective measures.

29. Emission Control and Absence of Pollution- The Respondent no. 9 is
conscious of its environmental obligations and has ensured that
emission levels, where applicable, remain well within the prescribed

standards. Third-party air quality monitoring, carried out at regular

intervals, confirms that the ambient air and stack emissions, if any, are

' 30. White Category Classification- It is most respectfully submitted that
M/s S.R.G. Iron & Steel Pvt. Ltd. falls under the ‘White Category’ as per
the industry classification notified by the Jharkhand Pollution Control

Board (JSPCB). The operations undertaken by the unit are non-polluting

in nature and inveolve minimal or no industrial effluent or air emission.
/as IRON & STEEL (P) LTD.

orised Signatory
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82.

As per JSPCB guidelines, White Category industries are those which are
practically non-polluting and hence exempt from the requirement of
Consent to Operate under certain circumstances. The activities carried
out by the unit strictly conform to this classification, and any deviation
alleged by Respondent No. 2 is contrary to the settled regulatory
framework. The same may be evident from the document annexed hereto
and marked as “Annexure L”.

Regulatory Status and CTO Proceedings- It is submitted that while the
affidavit states that the unit did not possess a valid Consent to Operate
(CTO) from JSPCB at a certain stage, the same does not take into
account the fact that the unit had already applied for regularisation and
submitted all required documents for obtaining CTO. The application is
eitﬁer under process or reconsideration, and the Respondent no. 9 is
actively cooperating with the regulatory authorities to ensure compliance.
The proceedings initiated by JSPCB, including the closure and
dismantling orders, are subject to ongoing representation and legal
review. The Respondent no. 9 has requested reconsideration on technical
and legal grounds, and no irreversible action may be taken in the
interim.

It is further submitted that M/s S.R.G. Iron & Steel Pvt. Ltd. has never
opposed or objected to the directions of dismantling, and remains fully
compliant with the instructions of the regulatory authorities. However,
he Respondent no. 9 has made a bona fide request for adequate time
and support from the relevant authorities, particularly with respect to
the allotment of alternate land and compensation. The sudden closure of
operations has resulted in significant financial and livelihood losses, both
to the promoter as huge amount has been invested and bank loan in

running the plant and to a large number of workers and dependent

SRGIRON & STEEL (P) LTD-

7

/"4/ = (  f
B Authorised Signatofy
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families. Various stakeholders are dependent on the said plant i
labour bank, state téx authority, electricity d g
; epartment, central
government as well as local circle office. The unit had been operating for
several years and served as a source of sustenance for numerous local
households. In view of these circumstances, the Respondent no. 9 has
merely sought a phased and orderly process of compliance, ensuring
minimum disruption and safeguarding of human and economic interests
33.1t is also pertinent to submit that the operations of M/s S.R.G. Iron &
Steel Pvt. Ltd. have contributed significantly to government revenue in
the form of Goods and Services Tax (GST) and other statutory levies. The
unit has been a regular taxpayer and its commercial activities have
generated substantigl financial inflow to the public exchequer over the
years. This aspect underscores the economic importance of the unit,
both in terms of revenue contribution and local employment. A sudden
and unstructured closure not only affects livelihoods but also results in a
recurring loss to government revenue, which could otherwise be

sustained through a balanced and regulated transition.

34. In light of the foregoing, the Respondent no. 9 most respectfully prays

bunal may be pleased to take the present Counter

that this Hon’ble Tri

idavit on record, reject the allegations made in the above affidavits,

pass such further orders as may be deemed just and proper in the

9“:‘% terest of justice and also grant liberty to the Respondent to place on

OF jaRe ,

§ ) A“ﬁmrecord any further documents, reports, or submissions that may be
necessary for the effective adjudication of the matter.

35. In light of the foregoing, the Respondent prays for the dismissal of the

instant application.

fG/IRON L (P) LTD.
AUthorised Signatory
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36. The statements made in paragraphs 1 to 33 of the instant affidavit are
true to my knowledge and belief and I believe them to be true and the

statement made in ’paragraph 34 to 35 is my humble submission before

this Hon’ble Tribunal.

Solemnly, affirmed at on 09t June, 2025.

__SRG IRON EL (P) LTD.
Authorised Signatory
DEPONENT
VERIFICATION: -

I, Santosh Kumar Pandey the abovenamed deponent, do hereby verify that the
contents - of the present Affidavit are true and correct to my personal
knowledge. No part of it is false and nothing material has been concealed

therefrom.
SRG IRON & STEEL (P) LTD.
\/ ed Signatory
DEPONENT

FILED THROUGH:

Signed// Put L.T.\.
in my ance

SAURAV JAIN, V dvocate
ADVOCATE ")efgﬁsmjﬁ-z%
3A, Auckland Place, 8th Floor,

Vasundhara Building, 2/7 Sarat Bose Road,

2nd Floor, Kolkata-700020
P: 88204-55601

PRAMOD KUMAR BHAGAT

NOTARY PUBLIC
East Singhbhum, Reg. no.2842 (J)
Govt. of Jharkhand, JSR.(INDi#"
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BOARD RESOLUTION

EXTRACT OF THE MINUTES OF THE MEETING OF THE DIRECTORS OF COMPANY HELD ON
10/07/2025 AT THE REGISTERED OFFICE OF THE COMPANY AT (ADDRESS) 36,HUME PIPE
BASTI,SAKCHI, JAMSHEDPUR- 831001

Resolution to authorize Shri. Santosh Kumar Pandey,Director of the Company to Appear before
Honourable National Green tribunal Kolkata bench And submit the all required documents

Further, resolved that Shri Santosh Kumar Pandey, Director of the company is authorized and
empowered to take all necessary steps and action on behalf of the company in this connection and to

sign Application form and other documents.

For & On behalf of-

SRG IRON & STEEL (P) Ltd

Santosh kumar Pandey Prem Dhar Pandey Shyam Dhar Pandey

SRG Iron SRG iajaal (PR,
. O I
ctor—

Director.

IRON & STEEL (4] 110

Office : 36, Humepipe Basti, Sakchl, Jamshedpur
Works : Vill. Gerua, Patamda, Jamshedpur
Phone : 0657-6553555, 6558555 Emall : srg_skp@rediffmail.com Website : www.srgindiaagrico.com

vof i 08-08-2025, 14:49
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THIS DEED CF SALE IS MADE O N THIS THE 3¢ 7#-DAY o

ALE DE

OCTOBER, 1998, AT JAMSHEDPUR, B Y :-

i ﬂm 1. SHRI PREMDHAR PANDEY, 2, SHRI SHYAMDHAR PAN DEY,

(R both sons of Shri K.S. Pandey, hoth by faith Hindu, by

v A 85'0 T
“\,‘W occusation kusiness, by Nationality Indiang, both residents

I 2 o . ]
ik of 35, Humenioe Bustee, within P,3, Sitaramdera, towm

i' —

5/75/ Janshndpur, Di trict Singhbhum East, here-in-after called

the SELLERS, (1&1.“._.}1 ax 1ress.1.on, vihere it so admits, shall
ot -

2lvays mean and include their res»ective heirs, successors,

¥

reprasentatives, administrators, nomees and agsiong)

e

of the QIE PART

X_FAVOUR OF

R —— g o S —

MESSR3, S.R.Gs IRN & STEEL COMPANY PRIVATE LIMITED,

2 company registered under the Com_oanies’hct, 1956, having

—
its registered Office at 35, Humepipe Bustee, P, S, Sita-

ramdera, towm Jamggdpur, District Singhbhum East A
A T R e ’;'3/ o0 2 ‘e

—
»
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}ﬂp//
B

represented by its one of the present Directors, SHRI

ASHOK PANDEY son of shri S.D, Pandey, by faith Hindu,

by ocoupation usiness, by Nationality Indian, resTdent

-

of 36, Humepine Bustee, 2,5, Sitaramdera, town Jamshedpur,

P._\“\m
District Singhbhum East, h

ere-in-after called the

SURCHASER, (vhich exoression, vhere it so admits, chall
e

mean and inclide its successors-in-osfice, executors,

administrators, lagal refresentatives, non and assigns) -

of the OTHER PART ;

NATJRE OF THE| DEED

)

DEED OF SALE,

CNSIDERATIMN AMOUNT

Rs, 2,00,000/- (Rupees two lakhs)

only —M

WHEREAS, Sri Karuna Sindhu Patra son of late Upendra

Sop——

Nath Patra and Sri Jitendra Math Patra scn of Sri Karuna
Sindhu Patrs, (later as Attomey of Tripurari Mandal son of
—

b e .
late lMahadev Mandal), were the owners of raiyati land

;_'J/ PRI N, T
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measuring an|arsa of 3.73 decimals, (three acres & seventy
—
Gerua, recorded under

tFres decimals), situated at mouja

0l1d Khata No, 25/104, being 0ld Plot No. 71, corresoonding

to New Khata|No, 111, being lNew Plot Nos. 260,261 ana 262,

within 2,5, Patamda, Thana Mo, 21/138, District Singhbhum

AND WHEREAS, the aforesaid land was jointly ourchased

by said Karuna Sindhu Patra and Tripurari Manda com its

%)

srevious owmer, vide a registered Sale Deed, bearing

Hda

=)

eod Mo, 4043, dated 09=07-1563, recistered at Sub-Registry

—-_'—'-——-__\
Office at Jamshadpur, on naymeit of valuable consideration

AND WHEREAS, said Karuna Sindhu Patra and his son
N

Jitendra Math Patra, as Attormey ofmpurari Mandal

have jointly sold land measuring 3.40 (three acras & forty
decimals, out of their total land measuring three acres

seventy threeé decimzls, being portion of 0ld Plot No. 71,
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OUSAND

P . x i

under 0ld Khata No. 25/104, corresnonding to New hata
No. 111, New Plot Nos., 260, 261 & 262, of mouja Gerua, P.5.
Patamda, Thana Mo, 21/138, District East Singhbhum, to the

—
oresent Sellers, by virtue of a registered 3®le Deeg, bearing

Deed Vo, 4131, dated 10-11-1555, registered at District

sub-Registry Office at Jamshedpur, on raceist of valunable

consideraticn | amount ;

AND WHEREAS, after purchasing the aforesaid land, the

2resent Sellerg have levelled and developed Ti%e same and

they are in peaceful physical possession over the same asg

e

the absolute owvmers, without any intarristion from others

ATD WHEREAS, the Purchaser Company, aoproached the
Sellers to ourchase the raiyati land measuring 1,00, (one)

acre, being portion of New Plot Nos. 261 & 262, under Hew

¥hata No, 111, |of mounja Gerua, within P.s, Patamda, Thana

No. 21/138, Digtrict Sinchbhum East and offered a sum

i ——
‘Lfoo 5 e
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of Rs. 2,00,0C00/- (Rupees two lakhs) only, and the Sellers

have agreed to sell the aforesaid land, morefully described

in the schedule below, on said total consideration of

Rs, 2,0C,000/- (RPupees two lakhs) only to the nresent

urchaser Company, on the terms and conditions stated

herein bzlow :-

NOW THIS DEED | ¢F SALE WITNESSETH As FOLLOWs =

1, THAT, in consideration of the said sum of Rs,.2,00,000/=-

(Rupees two lakhs) only, already »z2id by the Purchaser to

p—

with all their right, title, interest, oossession, easements,

and anourtenanges thereto, in favour of the Purchaser TO

B e/ Benie
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HAVE A'D TO HOID the same as the absclute ovner thereof,

without any interruotion, hindrence or disturbances from the

e

Sellars or any other oersons claiming under them.

25 THAT, the Sellers h?’V" delivered the physical oossewgsion
of the schedule| below land to the Purchaser from today

i THAT, the Sellers, henceforth cease to have any rioht,
hY

title and interest over the schedule below land and from today,

the Purchaser has bescome the absolute ovmer of the schedyle
belew land and it is free to use and enjcy over the same in

arny manner as the Purchaser Company may deem fit and pDroper

= 5 A
for vwhich the Sellers and/or their lecal heirs, successors

shall have no concern or objection vhatsoever in any manner,

4., THAT, the Sellers are the sole and absolute ovners of

the schedule below land and there in no other co-sharer/s

—

of the gaid land.
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5.

THAT, |the Sellers herelby Assure the Purchaser and

Covenant :p

i)

i
e
—

that the Sellers are the absolute ovners of the
Seeis

schedule below land and are fully entitled to

digoose off the same in favour of the Purchaser.

that no right of easement of any kind is available

to any other nerson or »ersons in resoect of use

and enjoyment of the land detailed in the schedule

pelowi

that the schedule land is free from all encumbrances,

s e
liens|or charges and attachment of any kind

vihat spever.

that the purchaser shall have cquiet and peaceful

3/ se B o
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i

. 2
i
L

h

nossessicn and enjoyment ‘over the schedule below land.

[10/38

~N2

v) that in the event of the schedule below land or any

part/share thereof being lost by the Purchaser due to any

claim of irterest of share therein, the Sell@drs vith their
resoective hellrs and successors shall be hound to make good

the loss which the Purchaser may sust=ined.

vi) that the Purchaser shall be entitled tc obtain mitation
of the schedule below land in its r -t rds of
the landlord, [The State of Bihar, through C.0, Patamda and

shall nay mnt for the same and obtain its receinsts.

wii) that the Selie::'s h=reby assure the Purchaser, that
they will exeaqute and recister any other Deed of Assurance,
at the cost of the person requirtrg—she same, if necessary,
to more nerfectly ensure ths ownership and possession of

the Purchaser over the scheiule below land,
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ONE HUNDRED RUPEE

6 THAT, the terms and conditions of this Deed of Sale,

shall be bipding on all concerned.
&

g CH\E D T IL.E

ALL THAT piece and pareel of Raiyati Land measuring

ey

1.00 (one) gcre being 0ld Plot No. 71, under 0ld Khata

SEESE —

Vo. 25/104, corresponding to portion of New Plot Nos. 261 &

T i

262, under New Ihata No, 111, of mouja Gerua, P.5. Patamda,

Thana Yo. 21 (138),,Pergana Dhalkhum, within the juris-

LT | e P

diction of District sub-Reaistry Office at Jamshedpur,

District singhbhum,Eagt, which is bounded as follows :-—

rorth : Nala ; South : - Rest oortion of Plot FMo. 251(nij):

East : peortion of Plot No,., 203 & vortion of 2lot MNo. 260

sold to Mailat Steel Incustrics bodwy

Portion of Plot Mo, 252, (nij) & Plot No. 263 &264:

o
wm
3
Lz

Annual Rent| cf Rs.l.50 paise only, »ayable to the Landlord:
The 3tate of Bihar, through C,0, Patamda. 10

— py v
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I w;ﬂ:ﬁss WHERECF, the Sellers have signed on this

Deed of Sale, at Jamshede day, month and
year first akove written,
lc %

( 2remdhar Panded

%
g e Phor Z«c{m Z.
: &3‘ 7o o948

{ shvamdhar Pandey )

Exeantantg,

pad over and eXnlained the contant
of this Déed of Sale to the Execut-
ants and they have admtted all the

contents tocbﬁ).e and'iorrszct.
£ h—
. 4057 5)relg¥

SR 3/ &t PO
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GOVERNMENT OF INDIA
R fow e
TRADE MARKS REGISTRY
R g s, 1999
@yrade IMarks Act, 1999
AR fove » ey &1 g, gRr 23 (@) Fram 62 (1)
Certificate of Registration of Trade Mark , Section 23 (2), 9@@62 1)

AT
No.7g7269

“raR fir wiwar/ Trade Mark No. 1534916 Reti®/ Date 44 00 5007 SUEEAT/ J.NO. 3, 4g0-
<& wwilra fear svar ¢ & R ver e = warefy e WA WA &, G ..o, iR ok WD S R A
R R [ T S o PR — T W YRl gt qo1 & |

Gertified that the Trade Mark / a representation Is annexed hereto, has bean registered in the name(s) of

SALLL TRON & STEEL (P) LTD. TRADING AS S.RG.IRON & STEEL (P) LD, VILL.GERUA,PATANDA EAS]
SINGHBHUM MANGO,JAMSHEDFUR,JHARKHAND. .

in Class Under No. as of the Date
) 8 1534916 27-Feb-2007
POWEAH, KUDALL ROUND, CROWBAR, ANGLE, T.M.T BAR,SHOVEL, CULTIVATOR

In respect of

..ﬂﬁwﬁsﬂwgﬂmwa

Gealed at my direction, this

Ay

arrary g <R, ey | ‘ . wmNR frs Weew

1

March 20, 2009

Trade Marks Registry, Mumbai Registrar of Trade Marks

R TRIRL, T
cetual Property, India

T ElE anideT @ aig § 1o 9f @ oy ¢ il aqweeE T8 o o 9 wraml @ R ot v Yo T B Bemly @ s w f il fer o W)
Reglstration is for 10 years from the date of application and may then be renewed for a period of 10 years and also at the expiration of each period of 10 yaars
zsumvﬂmmﬂﬁ'ﬁmﬁhﬁmmﬁmmmﬁmmh

Tnis certificate Is not for use in Legal proceedings or for obtaining Reglsiration abroad.

—-fi‘iuwﬂ—mmmﬁa%wﬁfwﬁmwﬂrhmﬂ.mmiwmiuﬂimm#mtmw#wmﬁsﬁwmimmﬂ

Jed Reur wrn wiige

“inta : Upon any change of ownership of this Trade Mark, or chan
4 ONCE be made 1o reqistsr the change.

e I Y IR,

ge In address, of the principal place of business or address for service In India & raquest should
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- ‘ - i Form RC
Central Excise Registration Certificate

[Under Rule 9 of the Central Excise Rules,2002]

This is tocertify, subjectto conditions specified below, that M/s _SR ON &

REGISTERED COMPANY (Registrant and its constitutions) is registered for
MANUFACTURING OF EXCISABLE GOODS_ (type of business) at ER -
COLLEGE, JAMSHEDPUR (EAST SINGHBHUM), JHARKHAND, 831018 (address of the business
premises) on the basis of the application received in this office on 04/03/2005 (date of receipt).

Registration Number is : AAECS4383DXM002

P e ey

e m
T oo Sas o ‘ AL l/ﬂ
‘_-_,E._':;‘_',_.-,f-\—l-:__;\",k; p ;
- T ¢ o
= -3 Signature of the § -
Tt Assistant Commissioner of Central Excise
e B BE - (With Name and Official seal)
“L‘f-:'.)\... . o iy uuq’-,‘fJ ~@.
N e . B, A 5
Date : 04/03/2005. :}"133;5};;;.' #T;;‘ﬁ@“fw' e A‘.S‘-ff.n‘af;‘t? C.?n. :,‘.c:a;msi:
Place : Jamshedpur IV=Di¥i§:l\‘?F:7_.:_;-—-—:/ Cenéral LAtz Div.-1y
i Jaishidpur,

Coeditions
(i) This Registration Certificate is valid for the premises and purposes specified in the application.

(ii) Registration Cenrtificate is|not transferable.

(iii) This Registration Certificate is not valid in case the constitution of the management of the firm undergoes
change(s). ’

(iv) No corrections/changes in the Registration Certificate will be valid unless the request for any
correction/change is applied for and the same is acknowledged.

(v) This Registration Certificate shall remain valid till the Registrant carries on the activity for which it has
been issued or surrenders it or till it is revoked or suspended.

i
(vi) The grant of this Registration Certificate shall be without prejudice to the rights of any other person(s) over |
the registered premises or purpose to which such person may be lawfully entitled.
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THE GERTRAL SALES TAX ( REGISTRATION & TUANOVER ) RULES 1957
~ FORM—B :pu{z,
( See Rules 5(1))

CERTIFICATE OF REGISTR ATICN

No. Bihar A- 2o (Central) - i
: M=
This is to certify thal M/s... SEITRHY._ITYR 308 S oD - et

L U e e L ey

Whose principal place of business| within the state of Bibaris ....eecciveinecores oo \
SHUBERR. At —vusiinas = cmainen sk sl e e A R e
TR, TOIET, THOSTURHO, 8T EC |

BEE bE es w8 am Y e 0 © emes P 08 e e 800 DO NIT mae S8 B0 S50 B0 e FE S mmm i 0c s 0O Bma 0l gow ¢

has beezn registered as a dealer under section 7(1)7 .2; 0!l the Central Sales
Tax Act 1957

The businessis:

Wholly L ‘
Mainly Wmﬁ“ ae
Partly ) oyl
Partly -
Tae. classes of goods specified for ths pirpds:s of sub-section (1) and (2) of
section 8 of (he suil At {s/are as follnws and the sales of these goods in the
couse of inlerstate trade to the lsilter shall be taxable at the rate specified in
that sub-section subject to the previsions uf sub-section (4) of the said section

(a) for resale. sy, oy &vwt, T, Wy om @™

(b) for use in the manutaciure or
processing of goods for sale

(c) tor use of mining

() for use in the generation or
distribunon of electricity -
or any other form of power

+e) for use in the packing of goods

for sale | resale
The dealer manufaciurers, processzs or :ttractsin mining. the fallowmg

classes of goods or generates distributesthe folly¥ing form of power e, g BIALT. ﬁ!ﬁ
Tne dealer’s year for the purpose ol account runs from...y. sﬁ'.... WS i i l

dayot . .MM .. .. tothe..3dL®h . __ _dayor. AW _ ... . _.

The dealer hii nd 1iditional place of business [ has-additionsl place (s) ol
busineseas stated below :

ta) in the State of registraton
(b) in other states

The dealer keeps warehouse at the followirg place within the State-of
rezistration
(1N

(2)

2.?.'1_2:??...._;..:. .. until cancelled -
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: ACKNOWLEDGEMENT
PART- Il ﬁ e ; v
1. ws @FIo@TXO . 5‘i‘° A T EE krunus LED MEMORANDUM FOR A TN = D& 3AY
(MANUF, RINGISERVICE) ENTERPRISE AT THE ADDRESS ~T\D.~tc. AT -‘F‘\‘
PN evess i » FOR THE ITEMATEMS INDICATED BELOW AS R THE FACTS STATED IN FOR
NOD 0 6‘@ AND ALLOCATED ENTERPRENEUR'S MEMORANDUM NO. AS BELOW :-
2 DETAILS OF IT MATEMS TO BE MANUFACTUREENSERWCE TO BE PROVIDED.
SL. NO Tiems of ManufaciurelType of service lo | Capacity in case of Inilial date of .
be rendered . manufacture production/commencement of
sarvica
T GG GRE BTAaS) [TASee M | 24 Ol 2eoo(ge anp)
5 A LS W s B N
T RS R R AN BocovT | 55 063 00k (Al A )
? ’ 2 e [ 1] 1 w -8t
(Add additional sheet if required) o
3. DETAILS OF PLANT AND MACHINERY AS PER DATE-WISE INVESTMENT = i
- SL. NO. Investmentin Plant and Machinery/Equipments Date of Investment ol
'S L a LY = ) Ly .
g TS OIS, o1 T B8 SNG Ry q 667 &ne - 208t 5T )
2 +
. ez %, ﬁﬁam:ﬂﬁwrm R 114+ oo amet - 2606 (pisic A
(Add additional sheet if required) ? Ka- 212 87001
4 NOTE ; THE ISSUE OF. THIS ACKNOWLEDGEMENT DOES NOT BESTOW ANY LEGAL RIGHT. THE
ENTERPRISE IS REQUIRED TO SEEK REQUISITE CLEARANCE/ LICENCE/PERMIT REQUIRED UNDER STATUTORY
OBLIGATION STIPULATED UNDER THE LAWS OF CENTRAL GOVERNMENT/STATE GOVERNMENT/UT
ADMINISTRATION/COURT ORDERS
5. DATE OF CHANGE OF CATEGORY - DDMMYYYY

=[=Td-1-1-TH-
BRINIEARSRECY

al
2 ]

3. DATE OF ISSUE

7 NATURE OF ACTIVITY
(MANUFACTURING-1,SERVICES-J

8 CATEGORY OF ENTERPRISE
(MICRO-1, SMALL-2, MEDIUM-3)

9 ENTREPRENEURS MEMORANDUM

[oarn ] BB R

‘First two Doxes are for State/UT code, next three boxes are for Districl code, sixth and seventh boxes are for category of enterprise
‘sixth box for indication manufacluring or service and seventh box for indication micro or small or medium) and last five boxes are for
=M number]

bzl
DATE @) W\ 2889 JJWW A
SLACE qm _ gﬂﬁ%&%

' Rige, TEaT!
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7 (To be filled up and submitted to District Indﬁstpibs-Centre after commencement of production/activity)
: / [THE ROWS WHICH HAVE BEEN REPEATED NEED TO BE FILLED ONLY TO THE
/" EXTENT THAT THE ACTUAL DETAILS ON COMMENCEMENT VARY FROM THOSE IN

4 ‘

PART-])

I. EM NUMBER (Part I)

i R b e

D D MM X Y

II. DATE OF ISSUE

55 MM Y oY ¥

11, MONTH OF COMMENCEMENT OF PRODUCTION / l D | & ]'2_ | o lo lé}
ACTIVITY

1. NAME OF APPLICANT

SIAN[T[O[S[H]_[PAIRIDIE]Y

2. (2) ADDRESS OF COMMUNICATION- | 3
- 316 [R[o[M[E] [PIUTPIE] [BlAls{T])
SIAKCIAN | ISIAMISIHIE[D[PIUIR]
ElAS]T] [sUIN[&p{BRIVIM (e | $[3[LIOO]T]
(i) TELEPHONE NUMBER NEEEBE 514 ]2]5]0

BEESAREEEE

\HONE NUMBER [@[2o]alols]5]3]4]a]

& (b) PERMANENT RESIDENTIAL ADDRESS (MAIN APPLICANT)
=le] THRIUIMIET Teli [rlE] [RlA[s|{T]!
STAR(CA1 | TT[AM[S|HIEID[PlVIR
rv [8]3[1]0]0]]

(i) TELEPHONE NUMBER m 65716 [4[s]4] 252
(i) FAX NUMBER [T E b Tt et
(ili) CELL PHONE NUMBER [a[2]ol4 [6 [=[4]0 |6 |B]

(iv) E-MAIL. |

|

1073
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5
X
’i‘t P

(iv):  WEB-SITE |

_,é.; 3. NAME OF ENTERPRISE

S IRl &) |1IRIC
(Limpl |

4. LOCATION OF ENTERPRISE
" (i) VILLAGE/ TOWN \'Cl_’[ Bl

LP1A 7

CODE

(ii YTEHSIL / TALUK /| P |A TIAIMID |A
MANDAL | .

CODE _ -- s
“ i) DISTRICT  [EJA[S]T] ISIIlHlGdHlBlHlul'\‘l\ ]
CODE | 1
STATE  (FRTATRIKHAND] [ [ [ 1T T 1]

CODE bl

(v) PIN CODE L

(vi) AREA ; (RURAL -1, URBAN -2)

5. CATEGORY OF ENTERPRISE
(MICRO-1, SMALL -2, MEDIUM - 3)

P B0

6. NATURE OF ACTIVITY [Tick Appropriate Box(s)]
(i) MANUFACTURE
(i) SERVICE -

7. NATURE OF OPERATION
(Perennial-1, Seasonal-2, Casual-3)

8. WHETHER THE UNIT IS AN ANCILLARY

P B O-

( Yes-1, No-2)

' M- B R LYY
9 MONTH OF INSTALLATION OF PLANT & MACHINERY '[o] \ ] 219\ o\o\
10, WHETHER THE UNIT IS REGISTERED UNDER FACTORY ACT @

( Under Section 2m(1)/2m(ii)-1, 85)[)/85(ii)-2, not registered —3)



- 4R | 1075

- (iv) " -EQUIPMENTS

(Ini case of servicing lmlt) : - : : :
(v) FOREIGN EQUITY, IF ANY VALUE* ll.

ould be filled from right side e.g. if the value is Rs,10 lakh it should be
“‘Th This wﬂl also apply to all other items (rows) where quantity, number,

VALUE*

(oA

3"

14. INSTALLED CAPACITY PER ANNUM

(iii) PLANTA QEY-. - UNIT
PRODUCT. POIA RAH .....orvvenrinncn slololo] [ MIT]
PRODUCTIMREIREENL. ......cocooreevssvisann L | | J .l; | L]
_ PRODUCT... CROWBAR: .o, EEEE R :
propger. ShoveL Quewet o [T T THEEaET ot
TASHALA CULTIWATOR/ Bt ; goi)
(ivJPLANT B QTY UNIT Y
PRODICT .. .o vounssssserssssssenssebsmeniadgsiins |

PRODUCT.. ......... . W o | ;
PREBRICTICL Bl b il N Lol do FEREEY | :
B L1 |

1S. POWER LOAD HP/KW. [T 1 [&sl0]
16 (?I S;{g&E&E%c;URCE OF ENERGY/POWER 100 0] ] |

(NO POWER NEEDED -1, COAL-2, OIL-3, LPG-4, ELECTRICITY FROM GRID-5,
ELECTRICITY FROM GENERATOR- 6, NON-CONVENTIONAL ENERGY -7,
TRADITIONAL ENERGY/FIREWOOD-8)

(i) If no power required, specify reasons;

(b) INDICATE ANNUAL REQUIREMENT
SOURCE OF ENERGY QTY UNITS

12.B K\/A Cman 3613




‘ EMPLOYMENT . fgde. ST
’ v N MALE _ FEMALE
' ‘ 2 ( Nos.) (Nos)

() MANAGEMENT & OFFICE STAFF e

(i) SUPERVISORY

(iii) WORKERS 21
; 18. TOTAL ANNUAL TURNOVER (in Rupee.) - T
i, (If less than one year of operation, then 5141 : Il I.‘S]‘)lglb
; expected turnover)
' 19.  EXPORT (if any) (in Rupee) e R ‘
20. ENTREPRENEURS' PROFILE (OF ALL PARTNERS/DIRECTORS OF THE
ORGANISATION- USE SEPARATE SHEETS, IF NEEDED) LR
N[T[alsg AlNIDT ;
(a) NAME SE\ = H P B “
Y | '
: () MALE (M) / FEMALE (F) i -
(ii) SC (1)/ ST (2)/ OBC (3) / OTHERS (4) :
PHYSICALLY CHALLENGED (5)
(iii) ' KNOWLEDGE LEVEL
R [TECHNICAL GRADUATE- 1, MANAGEMENT GRADUATE-2,
POST GRADUATE-3, OTHER GRADUATE-4, UNDERGRADUATE-S,
ANY OTHER LOWER -6]
(iv) EQUITY PARTICIPATION (i Rs.) o b
5 (in % of total equity ) :
3 (v) STAKE IN OTHER MANUFACTURING ENTERPRISES
(Yes-1, No-2)
1 [ADD ADITIONAL SHEET, IF NEEDED]
2 21 DATE OF COMMENCEMENT OF PRODUCTION / ACTIVITY
: D DMMYYJYY
2l5lolé6]2]c]olb
DATE;:
PLACE: ' -
[SIGNATURE OF THE APPLICANT /AUTHORISED PERSON)
NAME OF THE PROPRIETOR/PARTNER/ MANAGING DIRECTOR
i%
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FACTORY. LICENSE-2042,2017.pdf - 5 43 "
,,,,,, N ' ! —
Avnexawe - C
f GOVERNMENT Py JHARKHAND
| FACTORY INSPECTION DEPARTMENT
‘ (DEPAXTMENT OF LABOUR AND EMPLOYMENT)
a
I y _‘ cn v u‘: A i
I‘ Maximum number of workers permitted ' :
: to-be employed on any gne A8 .o, BT C‘T‘Wo !Q%M *{‘ivfaﬁf
i ; Total installed capacity-{nog exceeding) —

(@) InHorse Power (other than (p))....... g F’Q;.A'f_“f
) Incase of Electricity Gener ating, A< 44?14_..
Transforming and Transmitting Station—gKw, S 380, Metvsl

<A

08-08-2025, 14:52



; / »r‘{la' "ff o

A &, f )t'fp-}
g’ oA e
{f 4l

Usder Ridle 4 to 10 of the Bihar Pactories Rules, 1950 and Section
6(1) (d) of the Factories Act, 1948. S

Legistrabion no. é 7q£ ?5/Iﬁm ....Fees Rs. égz’s-['g‘:""

G pm(amené/' a for the c&leudar year. . = Q‘

. Name of F&CBOITM/AS‘ s C? Jfé«ﬂ? thag, 'ﬁﬁy R w

Address and location .6 &1 é’?ﬁt’wﬁ! ﬁﬁ‘(té’ e:ﬁ’q‘ Se
&..‘...Jb@m&%fﬂ 17 0

Wame (s} of Ocoup:er (ﬂ)&:? &Q ,ﬁ&'@%. W@Mé,_ e

.- .-._,--_ . R ',.-_

Maximum number of Workers permxtted
to be emploved on any one day,.. fp; o

Total installed mpa,caty (not exceedmg)—
(a) In Hei(‘b Power [other than (b)] ..... ‘*S

SR

Pater?. L

hom——lhns licence will expire on the 31st’ day ﬁf Deoemh B
BSPR (Fact) g(a)_.zzs 000—29-7- 1997~—S Munda. 4
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SBA TRUE TYPED COFY

i1 kSl i

ot

i

‘ﬁ:‘:.
I
¢

-

GOVT. OF JHARKHAND! /| |
GOVERNMENT OF BIHAR

FACTORY INSPECTION DEPARTEMNT

(DEPARTMENT OF LABOUR AND EMPL_OYMENT)

b $E
s
(4

LICENCE

Ty PEL C

Under Rules 4 to 10 of the Bih . i
ar F d Sectio
Act, 1948. actories Rules 1950 an — %

Registration no 67695/SBM Fees Rs. 2900 /-

Granted/Renewed for the calendar year 2000 £ h T

Name of Factory : m/s SRG Iron & Steel (p) 1td. ) _- -
Address and location : vill Gerua , P.O Patamda P.S MGM, Singﬁgﬁﬁﬁ/(m'
Name (s) of Occupier (s) :M Mr. Shayan Dhar Pandey.

- ‘ ly.
Maximum number of workers permitted to employed on any onc¢ day 20 (Twenty) only

Total installed capacity (not exceeding) : ¢

. a) In Horse Power [other than (b)] 220 H.P ~.ﬂtién 6(1) (&) of &
.. b) Incase Electricity Generating 320 K.V.A i Tt ;

Transforming and Transmitting Station : KWs 350 K.W.A RANCHI

Date:

1080

; n 5(1) (ld) of the Factories



GOVERNMENT ORSGNI: oF I8
FACTORY INSPECTION DEPARTMENT
- (DEPARTMENT OF LABOUR AND EMPLOYMENT)

LICENCE

Under Rule 414010 of the Bihar Factories Rules, 1950 and Sectwn
6(1) (d) of the Factories Act, 1948,

; B.egmtratlon ab,. ... 9“.6&5} 5.13 MFees Rs. ,6 6 g‘sr/ v . /«

Med for the calendar year,..,

N ot Factory., .Mi 2.0 KG‘} %Wn
;Addrmand loca.txon\f.].uu. an po P

E = ?qushufpw (SroAb
i‘ﬂ&ma \s‘ of Oocupwr .20 .. qu\d"ﬁsl\ '_QML%;\

‘e vemame 00

---------------------------

'Manmum numbar of workers permitted

to be employed on any one day

--------

Total installed capacity (not exceedi- ng)—
() In Horse Power [other than ()1 S\C"D il ...E

----------

(6) In ease of Klectricity Ga&iﬁfﬂ:g 2. Y V:}
namw and Transmitiisg Statmn—KWs .é 5-9

Bawem
St PN v
\.. .....H....M o Iamsh:edpur '

Nor&-~This iivsace will expire on the 3lst day of December m
. BSPR (Fact.)9(a)—75,000—29-7-1997—8. Munda :

/@
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-k‘ (?
fied

oo

erzlwvsmv“ noY, *{: ’ . Feen Ra

# { e e o
s e i, e ’.‘k‘v»f §
_‘mnu»::u,hmwww_ for she en Imzdaﬂ‘ Fear. .o sl

- B b A3
Name of Factory.i, Had @ ,w{ 3,-.. : "\,‘ﬁ. e d $% .. A :b_,) =
3 i PR S 2 RN S
Address and loestion V.l : -

We
‘i;

TR e ae Sid e vie e e

Name {2) of Doenpler( £ L

353

) i‘se’“»@.»ﬁ%i».:ga

A B R R PRI I I B BT S S S e

Mua

W be vmployed on any une day. - A ré?. Al ‘.z’,%,‘*‘ {“' “’”“M ’}L\Juﬂ

AU e e

B R A T R

FToral installed copacity (not ex "mdmg; -

{ey In Horse Power [other &han(b)} i 7 gﬁ‘\h‘ f{ P

D R T ]

(b) lo eass pt E”:sﬁ“‘rici{y Generating, ; & & ‘\VA

’l‘r:.n.sform*ng and Trunsmitting Station—K Ws, ,

RaxCar &
.

B““ ?u (F(Ll‘t.) Q(ﬂ:)—-w’ 5 U‘)U*29'4~l()97--s Biﬂud&.
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GOVERNMENT OF JIRRKIT
FACTORY INSPECTION DERAF
(DEPARTMENT OF LABOUR AND EN

LICENCE

Under Rule 4 to 10 of the Jharkhand Factories Rules, 1950 and Section
© 6(1)(d) of the Factories Act, 1948

Registration no&'ﬁ T ?c@/ QM....... Fees Rs. ’79?—$74‘ .........

Granted/Rene for the calendar year 5oy b o BRI

Name of Factory '\‘"\3%?6\”07\/&3@'@&4%;&“" Lt
Address and Location ’\QJL”QS*’Q’T’“QMQ"E*‘? :

Maximurm number of workers permitted
.50

to be'employed on any one day
Total installed capacity (not exceeding) —
(a) In Horse Power [other than (b] o Ben MR
(b) In case of Electricity Generating, rep KV *+

Transforming and Transmitting Station—KWs Bzo ¥k
-
SR : P "6\ XIeoy” - .
inspectolsflioe ?XQC{?%%M
ircle No.2, Jamshe
Dated ..??.’Z.?.Q.ér[.?\o.qp.s.._ Jamshedpur C?ff\e._ﬁ.;

e ircle

Note—This licence will expire on the 31st day of E{g&mber, 2040..
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GOVERNMENT OF JHARKHAND
FACTORY INSPECTION DEPARTMENT
(DEPARTMENT OF LABOUR AND EMPLOYMENT)
Under Rule 4 to 10 of the Jharkhand Factories Rules, 1950 and Section
6(1) () of the Factories Act, 1948
Registration no 67 6(75 /—E'lﬁ‘m ..... Fees Rs. 7@25-.(4 .........
Granted/ Renewedﬁ'b/r the cal*endar PORT e TON.. . oW
Name of Factory W"L‘%,Rﬁgwn&g@@é’lc.f) 4%'4 !
Address and Location M"G?Q‘T‘\ L TR e aﬂm' :
o Doawmda. . [ Sem e e @

Name (s) of Occupier (/s{ g‘%\'?\ s QQM\-@ 3-"51*? oMo

....................................................................

Maximum number of workers permitted

to be'employed on any one dei ol ¢ ),!5’2)@?\\9(, ‘(’k"""" 61\‘9"*@1 t‘?‘ig)
Total installed capacity (not exceeding) — -
{a) In Horse Power [othef an bl ... ot M
{b) In case of Electricity.ngerating, jap Kuf -«

Transformin and'Trari/smitting Station—KWs 63(’«'&’"}9 !
RANCHI—~ | /ga\qx’\\

TRe— ; -1 ‘N\
Inspector og:gggrgigfﬁ ok

f g t \ neciof o .
Dated L%}Q_Q)Q,Qﬂ, ? IKW‘I-;--”"‘""‘-"'LT?"-&‘-i'ﬂ"'?"' Circlécini’
Note—This licence will expire on the 318t day of December, 2031


ARTICLE5
Typewritten Text


1085
BUREAU OF INDIAN STANDARDS

Attachment to Licence No. CM/L- 5530963

Name of the Licensee with the Factory

CM/L-No Address

Name of the Product Indian Standard No.

SRG Iron & Steel (P) Limited -36-A, Hume

5530963 Pipe Basti Sakchi , , Jamshedpur : 831001

Crow-bars and Claw-bars IS 704 : 1984

Endorsement No. 13 Dated 28-Mar-2025

Whereas, the licence was valid upto First April Two Thousand Twenty Five.

Now, consequent upon renewal, the validity of the licence given in schedule of the Licence Dated 31-MAR-2025 has been extended from First April Two
Thousand Twenty Five to Thirty First March Two Thousand Twenty Six

And, whereas the renewal was deferred till 28-Mar-2025 and licensee was not allowed to use or apply the Standard Mark from 26-Apr-2021 to 28-Mar-2025.

Other terms and conditions of licence remain same.

Branch Head (Jamshedpur Branch Office)



%5 1086
BUREAU OF INDIAN STANDARDS

Attachment to Licence No. CM/L- 5369073

Name of the Licensee with the Factory

CM/L-No Name of the Product Indian Standard No.
Address
SRG Iron & Steel (P) Limited -36-A, Hume

5369073 Pipe Basti Sakchi Jamshedpur , , Jamshedpur : Powrahs IS 1759 : 1986

831001

Endorsement No. 18 Dated 30-Dec-2024

Whereas, the licence was valid upto First January Two Thousand Twenty Five.

Now, consequent upon renewal, the validity of the licence given in schedule of the Licence Dated 31-DEC-2024 has been extended from First January Two
Thousand Twenty Five to Thirty First December Two Thousand Twenty Five

And, whereas the renewal was deferred till 30-Dec-2024 and licensee was not allowed to use or apply the Standard Mark from 18-Feb-2020 to 30-Dec-2024.

Other terms and conditions of licence remain same.

Branch Head (Jamshedpur Branch Office)
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A%ES RG%:2
LCASES RO %87

‘Anvxﬁxmﬁ -

;} A m Registered with A/D

’ (fFrafeaa gifea xtz afga)
R/ TH[ T 13363,
OFFICE OF THE REGIONAL PROVIDENT FUND COMMISSIONER,
BIHAR _
; SUB-REGIONAL OFFICE
Purulia Highway Road, Mango,
Jamshedpur-832110

No. BR/Jst/Coverage/ 23 l} jo 4 Dated the _91/9)

gear @ o 1T e fauTfes) ‘ feaiw

To,

Jar i, ) . ZJ_D
wisivad, S ROy TRON 4 STEEL()
oilm Gradvna, , Bo - Pataedds,
Ratnder S-{%LLMQEMH o

Sub: Applicability of the Employees’ Provident Funds & Miscellaneous
Provisions Act, 1952 and the Scheme framed thereunder to
M. S RN LRan 4 STEEL ("/éT_D
Wil Oetees  foon a1 fztwt‘. v Dend, ﬂujf-/—l«»x(ﬂ)
fagyg ; w7917 wfasy fafg st g5 sezsy afuqu 1952 ¥1T sS85 d+a94
zf53 5191 71 gg-ceee seecsssse. snsenannssusane s
simsscuna B PN AR A B NI S 2. 8. S PR e B Ba as qT aﬂl ?;];” |
SIt;
A1,

On the basis of particulars furnished by you on . s TS R R
and on the basis ol the inspection of the records of ydur establxshment conducu:d by
the Provident Fund Inspcelor on.. sevEEsse sasrsessnes 16 48 evident thal ;

qITH ZU Feqra\-w---‘------------'----'a‘r o fog fagzo & s1v 9T &Y AI9ET 2919587 &y

wiaea fafa fAA@® grare- oo g) fad 78 fA08 § 3191 9% €9F flar ¢ fw o
(a) - Your establ:shmcnt/Factory viz. M/s.S. RC).IMH'Q’ f?'("‘—../(_l@) M’ff
engaged in.. RIS N O ..... Which is included in Schedulel;’c«l-a-&&es—

of estab[ishments in Employees’ Prov:dcnt Funds and miscellaneous Provisions
Act, 1952, "

(F) 9% wqTAT [ Ga@y Fafg L -l
FHArdt wfzcy fafa a1z s gogew afefqaw 1952 ¥ eqrqaral) &) = fma‘na;:gga-‘r | &
mfasg:.- R Y TR I P *iq a qm Eﬁ a |

(¥ Scanned with OKEN Scanner
08-08-2025, 14: 5_;



article5/Documents/lLEEGAL%20CASES/ SR.

»

2 .0
1

(b) that the said ,cstab:_]i?; TR f‘a_jc&ory has cmploycd....g.[(..zmth.m..

persons on ‘l\\'l"\.. s T
(a) IT E-qlqgrlgi';qaﬁ Fﬁﬁfﬂ'“’”"'" saenen sereeg]ees sernes

FIAT § |

weRams ees nud grT eSS "'quﬁf

(c) that it has completed the infancy period in terms of provisions of Sce. 16(1)
(b) of the Employees’ Provident Funds & Miscellancous Provisions Act, 1952 of 5/3
years Ol o ver sennenitherefore, the provisions of the B.P.F. and Misc. Provisions Act,
1952 and the Scheme framed thereunder are applicable to your above named establi-
shment together with head office and its branches / departments wheather situated at
the same places or at different places with effect from... ‘.....\.!L!&\.?.?—.:... finally/
pro@oj‘ml‘mubjﬂct'to further verification of your records for the carlier period.

(m) AR FAFrdy wfaem fafir sitx 9900} gyasa afafaaw, 1952 a7 €T 16(1)(¥) ]

& o Iqed) & srrava 5/3 aq &1 SrehEnE gafa g w1 g o sl whEe fq - #t
g1t sqara sfafaan 1952 #YC 99k wvata <Faq e, T AfWa Eqraar, ga% ged
e sraiey w1 gas mrare) [ i ax, @ ¥ ow e g1 g aqar fafam AT gL
e ssn e sn e s esnee g1 F EATEfSEATE €9 WIY , TED afgfies aak qa frwmel

Y wfT £ FTrgar

With reference to your application MG .. oo s cssnsanva o U e iios v e mraimmermna
received for extension of E.P.F. & Misc. Provisions Act, 1952 under Section 1(4) of
e the said Act, on a Voluntary Basisa Code No. is hereby alloted to your establish-
ment namciy.......................................provlsionally covering your establishment
with effect BEOTML... o e o sus sisies LT B one e pEDDing Jesue Of 2 potification by the
Government of India in exercite of the powers conferred on them by subsection (4)
of Section 1 of the E.P.F. & Misc. Provisions Act 1952.
afafzga &1 4120 | (4)F awada 3 fegs ara1t 93 s wiasa fafg T add g9z

© afafAan arq® €qraAT 9% a0 F & (A AaF oA13A 47 goaroeoeo s B CC 1L
'""'"""""""'% H;zt'r---uom---u,’n-ﬁ B{NE“ tEAGET a‘qia“.. T T *‘T qﬁg qear

cosesrerne e g1 fAT AT OTEE G FA KIGH EAGA 1 F1d a7 § aweqr w9 §
e oqrar AT <@l 4, 94 @F I gy aqArd wiae Al ey g%\ 39EY
afafqas, 1952 1 9177-¢ IILIU-¥ I 9T givral §1 3920 F3F g0 AT qF L A-
AT T FT Hal |
1396%

The Code N0/ /_is allotted to your estt. for the purpose of making com-
pliance with the various provisions of the E.P.F. & Mise. Provisions Act, 1952 and
the Schemes framed thereunder namely, E.P.F. Scheme, 1952, Employees’ Pension
Scheme 1995 and deposit Linked Insurance Scheme, 1976. - This code no should in-
variably by quoted in all the correspondences with this office.

2. SI9FY eFIgAT &1 1z AFaT, wRAR) Afaeg falw @i q¥\v 3qa-g afaf@aw, 1952
1% 9% arada WEa ) waty wiaer fafa e, 1952, FH9R qaa gw, 1995 #1T
fadq ggag 91w &1, 1976 ¥ fafaw gqaedi & ¥g0eT ¥ faq enafeq fraraar gl 9%
1% 7597 T8 F1TET ® G4 TAHIT B &9y wlA9d w9 § 95, (w7 AT =R
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1 -8
- . The contribution payable by the employer shall be at the rate of 109%/12% of

basic wages dearness ailow?nce(inckuding cash value of anyfood concession)and retal-
ning allowance if any payable to each employee every month. The contribution pay-
able by the employee shall be equal to the contribution payable by the employer.

3, fravesT @1V &9 Sl A I YA qa, agarg Wl (faay <y gra feanag €1 9%
Ten Glgd) stz faaty wer (4fR NE 2, 5% FHAY #1109, | 12% %1 &% ¥ afa mg T
il FH=r G XE HWIA 2 7% fagieey 2rir 39 2% F gwrd v |

‘ 1. the contribution shall be calculated on the basic wages, dearness allowance

¥ etc. payable during the whole month wheather paid on daily, weekly, fortnightly or

monthly basis.
(i) #aA 1 et g3 w1g F &UA fa® arw g& Aaq, qzm§ e ATiE, e gfa,

gueatfga, 1{Es 7 arfes BT AT Al wE a1, &l IOl

2. each contribution shall be calculate to the nearest rupec i, e. 50 paise or more
to be counted as the next higher rupee and fraction of a rupee Jess than 50 paise to

be ignored
(ii ) AW 1 ganal 33 Tad 7 AqdrAT €9 § i 50 4% AT Jfa® 51 0F 91

=

at 50 ¥ &4 4F T IF FL 1 F1GAT )

3, for the purposc-of calculation of contribution, the wages may be round off
to the nearest rupee i. e./50 paise or more being taken as one rupee and less than

50 paise ignored-
: (iii) #&H #r gamar &g Faw &) fanead s & quifea (a7 sngat wate 50 4% ar
gay afqs 71 OF § gix1 Fras q4ar 50 qq & 7 & QAT Al 1 ST |
Before paying the member his wages, you shall deduct the employee’s contribu-
tions from his wages which together with your own contribution and administrative
shall be paid within 15 days of the close of every month in the Accounts of the Fund
maintained by the State gank of India by seperated challans in the following manner :
(2) E.B.F. contribution To be deposited in E.P.F. Afc No. 1
(b) ,ﬂ\dministra:ive charges To be deposited in E.P.F. Ajlc No.2
(€) Employee‘s Pe.nsion Scheme To be deposited in Employee’s Pension
Ajc. No. 10.
4 waEq &l gaq 2 A 9 w195 faQ ag wRWS g fs a3 zaw & wfaam &9
g dgard FIE A1 Foy HYEE T4T qaraada gwe & ufy Al e wig F 15 f&Rt &

w2z §F H fafa & &G1 A aeafeaa SRTA1 G freafafEa &9 § 941 FUL |

(%) FoWofAe HWATH Foofdo WaT A%UT 1 ¥ s FUAT AT N
(&) garaag §A9T & ool @l qEal 2§ FART FIA H1T
(1) %o g WA  oWoo W@l Hadl 10 ¥ owut &UAr A1

Note : (i) The rate of administrative charges is 1.10%, subject to a minimum of
Rs. 5/-w. e f. 1-8-98 lof pay, basic Wages, dearness -allowance including cash value

of any food concession and retainin allowance, if any.
Focqel) ; (i) SETEFIT THIT <) 2 1-8-99 ¥ Faw, I 2T, ggmrg wa fowd @ |
3 fedy garz A frarag e sfagre 59 afz F1E 2, 1.10%, F1 7ZATH 5= g |

V’(/ 5 ) - o
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©wages,
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i :
|. 6%
i o
(i) It may be noted that if timely deductions are not made [rom the member’s
the employer will have to pay both the sheres himself, asthe recovery of
arrear contributions|for the back period from the subsequent wages of the CI!_lplOYf:Es‘
is prohibited except when such récovery could not be made at the appropnate time
duc to accidental mistake or clerieal error.

(ii) F9ar sy zrjfa 2 sive Pear wra afz &gen & yaA ¥ @Ry 97 22 agf a1 qd
Fafizsr &) QA1 & Wi ®y wofyy ead wwy £ g, 341w 200 § 212 & Aqq Bog@ &
gEmar simzia A selar fadw & Baw g wadl &1 1% AT agf 1 agd) qua 9 49890
awa) waar fafqaya qadt & s 781 g asal )

(iii) The Employces’ Pension Scheme will be applicable from prospective date
i. e. 1st of the month of issue of this coverage notice.

(iii) FE= gga ena oo fafa agig 2@ sat Afer & Q) @178 & "1g & 9gdl
ardig & oy g

(iv) Besides making deposits in account number 1,2 & 10 as explained above,
you are also required to deposits the contributions and Adm. Charges in account No.
21 and 22 under the Employees Deposit Linked Insurance Scheme 1976, in the
manner indicated below within 15 days of the close of each month.

(iv) wfpfas der gear 1, 2 aitc 10 3 srar s & afafos a0y ag A1 sdfqa g fs
W19 FE Y I8 Ggag SR €AW 1976 ¥ srada gwarn @K STINA GWIR JW |EAT 2
&Y% 22 § gedw wig € awifeg ¥ 15 fadl & svee farafafaa o9 & qar $UT )

(1) Deposit-Linked To this.account will be deposited the contributions
Insurance Fund .. @ 0.5% )which will be the aggregate of the basic
Alc No. 21 wages, dearness allowance including cash value of

food concession and retaing allowances if any, pay-
able to the employees, by employer.

(1) fadiq wgag dar fafa ce d@ § sz A1 gz faadrwr p3r aq9id 51 a3 f52

#ar gear 2] iy &ty wa oA, wgmd, w9, f9ad aw g 8 e
framga a1 afagnw warn ate 1€ g, $1 ga ufn &1 0.59
g |

(2) Regional insurance  To this accoung will be deposited the administration
Fund Administrative , charges ’E:;‘U‘GI‘?:?} (subject to minimum Rs. 2) which
Alc Ho, 22 v/ will be theaggregate of the basic wages, dearness
allowance (including the cash value of food conce-
ssion and retaining allowance, if any payable to the

employees, by an employer.
(2) &dia rar fyfa. zg FEr d gmEHR g A e fAarsr au #5908
SETEEIA F@r qear 22 &1 591 1T g g9 a5, vgmi w9, (€87 qg e
grasd) frorgg a1e sfaunw sar afg adf g, ga uta

0.01%, B1T1 841 sgaaw 2/ €4 AT |

The deposit in the above accounts, viz, 1, 2, 10, 21 and 22 are to be made by
separate challans and triplicate copies of the challans as received from the Bank,
should be forwarded to this office duly attached with form No. 12A (Revised) expla-
ined below). '

TadIw &a walq 1, 2, 10, 21 &7 22 B wfa fatwa FrarEi & wiean § a81 FUL A0
NTEF § g7 Fram §1 Sa wlagi wiF gear 12 (F9ifga) (917 sfeafed) & 49 38
Fratdg &1 95 oAy ;ifzg ) |

1090
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You are reqpired to maitain/forward the following returns :—

T

5

6. 9% 7g HAfad & 0% eng farafafes fed darv)dfag w3 :—

(1) Form No. 9 undtr the
E.P.F. Scheme 1952 &
Form No 3(E.R.F.)
under the E.P. Scheme
1995,

(1) Fooldo 1952 & [wrasa
GIH Ho 9 TAT TToJo &HIF
1995 & weasd GIF Fo 3
(Foge fafa) |

(2) Form No. 2, under the
E.P.F. Scheme 1952
and also under E. P,
Scheme 1995.

(2) FoWofde &R T Folo
fafa & seqa GIF o2
waifua

(3) Form No. 5-A

(3) HIK To 5-F

(4) Form No, 3-A

(4) B H° 3-%

(5) Form No. 6-A

GIF To 6-F

There are to be submilted to this office once in res-
pect of those employees who are required or entitled
to become members on the date the factory/establish-
went is covered under the Scheme.

4 fred vaw 9 adaifkal § gvasa i g watar 9
FAG OF T AT FUAT glav § P g earear 8
w6 F Frddw § oy £ fafw ¥ ggew gearar avA
H9faa § 91 ageq TRV & QA G ACE |

Thesc are to be obtained in duplicate from every
member for submission to this office.

4 w1 5elF waed ¥ &1 afaal § 91eq 57 29 wratay £
EEEIE IR

This to be submitted to this office in duplicate. Any
subsequent changes in ownership is also to be
notified to this office through this form.

& 2 afadl § ga galeagy 1 3§ ;¥ wifgg . wifesi v
fedt ot &7 &1 @I d qfEAdTA ARz Ew F
ureqd § g8 s1aiag @1 =g fFmar sar fge

This is to be maintained at the factory,establishment
in respect of every employee who is a member in
which the contribution paid to the P.F. are 10 be
‘posted every month.

T ®IF GAF G /FHAQ wraliag wig 3 fad fady
€191 § §1 W@ A1 qifge ) 2w wm & 9o f70 7 fag

Tq w331 &1 gfanrg slafe svar g

This is the annual return of contribution and is to
be submitted to this office within 30 days of close
of the financial year, along with form 3-A (Last
contribution to be show for Feb. payable in March
each year.)

ag waad &1 nfoF @3l § &1 48 sd@F fadg ag
wi qarfeg 91 30 fedl 5 faT w14 3-5 § a9 (w@d
w1g ¥ wrafaq siaw 9319 98« a9 719 ¥ war fFar
war fearar siar wifge) ) g7 wafag 1 91 w3
gar g
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(6) Form No. 12A This is the monthly return ol‘_comributions and is to be
submitted to this office by 25th of every following month
T:@ipi%%}lﬁgwleopies of the challans in support of the deposits
made in the State Bank of India should be attached with

‘ this.

(6) wIe efEar 12-% g sarara w1 e wi g, (8 SO ST WG A 25 TN qF

& FATeg w1 FET FIAT giar g1 WAl €@z &F ¥ o"1 F

g wofer & mvafag e 1A wigai ga% arg s w3

ey =rfga

(7) Form No. 5 & 10 These are the returns of employees who have become new

members or have left the service in the month and are to
' | be submitted to this office by the 15th of the following
months.

(7) wid ge SR 10 U WA wuwriAl ¥ grafeas fred & s arg & AR Tq qEE
Farg Y § A1 AF gy S g AT T AT WG 15 ar0|
q% T8 FIATET A1 TEGH FLATLIAT & )

All the forms prescribed under the Employees” Provident Fund Scheme 1992, the
Ewmployees' Pension Hund Scheme. 1995 and the Deposit Linked insurance Scheme,
1976, are available in the P. F. Office and will be supplied free of cost on receipt of
vour indent. The specimen of forms are enclosed.

9. waard whaey e exie, 1952, ®tard quq fafa exim, 1995 11 (A&7 agag arar
e, 1976 & arafras wair faaifka wof wfaer fafw srafes ¥ sqwey § ol F (AgE®
A9 TET Treq g o f2ar San § 1 AYAT G0 HHAEG

Regarding Employees’ Pension Fund contributions, it should be separated {from
the Employees’ Provident Fund Coatributions and shown separately in the respective
Forms and remitted separately in Ajc. No. 10, from the month of"‘gi;}'i'é';;" only.

§. =T Gad fafe wwwid & @vaeq 7 g AN wlgen {59 smgra @ aaw fan
srar w1ty &1 wrafvaa w9 § a9 § fagiggee e =

. .-.-...-..........‘*qa sq Tﬂg g
¥t tear 10 & sTwT FI1T FIAT AT 2 |

As regards E.2.F and E.D.L.L dues for the period [rom.‘.l.\.\‘\.‘?f }Q'J‘r/af"l
the arrears shoud beremitted on or before \513\03

9. mxardy wiasy fqfa g sward fAaq agag diwr § geafeqg—-eeeree
E"{.-.... cmasss ses ban Twa sW s 4N ---aq‘{ *"]‘ a*rqr qu--.----..... s wse BEr BB

: swcvese 1 AT ZAY 9T A
FUA LT 8 |

In case, the emplayees shown in Form 9 were the members of the establishment’s
private Provident Fund at the commencement of the Scheme, the accumulations in
the Provident Fund standing to their credit should be remitted into the State Bank
of India to the credit of the E.P.F. Acqouht No. 1 through the prescribed challans
and the triplicate copy of the challans sent to this office.  All the amount relating to

CE Scanned with OKEN Scanne:
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" the Provident Fund accumulations laying invested in securities should be transferred

to the E.P.F. within four menths by having the sccurities transferred to and endorsed
in favour of the Central Board of Trustees, Employees’ Provident Fund and the sec-
urities thus transferred should be sent to this Office. A note conta_ining the instruct-
ions inthe matter or transfer to these accumulations is enclosed. Cash on hand in
relation to the Accounts of the Private Provident Fund should be remitted within 30
days from the date of redeipt of this communication, failing which damages at the

prescribed rates will have to be ﬁaid by you on the delayed remittances made in

cash after the due date.

10. afy T3 e519 * ST FEd §AT Fid & 9 i fraiq ag &R0 eqrgAr a1 fasf wizen
Fafir etw & waeq ¥ o1 wad @i § swar whasy fafq @) wfy wiedla @ &% QX @ ar ¥
warrdl alaey (ale S eiear | ¥ faaifta siai & sar swd ma & e 7 @17 sfaat
g Fiatam 71 et st wifgg 1 wfaea fafy  fadq 41§ awes uf & geataq s sfs-
wiadl &1 g1 arg & ovgT Fegy exral avE, Wi wfasy fafu & & ¥ geataer &3 fear
srAT |ifEe ol geaifa 7 1!r§ g sfayfadl 1 gu sgian @) S faa q@r TR uta &
G A § araey § {¥ nu (AR89 @ geafeq Az gaw feur snwgr &1 fas afasy & aal &
Sq@s U5 &1 7 99 41 r;rrta % 30 fadt & wreaz qwawwr @2 fagr sar wfgg sreaar fagl
fta fafa & 312 & U7 srvagw 517 & fag sreat fqaifka g1 § mfeas J@ma @@ &34
grar | -
The recipt of this letter alongwith its inclousures may kindlyabe acknowledged.

TOUAT 97 F qFaiAH! 1 gifeq W A9 A sqqeqr 53 \ , ‘
\
|
\

2o 4 STEFC('(@W '
\lSJQ(’LTP e e {1, ;«g:?b\;l\
! ‘C\}L/\. s, 10.Tq \'M{a P.g,’sa_ml Provident F und_’(,,um“h issioner

(;1 - J..Lm,( €l Bibar. Jamshedpur
gHta wfasy fafy aigss, fazr»

FAATY

Encl :
EGGICED

I, Instructions regarding implementation of the Employees' Provident Fund
ze;mme,EmpwyeeS' Pension Scheme and Empoyees’ Deposit Linked Insurance
caeme

I A= afasa fafy cvn, saari doa ww, FHa0Q A9 agag A eAw

I T Feges) fa37q )

2. Instructions regarding allotment of Aecount Nos.
2, |ET TR AT FIF grgaat ¥y |

2
. Instructions regardj
egarding transfer of previous Provide
nt Eund accumulat
transfer of securities, il A

3. 94 wfaex fafy wify s)x segfadl at geiafen w37 grasfaq fa'a
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64 Annexure - E

_——  JHARKHAND STATE POLLUTION CONTROL BOARD

TS
= [Constituted under section 4 of the Water (Prevention & Control of Pollution) Act, 1974]
-~ T A Division Building, HEC Complex, Dhurwa, Ranchi-834 004
JSFEB Phone: (0651)2400852/ 2400851/ 2400902/ 2400979, Fax: 0651 -2400850, Web: www jspcb.org
Reblo i / Dote L. ]

b

CONSENT TO OPERATE “

With rt?ference to the applications dated 11-06-2011 of M/s SRG Iron & Steel (P) Ltd., Vill- Gerua, PO-
Paiamda for consent under section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
that under section 21 of the Air (Prevention & Control of Pollution) Act, 1981, he(they) is (are) granted

consent to bring into use his(their) new / altered / existing outlet(s) for discharge of trade effluent and (or)

domestic sewage and to operate his (their) industrial plant having installed production capacity to produce
Pawrah & Kudali — 1200 MT/Y , At- Vill- Gerua, PO- Patamda, for the period from 01.04.2011 to
31.03.2012 with the following conditions:

!‘J

That,-he (they) shall not make any alteration, addition, deletion or modification in the plant without the
prior clearance from the Board.

That, he (they) shall abide by the obligations provided under sections 24, 31 and 33A of the Water
(Prevention & Control of Pollution) Act, 1974 and shall extend co-operation to the Board in performing
its functions entrusted under sections 20, 21 23, 30 and 32 of the Act.

That, he (they) shall comply with the requirements of the Water (Prevention & Control of Pollution)
Cess Act, 1977 read with the Water (Prevention & Control of Pollution) Cess Rules. 1978

That, he (they) shall abide by the obligations provided under sections 22, 23 and 31A of the Air
(Prevention & Control of Pollution) Act, 1981 and shall extend co-operation to the Board in performing
its functions entrusted under sections 24, 25 and 26 of the Act.

That, he (they) shall abide by the obligations provided under sections 5, 7, 8 and 9 of the Environment
{Protection) Act, 1986 and shall extend co-operation in performing the functions entrusted under
sections 3, 10 and 11 of the Act.

That, he (they) shall abide by the applicable provisions of the Environment (Protection) Rules, 1986; the
Hazardous Wastes (Management, Handling & Transboundry Movement) Rules 2008; the Manufactur=,
Storage and Import of Hazardous Chemicals Rules, 1989; the Bio-Medical Waste (Management and
Handling) Rules, 1998; the Municipal Solid Wastes (Management and Handling) Rules, 2000 and the
Batteries (Management and Handling) Rules, 2001.

That, he (they) shall maintain the quality of discharge and (or) emission and (or) noise level of
environmental poliutants in conformity with the standards as iaid under ruie 3 of ihe Environment

(Protection) Rules, 1986.

That, he (they) shall monitor his (their) effluent (s), emission (s) and the ambient air, noise level
regularly and shall submit the report to the Board in compliance of the condition laid in paragraph 7.

9. That, *he (they) shall establish well equipped environmental laboratory with the facilities of system (s) of

continuous monitoring of effluent (s), emission (s), ambient water quality (ies), ambient air quality (ies)
and ambient noise level (s) and transferring them (monitoring results) to his {their) wektsite (s) and to
the e-mail address (es) of the key persons of Jharkhand State Pollution Contyol Board; Central Pollution

A

IHY

o
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Control Board, Zonal Office, Kolkata and Ministry of Environment & Forests, Regional Office,
Bhubaneswar with simultaneous displaying at prominent locations in front of the his (their) premises. [*
Unit (s) of medium and large scale under 17 categories of polluting industries of category A of ET A
Notification, 2006.]

10. That, he (they) shall submit the environmental statement by 30™ September every year and shall harvest
all rainwater precipitating in the premises and do three tier tree plantation as air barrier.

11. That, he (they) shall submit applications for consent under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and that under section 21 of the Air (Prevention & Control of Pollution)

Act, 1981 again- 120 days before the expiration of the consent i.e. 31-03-2012 or within 120 days from
the date of receipt of this order, whichever is earlier.

12. That, he (they) shall Submit stack(s) monitoring report within consent period;

13. That, he (they) shall submit Ambient air quality monitoring report within consent period;

W erd

Memo. No’)‘Lfolf Ranchi, Dated 7/?\%1“/

Copy forwarded to Sri P D Pandey, M/s SRG Iron & Steel (P) Ltd., Vill- Gerua, PO- Patamda,

14. That, he (they) shall continue tree plantation and shall maintain;

: Jamishedpur / Regional Officer, R O-Cum-Laboratory, Jamshedpur for information and necessary action.

QAJI«:\&W

Board Analystzglﬂ 3

e

Ll
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o FREYE U9 ygwur frdaor gy D0 005t-240ess

Fax:0651-2403850
) JHARKHAND STATE POLLUTION CONTRCL BOARD

# i (W Pamw wd fRERT ) aftEM 1981 & Fadfd T
CONSTITUTED UNDER THE AIR (PREVENTION & CONTROL OF POLLUTION] ACT. 1981
T. A. Division Building { Ground Floor), H.E.C. Campus, Dhurwa, Ranchi-834004
Ref No. JA/2376/A ... é Date {710 2006
_ EMISSION CONSENT ORDER
'M.\,J VT {2~ 2

3 Pandey, Chairman, M5, DRU Hon & bleeh (0 Lud,
Vill-Gerua. Po- Patamada for consent under section 21 of the Air {Pravention £ Conirol of Fallutiony Act TORT he thes

With reference to the application dated 20 1 {2003 of S1t P L
iware granted consent (o operate lusitheir Indusinat Plant al Vill-Gerua, Po- Patamada. Jamshedpur-00 foi he peiaed
trom 01, 04/2003 to 31,03/ 2005 with the totlowing conditions .-

1 That. he/they shall not make any alteration, addition, deletion or moditication m the plant without the pror clearancs
from the board and shall also abide by the obligations under seviions 22, 23 and 314 of the A Tiovantion &
Contro! of Pollution) Act, 1981 and shail turther extend co-operation to the Board i pertoming ils unctions
entrusted under sections 24. 25 and 26 of the Act.

That, he they shall comply with the requirements of tule 14 of the Envirorument { Protection) Kules, 1930, fules 4.
7.9. 10 and 11 of the Hazardous Wastes (Management and Handling) Rules 19RO, and Yoot rules 45 /4 8104
12.13. 15, 17 and 18 of the Manufacture, Storage and Import ol Hazaidous Cheimncals Rules. 1989 aind the
provisions of the Public Liability Insurance sct, 1901, whichever 1s applicable.

ro

3. That, he/they shall monitor his/their emission(s) and ambient air quality from representative points regularly and
shall maintain its quality in conformity with Board's standards and shall produce its proof as and when acked o

4. That, he/they shall submit application for consent again 30 days belore the expiration ot the peniod ol conseii e
31,03/2005  or within 30 days from the date of reciept of this order. whichever 1s appiicable

n

Hesthey shall submit Environmzntal Statement by 30 Sepf. ¢very year.
6  He/they shall submil the stack(s) monitoring report within consent peiiod.
He/they shall submit Ambient A1r Quelity Report within consent pertod.

8 Hesthey shall continue tree plantation & shall maintain.

The umt shall implement Rain water harvesning plan -7

" .

{ D) o
il =y
Sri P.D.Pandey, Chairman -r’?g—éZG (R
M/s. SRG Iron & Steel (P) 1.td BOARD ANALYST
Vill-Gerua, Po- Patamada 7N

¥

Jamshedpur-00
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¢ T HAND STATE POLLUTION CONTROL BOARD i
E [ B

T.A Divisi D UNDER THE AIR (PREVENTION & CONTROL OF. %QLL,‘-JTI;F)N) ACT 198130

. 18 ildi pAgdd e it S
ion Buxldmg(Ground floor) H.E.C Campus Durwa, Ran%%“a‘mq‘?ﬁ : 1

Ref No JA/2376/A ..C-427
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i
X
x
3
#
3
1
!

R =

EMISSION CONSENT ORDER!

Wit}} reference to the application dated 18.12.2004 and 17. 10.2006 of sri P .D Pandey,
Chairman, M/s SRG Iron & Steel (p) LTD .Vill.-Gcrua’ po- Patamada of consent under
erction 21 of the Air (Prevention & Contrc;l of Pollution) Act 1981, he they is/are granted
consent to operate his/their Industrial Plant at Vill-Gerua, Po- Ra}t’aéfn?dﬁﬁ Jamespur for the
period from 01/04/2003 to 31/03/2005 with the following conditi -

oF pim,wz'_itii

1. That, he/they shall not make any alteration, addition, dergﬁﬁﬁ’*%@'fhﬂlodiﬁcation in the

plant without the prior clearance from the board and shall also abide by the
obligations under Section 22,23 and 31A of the Air (Prevention & Control of Pollution)
Act 1981 and shall further extend co-operation to the Board in performing’s its

functions entrusted under section 24,25 and 26 of the Act. .
“°2. That, he/they shall comply with the requirements of rule~14 of the Envir onment
> (Protection) Rules 1986, rule 4,5,7,9,10 and 11 of the Hazardous Wastes _
f (Management and Handling) Rules 1989 and 2000 rules 4,5/7;8,10,1 1,12,13,15,17 .
and 18 of the Manufacture, Storage and Import of Hazardou's:Chcm’icals' Rules 1989,

and the provisions of the Public Liability Insurance Act 1991,=Whichever is
A TACLC AL

Aatameil.

applicable. atamec.d,

3. That, he/they shall monitor his/their emission(s) and ambientiair quality from

representative points regularly and shall maintain its quality in conformity with
Board’s standards and shall produce its proof as and when asked for,

4. That, he/they shall submit applications for consent agairi-\?*aérﬂay‘s:btefdi'e' the

expiration of the period of consent be 31/03/2005 or within!30daysdrom the date of
receipt of this order, whichever is applicable. -~ntion & Comn’ ro.

5. He/they shall submit Environment Statement by 30 sept-every year:’
6. He/they shall submit the stack(s) monitoring report within consent period.
7. He/they shall submit Ambient Air Quality Report within consent:period. -
8. H/they shall continue tree plantation & shall maintain. “arfous W
9. The unit shall implement Rain water harvesting plan. .57, & 1C X
8 BRR N pee)
hent air QU
ity in conf:
:n asked for
ne30:-days:keiors
Lain B0daysdr oy
To WD S T
Sri P.D. Pandey,Chairman ]‘(W:’ :'u k
SRG Iron and steel p(itd) BOARD ANALYS‘:'n .u," w00,
Vill Gerua, Patamada T ﬂr
Jhamsedpur ‘
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— arcEvs s Y5 AT gsfa  Ph 0651200385

SN Fax:0651-240385(
L3 JHARKHAND STATE POLLUTION CONTROL BOARD
co W(WWWWW)WWM?#WW
NSTITUTED UNDER THE AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981
T. A. Division Building ( Ground Floor), H.E.C. Campus, Dhurwa, Ranchi-834004

Ref No. JA/237 L, 2.0 f.
6/AL. 1.2 ‘ Danﬂzoqu

~EWMISSION CONSENT ORDER |

V?‘V_‘(\}h reference (o the application dated 3070172009 of Sri p.D.Pandey, Chairman, M/s. SRG Iron & Steel (P) Lud,
ill-Gerua, Po- Patamada for consent under section 21 of the Air (Prevention & Control of Pollution) Act, 1981.
hc/llhey 1s/are granted consent 1o operate his/their Industrial Plant at Vill-Gerua, Po- patamada, Jamshedpur-00 for tt
period from 01/04/2009 to 3 1/03/2010 with the following conditions :-
1. That, he/they shall not make any alteration. addition. deletion of modification in the plant without the prior
Ji clearance from the board and shall also abide by the obligations under sections 22 23 and 31A of the Air
(Prevention & Control of Pollution) Act, 1981 and shall further extend co-operation to the Board in performing
functions entrusted under sections 24,25, and 26 of the Act;

That. he/they shall comply with the requirements of rule 14 of the Environment (Protection) Rules, 1986; rules
5.7.9, 10 and 11 of the Hazardous Wastes (Management and Handling) Rules 1989, and 2000, rules 4;5,7.8
11.12,13, 15,17 and 18 of the Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989; and the
provisions of the Public Liability Insurance Act, 1991, whichever is applicable;

!J

3. That, he/they shall monitor his/their emission(s) and ambient air quality from representative points regularly an
shall maintain its quality in conformity with Board's standards and shall produce its proof, as and when asked f¢

4 That. he/they shall submit application for consent again 30 days before the expiration of the period of consent i
31/03/2010  or within 30 days from the date of reciept of this order. whichever is applicable-

5 He/they shall submit Environmental Statement by 30th Sept. every year.

6 He/they shall submit the stack(s) monitoring report within consent period.
7 He/they shall submil Ambient Air Quality Report within consent period.

8§  He/they shall continue tree plantation and maintain.

9  The unit shall implement Rain Water Harvesting within consent period.

To, ~C e
Sri P.D.Pandey, Chairman . M \’bl&[rf

M/s. SRG Iron & Steel (P) Ltd ASSTT. ENV. ENGINEER
Vill-Gerua, Po- Patamada %,«

Jamshedpur-00
Phone # :- 2469476

Memo. NO. JALRBTE/AS ..o : Dated 1 1}05}2009

Copy forwarded to the Regional Officer jamshedpur  for information and necessary action.

ASSTT. ENV. ENGINEER
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il Telephone No. : 2817761281250
_BHAR : A
S Bihar State Pollution Control Board, Patna

(TO BE SUBMITTED IN TRIPLICATE )

Application for consent for'Emlssion/Continuation of Emission under
section 21 of the Air [Prevention and Control of Pollution] Act. 1981 .

M ERE fon.d Sfee @yers e

..ﬁ.m.n,.z\; 480 488, TRk ur Dol Ry . 2
Ao hi . TSp 4

Ter
The Member-Secretary,

Bihar State Pollution Control Boa
Puatna .

I'We hereby apply for CONSENT under Section 21 of the Air (Prevention and Control

Pollution) Act, 1981 (14 of 1961) to make emission from Industrial Plant owned by

Hft.. SR G IRON'T $T2ep PILTD

................................. ... for a period upto

The Annexure, appendices, other particulars and plans are attached herewith in triplicate.

U'We further declare that the information furnished in theAnncxure/Appendices and plans

iz correct to the best of my/our knowledge.

I'We hereby submit that in case of change either of the point or the quantity of emission

or of its quality a fresh application for CONSENT shall be made and until such consent
> granted no change shall be made.

I\WVe hercby agree to submit to the Board application for renewal of CONSENT one month

in advance of the date of expiry of the consented period for emission;
thereafler :

of to be continued

1099
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oo

(2)

|
I'We undertake to furnjsh any other information within one month of its being called by
the Board. ;

: ) Wi A gZ e lvi]
I/'We enclose a demand] draft Ne. +..... QE?O\L/Z dated %’lh/l

|
of Rs ’\QO@/""" oo towards the prescribed consent application fee, as men-
tioned on the last pmg4

of the application form.

| l\:la'.ﬂ
|
|
i
. SRG Irop & Ste
Accompaniments - - e
' 18R
" Name of the applicant .......... b St
i 5’-32'-:5»'.‘” w14 =
Address of the Applicant ""’1,}:‘ byt
{n
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&
PON & STEEL (P) LID.

Date:

Reéf no: SRGASPCR/ASL0 -1 1L

To,
Viener Secretary.
Sharkhand Stats Pollution Comrol Bowrd

12 e ha
ranem,

Jamshedpur

- Re: Submnission of Enviroment Statement for the year —2010.

Hemeetd air,

per T [ e R <SR | Y T BNl g QE—— 1 N (I o= o
With vzepect, w2 Wish to mnvite your alfention towards cwr umicrmatiosn,

Veud A 5 ey ST TR s Pl s oy 7
Fait A | are ality fijied [.'}- UB 107 YOur venncaon,

toanedly s2o & do the needfl.
ise 1 [ve vemvnes infmerraty e B ( . T |
Ailds Ia 1-‘.}1 yOld hl.l\'i malian ¢ OA‘ELS FeeOi,

Thanking you,

Y ours tathtally. —
FOR SRG IRON & STEEL () L1D. 2 ,

( /
S\ 74

{(Director) )

| i 1 R L ¥ o 2R o P
i.rromno - YV 03 Set
5 it

L&y " T % > :
Sketch of Rainwater stokenjpit
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(SEE RULE-14)
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HVIRONMENTAL STATEMENT FOR THE FINANCIAL YEAR ENDING THE 315" MARCH. /C

| PART-A e

L Name and address oifthe owner /occupxeu P Ry /quqj,mf ( (’(Lt‘f’ly

of the industry operation of process. I g, L alar A
’ / . - i g =
' f 2 5o "\,——_:!_,,_‘,. " ‘,_.'f_-,-, & i o r
2. Industry category primar‘, 17 La . E /< 1/ { i s it
(S/C Code) Secondary «(S/C Code) y ~ bt oyt 4 *’ /
, . . o PVAS OB )0 6 ) 2 per7 A
3. Production Capacity+ Units / - e
. Ay pls 2k »
S e
7 - 4 A 4 /‘-f, frvE 4
4 Year of Establishment . ’ ) e
/\/J,Jffr’fi"__,‘// r f// J/ ]
i /] oL . )
. S Ko 4 o
5. Date of last environmental 1{1 ik
Statement submitted ' // !/ ox=
- PART-B / '/~
WATER AND RAW MATERIAL CONSUMPTION
(i) Water consumption m3/d [ K S H
' e | LT
Process - £ y A / '
’ /
Cooling y
Domestic . A
Name of Products Process Water Consumption per unit Product output
During the previous During the current
o Financial Year Financial Year .
« lifalads £ Per) e /) KL T P& LT
2
3
4
(11) Raw Material Consumption.
Name of raw Materials Name of Produtts Consumption of raw material er unit of output
Output'_ L 1) s L During the Previous During the current
et B Dot Fmam:lal Year - Financial Year
- /_J; 4_;,/ ’l-"-'.’f"z" YD -{/ j/"_/‘,/ 4 ,/3{/‘ ’.(_/1" VJ {/_JJ’.rf'/ ,f' /

4

Y use codes if discharging details of raw material worth contractual




W

[l

PART-C

1105

| b
(Pollution discharged to En'vifonmentfdnii of output (parameter as specified in the consent issued)

L Pollutants quantity of pollutant concetrations of Percentage of variation from
discharged (mass /day) pollutants in prescribed standards with reasons
l (mass /volume)
d / | r - . } o
a) WATER 5/ [} s 18+ 1) As/ 4L i
b)  AIR 2 oL | e 87 7 02 >

PART-D

Hazardous Wastes

(as specified under Hazardous wastes/ Managex.ncnt and handling Rules . 1989).

Hazardous Wastes

=

(a) [From Process

(b)  From Pollution Control
Facilities

Total Quantiiy (kg.)

During the previous
Financial Year

During the current
Financial Year

Solid Wastes

Total Quantity

During the previous
Financial Year

During the current
Financial Year

(a) From Process. Sold

(b) From Pollution Control Facility

(c) (1) Quantity recycled or re-utilised

within the unit
(2) Sold

(3)Disposed

re N9/

AL P

-~ Va4 {'
A /

[

) - f
./""
K /4

S —

s
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. , PART-F

Please specify the characterizations (in terms of composite and quantum) of hazardous as well
as solid wastes and indicate disposal practice adopted for both these categories of wastes.

/} /-';3/ DO o r’T

PART-G

Impact of the pollution abatement measures taken on conservation of natural resources and on
the cost of Production.

2 g

PART-H

Additional measures/ investmernt pro osal for environmental protection including abatement of
pro

pollution. n .
= s -iahell ./’ ! P
PART-I
Any othet particulars for improving the quality of the environment. A
: sRG hion &‘-t&[&j[—n Py L
Some plantation done around the factory campous. e\
< o
Director

Signature
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RO & STEEL (P) LID.

Monday, March 05, 2012

To,

The Member Secretary.
Jharkhand Pollution Control Board.
Ranchi. Jharkhand

Ref: Submission _nf Environment Statement for the Year 2012 - 13.
Dear Sir.

With due respect, we wish to have your kind attention towards our information,
deposit vide Form No IV Part A Schedule - lare duly filled by us for your verification

Please see and do the needful
Thanking you

Yours truly
For SRG lron & Steel Pvit Ltd

SRl If o

(Director)

Enclosed:

Form No - IV A (In 3 Sets)
Demand Draft of Rs S000/- bearing D/D No. 194013 dated 05/03/2012

Rolling Division : 36 Humep: pe Basti, Sakchi, Jamshedpur
Works f Patamda.Jamshed

Phone = b 454249 645478 65A4542¢ 21 E-mail - sra sko@rediffmail.con



—— R

Ph. : 0651-2403851
Fax : 0651-2403850

s Jharkhand State Pollution Control Board, Ranchi

iz W o ' SCHEDULE 1
S < )
w'?{ (Form - [VA)

For Industries
(To be submitted in triplicate)
Application for consent for discharge Continuation of discharge under section 25/26 of the water

(Prevention apd Control of Pollution) Act. 1974,
(See Rule 22)

f rom Dated ...<. qu‘m—'

Sha.. ko B, Sz )

,”r',/r. :J;/ ) D'rfx).. J’/f”‘f’ A ’3’/'"7 ’g"'”(z
..,'fzétéﬂﬁ’.(.";J:.',..‘:.j&'i‘wé’/ et 7/@‘%/ ww/‘

[0
The Member-Secretary.
|
Tharkhand State Pollution Control Board
Ranchi.
Sir,

| ‘'We apply for ceusent undar section 25/26 of the water (Prevention and Control of Pollu-

Gen Act 1074 (6 of 1974)* to bring into use new or alatered outlets for the discharge of * Sewage/

rade effluent® from land/premises owned by (1) "VZJ ..... J?Aff?... MDA L. 7B P2 LAD
for a period upto (2) P-4 2,7 5 S B as per details given it the Annexure;
N T

2. The Annexurc. appendides. other sarticulars and plans are attached herewith

in wriplicatc..cooo..... 07 (S eSS
) I

1 [/We further declare that thg information furnished in the Annexures / appendices and plan
'« cotrect 10 the best of my/ our knawledge.
' ' that in ¢ase of change cither of the point or the quantity of discharge or
tion for QONSENT shall be made and until such CONSENT is granted

s qu =i;l}_ H
1o change shall be made.

5. I/We hereby agree (o submit to the Board an application for renew al consent one month In
~dvance to the date of expiry of the ¢onsented period for outlet/discharge, if to be continued  there-
after.

(6) I/We undertake to furnishiany other information within n%mq%gi &r%)e%((iﬂ[ Lcigwlr

H‘ l ‘g\\ lrd
. Yaun.lm{hhlll\

\mmtute... e '....’),,., o ._..

Name of the Applicant /”féf '14%‘4 /).{«‘-'W /4"‘

3 £ o
Address of the --‘\I.“p‘.l-.dln . / .“//f'?)d DA% S/ f/

i £ ,/. 5"5'/'
el 8 -4 SRR

»

S e

1108




Acconinaniments -
(v Index/site plan|
(it) Detailed lay ou
(1ii) Treatment workd,
(iv) Sewage/efiluen}

{v) Process flow sh

(vi) Copy of latest a

{vii) Draft No. ]

Note ; A

?’.Eﬁill"" there 1o

.i\'.-[i—';‘a‘l

oo

shall for suchl!

Full name o

(b)  Is the firm r¢gistered ?
(c) Ifyes, give the number & date of registration - B T8 (5
slof the registered office.
ames. designations and full address of
Geeupier/ocqupiers/ete. of persons like.
partners, Mahaging Director/Directors/

(d} Full address

fon T
(€)M

Manager etc|

D sz /‘)

[2 B

plan showing sources of water, supply, river, water. éﬁ // 'z j
storm drains, nallahs and sewage/ effluent treatment wcrks ete.

L treatment flow sheet.

et

nalysis report of sewage/effluent,

i e W R - S dated .. ﬂ""’\‘ ~For Rs. .5 000 |x

............... Prvsrmenaans

........................... the consent fze.
ANNEXURE TO FORM
Outlet/discharge
(Existin 2 New/Altered)

Any applicant Knowingly giv ing incorrect information or suppressmg any information per-
shall g lh:bmc‘ 1or any actions wnder the provisions of the Act.
While filing the annexure the applicant shall.

tor such of the items not pertaining to 'us
‘Apphicable” against the relevant one and not leave blank, 2 v

s
“the applicant with address AL /‘:,fiwm/ 1A /-)dg,w’fg{# '
Y & Er Mpaaret Pefbes E s,

& 1995
Vo 77 aﬁ/‘?é;é'
/‘()"-'C—,y'?-z’«é‘f»éz_/
(A /,7:/}!

nn.han_,. of the company o
P2 oo /’/71/[" i /)&4,/‘;‘ N é’y f‘/}f{ﬁ{a{"?—?ﬂ/?

(2) i 7/"}/4:/&: 7 4! ,; L’){l!/wm;f/ }}"—{" ‘-CU/
3V SuF Sowlbes i Pl orwte oo D25 //,«
(41
2. Full location nr#mpes ’ Vil ndisides, ,.’)q.n../.ﬁ’:’._-... ./..\..’f.‘;,:’;.’..-.:_.?’ “
NSt [1.\’ ISt L2 = .’...,...':f..».m.f.f.i.iv.!...’...:? SRR o4
ith d iresy lel. No. £H5.2- LY AS 7.{.’.55.?.’ ......
' Teley urahu \nidﬂ.sb ............................................
Crive revenue/City [Sury ey District ... L ;.5/’ J?M)’/L/j.:j((rz ....................
namber of fand .T-i'tlll!?‘:ihi'h lalul\a .......................... ey Wes_u I LW, "N
for which the a;n;‘.lii;alion Town..... /;2’ Aﬁ/maéﬁé.d...
IS magde. i Village .....(Grcdddbi............ R R et
Ciiv/Survey No. Y ’.}.44;:2’5.
Mauza No. ..........(5 Tl Lo
| Revenue Survey No. .. 955:%/'0(/
Areain Hectares ...
4 .{‘Efait‘ !‘;"."1'Li‘2 an J \r"lhf i" ..................................................................
which the ] llf ISes
Institu e1o l‘ Rk e T L R e e A
Sacttaly por "t
ommi

1’\ DOse ;.

Spes 2y

Lo3p ot
,-L/ ,;v/c,/?w/




/5. State the Civil/Military/Collectorate/
Defence/Industrial Estate etc. unde.t
]

whose administrative jurisdiction the

applicant's land/premises in, situated.

6. (a) State whether the land/premises
Industry/factory/has been declared
as prohibited area -

(b) If yes, state the name of the {
authority and furnish a certified
copy of the order vide which |
the area has been declared as |
prohibited area -

7. State working season per year for

the Industry/factory

8. (a) No.of workers attending the
factory per day.
(b) No. of persons residing in the

premises.

a’
(3)
Nl rndldss,.. Frid

(s Tawiis

Corporation % .......................... SRy s
Vill. Panchayé;t .., A O I . BOSRIIEe obs J
Contonment I — /V}? .....................
Defence Deptﬁ ......................... Y7
POIt TIUSE .o eveeacaesneseseeececnas T SR e
State GOVL.....oovveeeerens OO . .8 S e -
PRARRIR GROHS ... coonessoreen P i
Ye&/No+”
Full year......247 it R
From /W?»WZ—{—O ....... 3%..&7&5(4..%/3 g
| ST06] 1 ¢ LR ¢ SO
FEOM .cnimasesmmmmrsnemnand s ST R

9. (a) Give the list of materials, such as metals, alloys' chemicals oil, fuel used per month

in metric tonnes :

Melals and alloys Name
Weight
Chemicals (a)Inorganic Name
................................. P PR
Weight
(h)Organic Name
.................................. . S
Weight
(c)Dyes Name

Weight

(d)Pesticides Name
................................... 777, AR e
Weight

1110




D

(4) DO

0il and Grease Name
Weight

Fuels (a) Wood Name
Weight

(by Coal Name

........................................

...........................................................

(¢) Oil |
Weight i
............................. AR
() Gases Name
..................................... AT S e
Weight
Other materials Name
.................................... DL vssictinbisomnisi
Weight
(b) Give the list of nane of Sr. No. Name of Qty.inM.T.
y

products and by-products

manufactured per month in

Products per month &

frreenieifodl  FH N AR A g eees

(M.T)
(¢) Give the list of Intermedhate A
Prodietes - |« S0 s na g eSSl T Vit LD coioiiameniianisessnarases
Uses
10. Industrial  Domestic ~ Agricultural  Others

State Daily quantity of water
atilised in Kilo liter i

11. State the daily maximum quzmiity
of effluents arising from land/
premise for which the application
is rade -

chel K s —

......... N AimfeesarearisescscccesessssaceciThossccscccsanacacanes

(In kilo liters )

. . - £
(b) Industrial ... ... 6.7

it
(e3 Oither nses

ol ua



5N
- 12. State whether storm water drains Yes/No
are kept separate form industrial/ '
domestic effluents
13. Is Domestic effluent allowed to/get
mixed in industrial effluent. Yes/No
14. State if treatment for industrial or
" domestic effluent or one for combined Yes/No
~ effluent is made.
If yes, state the process of treatment
in brief (separately for each trexaltmcnt plant)
15. Is there any provision for disposal Already made. Proposed to
of be made.
(a) Domestic effluents in Public Yes/No Yes/No
underground sewer. |
(b) Industrial effluent in Publi¢ Yes!Nof Yes/No
underground sewer.
(¢) Give the name of AUthOTItY OWNINE oot
the sewer.
16.Is there any provision for dispasal Already made. Proposed to
of be made.
(2) Domestic effluents over land for Yes/Now"" Yes/No
irrigation
(b) Industrial effluent over land for Yes/No v~ Yes/No
irrigation
(c) Domestic effluent in the under-
ground strata Yes/Nov~ Yes/No
(d) Industrial effluent in the under-
ground strata Yes/Nov“~ Yes/No
(e) State the area of land used for
a and b above in hectares with
details of ownership of the 1and. .o s s
17. Give quantitative disposal of ¢ffluent
in kilo litres provided for the place
mentioned below :
Domestic Indusirial Mixed
(i) Stream/river ... .. B i v v ey v B s o T i
(1) Dndand for DTIZANION s i vo vie sen avs v swe 250 sve s o s RSSO AR gt o DR

11i12




A, General Parameters -

32
(6)
Domestic Industrial Mixed
(ili) Lake/Pond VY AR Y /.- S
(vi) Tidal waters | e .0

(v) OpenSea | i e M D /I/a@ ...... R R
{(vi) Fsturine water | e SN/ /. SRR (13

......................................... J‘.’/} i
.1« there any provision for equalizing Already made Proposed to be made

(vii) Public Underground sever

(v
or holding lagoons or tanks to [store L T BT I R /.&K ........ . -
the effluent during unfavourai‘Te ;
streams or tidal conditions A

(1) Domestic effluent {vi

(i1} Industrial effluent ,&/& ..................................... (vi

(11) Combined effluent

(X

. Derails of land available/can be made Yes/No
available in case pumping of effluent -
on lands have to be considered. neererieeeensiineee s PRSP E  TR 2
(x
). Give details of composition of Domestic/Industrial/Combined effluents in respect of the C. H
following :- (i
Parameiers , Effluent Effluent :
' before treatment after treatment .
il

(i) pH (:
(1) Colour units
Temperature 'C'
Suspended salids
(a) Total mg/l
(b) Fixed my/l

{c) Volatile mg/l

i Disolved solids
(&) Total mg/l | S el o e 0 S —
(b) Fixed mg/l = o e B v ‘
{¢) Volatile mg/l
(vi) Total volatilesolidsmell = e W TP R—
(vii) Dissolved Oxygen I/l oo e ‘
VI BOD 5days 20 Cme/l]  veinesssses s ssessimis s
‘ N
() COD mEl - o DL sl s i S sz s s e S
(x) Ol & Grease mg/l [ i s e s e R e N S R R P e RN R




K

B. Chemical Parameters -
(i) Ammonical Nitrogen (Mg)l) N
(it) Nitrate (mg/I) N
(1) Chlorides, mg/I (as C1)
(iv) Phosphates, mg/I (as P)
(v) Phenolic compounds,mg/1

(as Phenol)

(vi) - Cyanides, mg/l (as CN)
(vii) Sulphates, mg/I (as S)
(viii) Sulphates. mg/I (as SO4) |

{ix) Insecticides, mg/l !

(x) Total residual chlorine (as 6!312} mg/i
(xi} Flourides (as F) mg/l

(x11) Percent sodium

(xiii) Pesticides, mg/]

C. Heavy metals.

(1) Boron (as B) mg/l
(i1} Arsenic (as As) mg/1]
Barium (as Ba), mg/1
Cadmium (as Cd), mg/I
tv)  Copper (as Cu). mg/l
Lead (as Pb), mg/l
{vir) Chromium -

{a) (as Cr, mg/l

(b) Hexavelency (as Cr+6) mg/l
(viii) Mercury (as Hg.) mg/l
(1x) Nickel (as Ni) mg/l
(x) Selgemium (as Se) mg/l
(x1) Silver (as Ag) mg/l
(xil) Zinc (as Zn) mg/l

(xiil) Any other metals, mg/l
Note ;

approved laboratory,

Indicute the facilities available for waters.

7 83 1114
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|
s R S AR T SRR A A R A R T s e st ommans
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Furnish a copy of the analysjs report of representative samples carried out by the -



P T

&
(8)

22. State details for Description Qty.  Method of Method of
Collecuon dispposal

(1) Process water | e /D Mfé’!f

(ii) Seasonal wastes /\"’/4 A0 VI G - okt S
(iti) Spillage f,’fl ....... e en A :
(iv) Rejected materﬁb i et AR .7 SRy o SR
23.(a) Total investmenton the industry e //f Lot /.gﬁ/é'ﬁ?)d* .......

and the year of ihvestment.
(b) Esumated experditure for imple- ﬂ’{ ........... s S
mention the schemes to control
water pulluuon
(¢} Expenditure inc|urred up-todate ... o /f// ......... D ——
and progress achieved (Physical)
for treatment of effluents, if any
and the year/years of investments
along with Physical Progress
achieved. (The Firm should
give carails ofjaction taken to
date and the expenditure incurred
and the time required for the com-
pletion of the shme.)
(d) Annual operatipn and maintenance ... VU SIECC o SRS

cost of effluent treatment plants, if any,

(¢) Further action that is being taken by the SR GNEEL TR LY
firm to control| water pollution : : '*\{35- .
e Y
SIEDALIIE .omsssinsismsossanss P TR

Name & Address of applicant on behalf

of .. ,p,«.w.mm D AU 3, B2
/ /55)‘, < 1 5 74 /, 4
\‘une & Add/gsé oﬁhc n!"rdnf— % V2

. P P Iy ey,
O ."‘1[. // ..‘.’!;....'D....’f-'. ST g ikt

:" .-..'j‘.{ .'.’r,é.f:i‘../‘).—.‘.c./.{'. : "-’. J
The applicant is hereby ingtructed to make himself familiarised with the water (Prevention &

Control of Pollution) Act, 1974 before attempting to fill up the form.
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 EXPLANATORY NOTES$ FOR Fn_,mﬁg IN THE FORM & THE ANNEXURE

The notes are given only for thase items for which explanatory 1 considered desirable.
FORM
(1) Here mention the name of the owner of the land/premises if other than the applicant industry of
factosy’ in continuation of legal business as per the Water ( Prevention and control of Pollution) Act,
1974 If the land/premises belang to the factory/industry, say self.

(2) CONSENT FEE

As amended.

(A) Category of Industry Consent fee in Rupees

(i) Large Industry . 10,000/~
(ii) Medium Industry ‘ 5.000/-
(iil) Small -hlldustln_,‘ 2,000/-

sinte - (i) Classification of indnstries would be as per the standard and interpretation which may
be decided by Go ernment from time to time.
(ii) Any application not accompanted by the prescribed fees shall not be entertained by the
Board.
(iii) The fees shall be paid by the Bank Darft in favour of Jharkhand State Pollution control
Board. Rapchn.
(3) Here mention the date ipto which the consent is sought for
(4) Outlet - means the arrangement for discharge of the effluent for which the consent is sought
for.
Discharge - means the effluent going out or the outlet.
Fxisting - means that which is'1n operation at the time of the applying for consent.
New - means tlmt which will be brought in to operation in future.
Altered - means that Which has been modified due to change in quantity and/ or quality of
discharge, .\z‘:':mgen‘.:m and/ or point of discharge etc.
Annexure to Form
Item No. ! - Here give thejpame of the occupier of the 1 stitution/Industry/Factory €tc. as defined
in the Warer (Prevention and Control of Pollution) Act, 1974.
Item No. 2 - Here give theregistered name of the Institution/Factory/Industry etc. under which the
business is camed ¢
item No. 6 - Applicubié td only these arc which are prohibted arcas such as ordinance factories.
mint, gtc.
Item No. 9 - (a) Here give the complete list of all raw materials used in the industry. If proprietor
names are given, every ct‘t‘m-t_ should be made to give the chemical composition of the same.
Item No. 17 - Here give the quantities, of effluent of different types such as domestic industrial or
mixed etc. proposed 10 bejor is lot into the stream/rive, lands, sea ¢ic. as Ina\."be applicable.
Item No. 20 - Analysis tg be furnished shall cover as many parameters as are expectéd to be found
in the effluent. 1f some of] tie paramelers are not expected to be found, say not aprhcabh.. If some
F il L ke Listed unaer the items are xpe ~t2d, the same may be mentioned at the

1 \ ‘ g j ki RE \ ! 1 i ' ._' Naiaalall “_d :_‘!'-I.. 1.
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83X TRUE TYPED COPY 1117
EXPLANATORY NOTES FOR FILLING IN THE FORM & THE ANNEXURE

The notes are given only for those items for which explanatory is considered desirable.

FORM

(1) Here mention the name of the owner of the land/premises if o
factory in continuation of legal business as per the Water (Preven
1974. If the land/premises belong to the factory/industry, say self.

he applicant industry of

ther than t
llution) Act,

tion and control of Po

(2) CONSENT FEE

As amended.

(B) Consent fee in

(A) Category of Industry

Rupees
(i) Large Industry 150 é)(;)(? //-_
(ii) Medium Industry 2’,000 /-

(i) Small-Industry

Note: (i) Classification of industries would be as pe
decided by Government from time to time.

anied by the prescribed fees shall not b
aft in favour of Jharkhand State Po

n which may he

¢ the standard and interpretatio

e entertained by the Board

(ii) Any application not accomp
llution control Board,

(iii) The fees shall be paid by the Bank Dr
Ranchi.

(3) Here mention the date up to which the consent is sought for

hich the consent is sought for

(4) Outlet-means the arrangement for discharge of the effluent for w

oing out or the outlet.

Discharge means the effluent g
ration at the time of the applying for consent.

Existing means that which is in ope

New-means that which will be brought in to operation in future.

Altered means that which has been modified due to change in quantity and/or quality of discharge,

arrangement and/or point of discharge etc.

Annexure to Form
Item No. 1-Here give the name of the occupier of the Institution /Industry/Factory etc. as defined in
the Water (Prevention and Control of Pollution) Act, 1974.

Item No. 2-Here give the registered name of the Institution/Factory/Industry etc. under which the
business is carried out |

ItP:mt Nc;. 6-Applicable to only these areas which are prohibited areas such as ordinance factories
mint, etc. ' ’

. Iro

Item No. 17-Here give the quantities, of i
. , of effluent of different types such as d ic i
. . 0 i
mixed etc. proposed to be or is lot into the stream/rive, lands, sea etc. as mar;zsél :pu;’)llc'lusgl‘lal ..
’ . 1cabple.

Item No. 20-Analysis to be furnished shall
cover as man
the effluent. If y parameters as are ex .
i th:rcl)rtn}focs)i tlhet P;r ameters are not expected to be found, say not a Pf{f?ted p
The analysis shall be 5 iste tL;mil‘er the items are expected, the same may be pplicable. If some other
eparately finished for domestic i YO mentioned at th
industrial and combi €. g,
ned effluent
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Date : 30.08.2017
Ret no s SRG 282017-18

To, ‘

he Member Secretan .
Tharkhand Pollution Contrdl Board.
Ranchi. tharkhand.

Sub : Submission of Environment Statement for the Year 2017 - 3829,

Respected Sir.

With due respect. we wish o have vour kind attention towards our information.
deposit vide Form Noo Vo Part A to | are duly filled by us for vour verification.

Please see and Jdo the needlul

[his 1s tor sour Informatioh & Othice record.

Fhanking yvou.

Yours truly.
For. SRG Tron & Steel Pyt Lid
QD(". Ir n L& .qﬁ:g hj I:J

< (Ditettoc!

3

Prone steeL P

Office : 36, Humepipe Basti, Sakchi, Jamshedpur.
iy : Works : Vill. Gerua, Patamda, Jamshedpur.
Phone 0657-6553555, 6558555 E-mail : srg ukp.india@gmail.com Website - www srgindiaagrico.com



A

(i)

(A)

Name of the product

 kudat £ Poardh

o 1120

FORM-V

ENVIRONMENTAL STRTEMENT REPORT FOR THE YEAR ENDING MARCH 2 o/}

Name and address of the ¢
of the industry + operation
progess |
Industry Categors

Primary (S1C code )

Secondary (S1C Code)

Production Capacity
Year of establishiment

Date of last environmenta!
statement submitted

ceupier

or

PAB:L‘:'}

. My. PD ?anciua
My. &-D. pcm&“ﬁ
My . Q&hh“/“"\ Pg-n

adits @ Pawenky plant (Under deb e vks )
nay |ezjos \xo0)

@ pplied

os MY (Cavdey)

NOv - 49 e gt My gtart From
ppwil 2000

PART- B

WATER AND RAW MATERIAL CONSUMPI 1ON

Water Consumption

Process

Cooling

Water spray ing

Process waiter consumption per unit of product output.

KL | Day

10 KLT
N
N A

N

During the previous tinancial s e During the current financral vear
2015316 2016-17 i

10 kLT 1S kT

——

_ Director



(B Raw Material Consunmiption :

Nameofraw | Name of the [ Consumpiéoﬁ_ot:réw material per unit of output ,
Material produacts i [
' | During the previous | “During the current

| o - B financial year 2015-16 | financial year 2016-17
rallete £ Kundold £ kndell 4 fowredn C kdals € fewreh '
Tree te Posred N twemT ALoo MT 1‘
L — _J_ — - p— § = Sl e S S S T A PP =3 N,--fi,u‘

g |
‘ PART- C

POLLUTION DISCHARGED TO ENVIRONMENT /UNIT OF OUTPUT (PARAMETER AS SPECIFIED

IN THE CONSENT ISSUED)

|
| Pollutants Quantity of pollutants Concentrations of ' Percentage of variation
i Discharged (mass/day) Pollutants in Discharged " From prescribed
(mass/volume) Standards with reasons
[T AN Wtaree | ' [ ——_— I |
P} A alet 9 1 kdouy 6. KOG b 0027, :
(B) Air q R go. L 0.027, '

_(ASSPECIFIED U
Hazardous Waste
Copy attached

(a) From process

(hi From Pollution

PART-D
HAZARDOUS WASTES

1121

NDER HAZARDOUS WASTES / MANAGEMENT AND HANDLING RULES, 1989)

Fotal Quantity (kg/vears

During the current financial vear

AL . ‘1

Control | ML




PART -E
SOLID WASTES
T TiemiQualy(yeay T T T T T
| During the previous ! During the Current |
| - Financial year 2015-16 | Fmanual year 2016-17 f
[ a)From process ' " |
‘ R | 0.02 Y ; 001 Yy, B
(b) From pollution ] [ s
Q.o0tY , o 5 ‘7. |
_ Control Jacility i 7 ,_, N E)o: f‘iﬁ |
| thll]llllt.b m_u.hd 0-01Y } O-00sY, [
 Orreutiliced S ! A : T
. Sold |
| i i | ¥ { A ‘
LDisposed || M | o~ ]
—— . e SRS
| Character i\lIL\U’ W Nm .md Indn,anu f)npm.il nau;u. adopted R
|
Dispesal
S .. L iR ]
- PART-G
7im;‘mcim'-p{.\!lulionﬁcumr'nl meas(ires on .7 “1 7 .
i . x | |
conservation of natural resources{and '
Lconsequently on the cost of prodyction. - PR N [
| S e . e o
PARI-H
" Additional investment proposal for environment protection mdudmu
\halcmcm of pnllmwn - Tyg,;_ % Plente

PART-1

d\n\ other p;umulm\ for nnplmmu n zupul of Ln\:rur‘mumdl proleclmn
i And abetment of pollution =

NIL

ector

Signature of AQQPC
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| & | ENVIRONMENTAL LABORATORIES &

PLOT NO-30, MANSAROVAR ENCLAVE, TUPUDANA \t’NG‘INEERM SERVICES FVT. LTD.

HATIA, RANCHI-834003 (JHARKHAND) 150 8001:2015, ISO 14001:2015, 150 45001:2018 CERTIFIED
Email: info@elespl.co.in; eles.ranchi@gmail.com NABL Accredited & JSPCB Certified Lab. for

Website : www.elespl.co.in Enviranmental Pollution Monitoring & Analysis
CIN: U74999]H2018PTCO11125 GST NO:- 20AAECES713D124 ¢ : 0B51-225C103, 9931289451 :

TEST REPORT
| Test Report No. : ELES/RNC/2022/0597 Report Release Date : 01.04.2022
Application No. 112763430 | Application Date +11.03.2022
CUSTOMER DETAILS | SAMPLE DETAILS
Customer Name : : M’s SRG Iron & Steel (P) Ltd. Sampling Date : 23.03.2022 to 24.03.2022
] Sampling Received Date | : 28.03.2022
Address { - Gerua, PO-Patamda, Dimna, Type of Sample : Ambient Noise
Jamshedpur, Dist.-East Sampling procedure : ELES/DOC/SMPL/3
7 Singhbhum - kSample Drawn By - ELES Pvt. Lid.
Plam Status ! : Non-Operational| Period of Analysis :28.03.2022 10 01.04.2022
METEQROLOGICAL INFORMATION
! ' Average Temperature (°C) 30 2 | Barometric Pressure (mmHg) : 746
3 | Relative Humidity {%) v 4 | Weather Condition : Clear
Location | Unit | Test Protocol Result Regulatory Limit
: P LM:\ LMm ch
et IS 9989:1981.
- e dB(A) =
Sample [D: RA 2001 65.0 59.2 62
ELES‘RNC/PCB/AN/A3SI I i i
. Latitude:22°51'02.08"N Longitude :86°14°54.77"E
\ [ | 75 dB(A)
| Near Godown Area Ltnn L st Loy | Day Time
1S 9989:1981,
i dB(A) &
| Sample ID: RA 2001 710 35.3 63 70 dB(A)
ELES/RNC/PCB/AN/4352 ' R Night Time
- Latitude:22°51'03.92"N | Longitude :86°14'55.70"E
o . " LMay Latin Leg |
| [ aBiA) | 159989:1981. | 1
| Sample ID: ' RA 2001 o - I
| | ELES/RNC/PCB/AN/4353 _ o !
i Latitude:22°51'02.38"N Longitude :86°14'55.24"E { I
2ot :
i ﬁa!! ogized éiu'm.rm? Agﬂur ed Signatory
i exKnha éena “=**End of Reporg**** NDIP BER

Director Page 1 of 1

The Document stated a5 Tpsy Wmm& the Labaratory under General Terms and Conditions, only ond€ byl R Radi approved format. The

results shown in the Test ef of fl Iv W the job/analysis done by the Laboratory only. The information sated on the Test reflects the findings

Jore by the Laboratory at the time of involvement oaly and within the hmits of chient's instructions. The Laboratory is responsible for-all the information or data

piovided on the report, except the nformation which is provided by the client. The Report cannot be reproduced except in full and any part of the report is not 1aken out

W conient, without prior wiittea approval of the Labotatery. The Report in full or 1n part shall not be published. adveruise, used for any legal actions unless prior

permussion has been secured from the Managemenit of the Labaratory. Attention is drawn o the limiation of liability. compensation and jurisdiction issues. Any
i unautherized alteration & falsification of the conient or appearance of the Test Report s untawiul and offenders may be prosecuted 10 the fullest extent of the law. All
the samples are retwned for 30days from the Date of refeasefissue of the Test Repont. The samples from Regulatory bodies are to be retained as specified. Any type of
Observations of Complamis regarding the Repons shall be done wilin [3dayy from the Date of Test Report relensedfissued. After the ime period stated before, no
complamts will be aceepted The entire Time schedule mentioned m Test Repon 1s m 23hours format Abbreviauon used N/A (Not Applicable). BDL. (Below
Detectson Linut), LDL (Lower Detection Limir)




xR
RONMENTAL LABORATORIES & i

PLOT NO-30, MANSARQVAR ENCLAVE, TUPUDANA \\ EVCINEERING SERVICES PVT. LTD. _
1SO 9001:2015, ISO 14001:2015, ISO 45001:2018 CERTIFIED ,;
1

HATIA, RANCHI-834003 (JHARKHAND)
Email: info@elespl.co.in; eles.ranchi@gmail.com NABL Accredited & ISPCB Certified Lab. for
Environmental Pollution Monitoring & Analysis

S Website : www.elespl.cp.in
CiN: U74999]1H2018PTC011125  GST NO:- 20AAECE9713D124 ¢ : 0651-2290103, 993128545,

____!.ﬁ! REPORT

Test Report No. : ELES/RNC/2022/0598 Report Release Date : 01.04.2022
Application No. :12763430 Application Date : 11.03.2022

i Parameter Unit Test Protocol Result

| Particulate Matter (PM) mg/Nm? 1S 11255(Part 1):1985: RA 2014 N/A

| Sulphur Di-Oxide (803) mg/Nm’ USEPA 6A N/A

| Oxides of Nitrogen (NO,) mg/Nm* IS 11255 (Part-7) 1985 N/A

| Flue Gas Temperature e { IS 11255 (Part 3): 2008; RA 2018 /A
Barometric Pressure mmHg ' 1S 11255 (Part 3): 2008; RA 2018 N/A

| Veloeity of Flue Gas | m/sec IS 11255 (Part 3): 2008; RA 2018 ~ N/A
Quantity of Gas Flow [ Nm¥he IS 11255 (Part 3): 2008; RA 2018 N/A i

Remarks: Plant is temporarily Non-Operz’lional.

41_:};:‘{! rized Si t}iamw | Auwthorised Sign

ythpried Sigharony | SANDIP BERA

B. Sc, fg.- SCI (Botany) #***End of Report**** SENIOR MANAGER
Hector
ELES Pvt. Ltd. ELES PVT. LTD.

| Page 2 of 2
The Document stated as Test Repont, is 1ssued by the laboratory under (kﬂcil Terms and Conditions, only on Company letter head in pre-approved format. The

f results shown 1n the Test Report refer or relates only to he jobvanalysis done by the Laboratory only. The information stated on the Test Repon reflects the findings

done by the Labomiony at the ume of mvolvement only and within the limits of client’s mstructions. The Laboratory 1s responsible for all the information or data

| piovided on the report, except the information which is plovided by the chent The Report cannol be reproduced except in lull and any pant of the report 1s not taken out

| of context, withoul prior written approval of the Labortory. The Report in full or in pan shall not be published, advertise, used for any legal actions unless prior

| permission has been secured from the Management of [he Laboratory . Altention is drawn to the linitation of liability, compensation and jurisdiction issues. Any

| unauthorized alieration & falsification of the conlent or appearance of the Test Repon is unlawful and of¥enders may be prosecuted 1o the fullest exient of the law. All

|

]

|

|

the samples are retamed for 30days from the Date of relebsc/issue of the Test Report The samples from Regulatory bodies are 1o be retained as specified. Any type of
Observations or Complants regarding the Kepons shall be done within | 5days from the Date of Test Report released/issued. After the time period stated before, no
complaimts will be accepled  The entre Time schedule! mentioned in Test Report 15 in 24bours lonmat. Abbreviation used: N/A (Not Applicable), BDL (Below
Detecnon Linmat), LDL (Lower Detection Limit)
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ENVIRONMENTAL LABORATORIES & -

PLOT NO-30, MANSAROVAR ENM TUPUDANA \E’NEIM&'WG .fmm PW " ETD.

HATIA, RANCHI-8§34003 (JHARKHAND) 150 9001:2015, IS0 14001:2015, IS0 45001:2018 CERTIFIED
Email: info@elespl.co.in; eles.ranchi@gmail.com NABL Accredited & ISPCB Certified Lab. for

) Website : www. co.in Environmental Pollution Monitoring & Analysis
CIN: U74899]H2018PTCO11125  GST NO:- 20AAECEST13D124 ¢ 1 0651-2290103, 9931289451

i TEST REPORT

i _Test Report No. : ELES/RNC/2022/0596 Report Release Date  : 01.04.2022
= _Application No. 112763430 & - Application Date 1 1103.2022
CUSTOMER DETAILS SAMPLE DETAILS
Customer Name : M/s SRGllron & Steel (P) Lid. Sampling Date 1 23.05.2022 t0 24.03.2022
Sample Received Date | : 28.03.2022
Address : Geruva, PQ-Patamda, Dimna, Type of Sample : Ambient Air
Jamshedpur, Dist.-East Sampling Procedure : ELES/DOC/SMPL/02
Singhbhum Sample Drawn By : ELES Pvi. Ltd,
" Plant Status : Non-Operational Period of Analysis : 28.03.2022 10 01.04.2022
_METEOROLOGICAL INFORMATION 5
| | Average Temperature (°C) 1|30 ' 2 | Barometric Pressure (mmHg) : 746 :
.3 | Relative Humidity (%) 157 | 4 | Weather Condition : Clear N
Peruinitons Particulate Fine Particulate Sulphur Nitrogen
Matter (PM10) | Matter (PM2.5) | Di-Oxide (S0) | Di-Oxide (NO:)
Test Protacol IS 5182 (P-23) USEPA CFR40 IS 5182 (P-2) IS 5182 (P-6)
~ Locations . Limit | Unit 100 [ pgm*[ 60 [ pg/m® | 80 | po/m*| 80 | pg/m’ .
09:40/- 13:35 %5 12,5 234 :
Niea Tesiple 5 13:35]- 17:40 10.2 243
{_17:501-21:50 2 43 11.9 28.1
| 21:50]- 01:45 9.2 274
Latitude:22°51°02.08"N | 01:55]- 05:48 & 10.4 213
Longitude :86°14'54.77"E | 05:48 09:55 i 11.8 245
{ Sample ID
4‘ l:‘LE.Z.fRNCfPCBfAA..’:iMS Age = “ H 8
09:50 13:40 ol 14.2 29.3
- 13:40 - 17:50 12.9 30.7
I Near Godown Area 17:552130 58 351
; 21:501-01:48 a & 13.7 234
Lalitude22°5103.92°N__ | 01:35 | 03:50 . o4 36
Longitude :86°14'55.70°E_|_ 0330 09:35 12.7 273 1
Sample ID
L,n.l-:'s,RNCJPCB.:AM;w ree > . e sl

= == e ————
Page | of 2

Tiwe Document stated as Test Report, is tssued by the Laboratory under General Terms and Conditions. only on Company letier head i pre-approved format. The

results shown i the Test Repont refer or relates o Iy 10 the Job/analysis done by the Laboratony onlv. The mformation stated on the Test Repon reflects the findings

done by the Laboratory at the time of imvolvement anly and within the limits of client’s instructions. The Laboratory is respansible for all the information or data

provided on the report. except the infornsation whi iawowldujbythedmmmnmumodw“mmfulllﬂdmypnﬂoﬂhenpunismlﬂmm

of context, without prior written approval of the Eahumlﬂlj The Repon in full or in part shall not be published, adventise, used for any legal actions unless pnor

permission has been secured from the Mana, of the Labosatory. Attention is drawn to the limitation of liability, compensation and jurisdiction issues. Any

unuuthorized altesation & falsification of the contelit or appearance of the Test Report is unlawiul and offenders may be prosecuted to the flllest extent of the law. All
the samples are retained for J0days from the Date pf release/issue of the Test Repont. The samples from Regulatory bodies are to be retained as specified. Any type of
Observations or Complaints regarding the Reportsishall be done within !3days from the Date of Test Report released/issued. Afler the fime penod stated before, no
complaimis will be accepied The entire Time schedule mentioned in Test Report is in 24hours formal Abbreviation used N/A (Not Applicable) BDL (Below
Detection Limat), LD (Losver Detection Lumit)y

e e  ——
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ENVIRONMENTAL LABORATORIES & "

PLOT NO-30, MAN. VAR ENCLAVE, TUPUDANA ENGINEERING SERVICES PVY. L ro.

HATIA, RANCHI-834 {JHARKHAND) 150 8001:2015, 150 14001:2015, 1SO 45001:2018 CERTIFIED
Email: info@elespi.cq.in; eles.ranchi®@gmail.com NABL Accredited & ISPCB Certified Lab. for
Website : www.elespl.co.in

Environmental Pollution i)
CIN: U74995IH0IPTCOLIIZS  GST NO:- 20AAECES713DIZ4 7 : 0651-2290103, 9931289451 Vo e o

- TEST REPORT
_Test Report No. : ELES/RNC/2022/0596 Report Release Date _ : 01.04.2022
| Application No. 112763430 : Application Date : 11.03.2022
— Particulate | Fine Particulate Sulphur Nitrogen
Matter (PM10) | Matter (PM2.5) | Di-Oxide (SO;) | Di-Oxide (NO,)
Test Protocol IS5182 (P-23) | USEPACFR40 | IS 5182(P-2) | IS 5182 (P-6)
Locations Limit | Lnit 100 [ pgm’ [ 60 [ pgm® | 80 | pgm’ | 80 [ pg/m’
10:00 — 14:00 8 9.8 21.6
o Pt A 14:00 — 18:00 2 1.1 24.4
e s 18:05 - 22:10 = » 10.3 23
22:10 - 02:05 - 7.7 - 233
_7l_gliiude:22“5I‘03.3§”N 7 02:_[9_7_(2(1:28__ e 8.3 20.5
_Longitude :86°14'55.24"E | 06:08 - 1[:10 ‘ 10.2 252
Sample ID " |
2 4 9. 22. ‘
ELESRNCPCB/AA/43S0|  Verage B . o R
thorjzed Sjgnatory | [ hori i
ﬁ‘ekﬁa gséxena ****End of Report***# %ﬁ?ﬁgg‘g&
8. 8¢, rg,‘ Sc. (Botany) SENIOR MANAGER
irector =
ELES Pvt. L td. ELES PVT. LTD.

Page 2 of 2

J I Document stuted as Test Repon, 15 issued by the |.2boratory under General Terms and Conditions, only on Company letier head in pre-approved format. The
| results shown w the Test Repont refer or relates only 1o/the job‘analysis done by the Laboratory only. The infonmation stated on the Test Report reflects the findings
done by the Laboratory at the time of mvolvement onlf' and within the limits of client’s instructions The Laboratory 1s responsible for all the information or data

provided on the report. except the nformation which is provided by the client The Report cannot be reproduced except in full and any part of the report is not taken out
of comtext, without prior wrinen approval of the Labo tory The Report in full or in pan shall not be published, adventise, used for any legal actions unless prior
permission has been secured from the Management ofjthe Laboratory. Astention is dmwn to the linutation of liabatity, compensation and jurisdiction issues. Any
| unuthorized alteration & falsification of the content or dppearance of the Test Report is unlawtul and offenders may be prosecuted to the fullest exient of the law All
| the samples are retamed for 3days from the Date u:’:d%:.x-‘nssuc af the Test Report. The samples from Regulatony bodies are 1o be retained as specified. Any type of
Ubsenations or Complaints regarding the Repons shall [be done within 15days from the Date of Test Repon released/issued. Afler the time period staled before, no

complmints will be aceepted The entire Time schedulg mentioned in Test Repon 1s i 24hours formal Abbreviation used: N/A (Not Applicable), BDL (Below
Detection Limn). LDL (Lower Detection |imit)
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E— JHARKHAND STATE POLLUTION CONTROL BOARD

LATCEOE

e ADITYAPUR, JAMSHEDPUR

-
~ g y,
L/S BEE]

AMBIENT AIR QUALITY REPORT

Lab. Ref. No:- 868/16

(R&D)

Name of the Industry :- M/s SRG Iron & Steel (Pvt) Lad,
- At-Gerua, !’:ll:tr?lcla, Dist- East Singhbhum.

Date of Sampling  :- 18-19.08.2016i

E

“zather Condition  :- Cloudy & Raqn

No. of Sampling Points-3
Sampling Position:

l. Near Main Gate
2. North East Corner
3. North West Corner.

Time S(DZ NOX RSPM
Point --1
10 AM-2 PM 18,64 38.84
2 PM-6 PM 24{12 35.71 82.15
6 PM-10 PM 14}25 29.44
[0 PM-2 AM 20183 33.83 67.79
Maximum : 24,12 38.84 82.15
Average 19,46 34.45 74.97
Point -2.
10.20 AM- 220 PM 17.54 32.58
220 PM-6.20 PM 21,92 27.56 96.16
6.20 PM-10.20 PM 24112 42.32
10.20 PM-2.20 AM 26,62 37.69 80.98
Maximum 26,62 32 96.16
'yerage 2255 35.03 88.57
.nt-3
10.30 AM- 230 PM 26{86 36.34
230 PM- 6.30 PM 20;83 46.29 84.34
6.30 PM-10.30 PM 2850 41.35
10.30 PM-2.30 AM 23{57 35.71 61.00
Maximum 28{50 46.29 84.34
Average 24,94 39.92 72.67
NOTE - All value are expressed in mi¢ro gram/cubic meter.
Remarks :- The value of all parameters were observed within the limit prescribed.

e

Lab. nch‘ugc
Jarmishedpur.

Songoti

Team Inch mige
Jamshedpur

Regiona Olhccr
Jamshedpur.

Board Analvst

1127
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9/ wrved st smdtsig £ A
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Payment Challan

Bank Com

Pavment to be made as per details given below il p
NEFTRTGS

Jharkhand State
Board
IPCBO1614885
ICICI Bank
ICTCO000 104

Beneficiary Name

Pay To Account Number :
Bank Name :

TFSC Code

Pavable Amount{in Rs.) :

I Please Bl the Snoung,

indiy vish vour bank branch prd iniGate NEET RGN agd
FET  RTCGS paswent chatlan will b

s gl

vatid ands after 2 we

pving through
Pollution Control

o3

izest rhis chalian,
rhoange shivs froms

http://jhkacmms.nic. i OCMMS/indApplicationDetails/eWallrtName 1

G

1129

Payment Challan
Challan Delails
Customer Copy

Pavment 1o be made as per detaibs given below if paving theough
NEFTREGS

- : Jharkhand State Pollution Control
Beneficiary Name ¢

Board
Pay To Account Number : JPCBO1614885698
Bank Name : 1CICT Bank

IFSC Code -
Pavable Amount(in Rs.) -

TCICO0G0 104

1. Please fifl the Amouni.
2. Rinddy visit vour bank branch and initizte NEFT RTGS agaiast this challan
LNERY

e ERCh TR L

R1GS pavmentt chathan will be yalid only sfter 7 working dass feam

11



Jharkhand
state Pollution Centrol Board

Ao Mis SRG IRON & STEEL (F) LTD

Receipt No.
Depositor Name
Bank Id

Bank Name

application No
Name and Address of Industry
Name of Regional Office

Applied For

Payment Date

Total Amount Paid {Rs.)

Transaction Status

Online Consent Management & Mohitorl:ps System

Ministry of znvironment. Forest and Climate Change
z Government of India Viae

" Rt
Date : 11-3-2022

On-line Payment Receipt

36352330
GANTOSH PANDEY
1170

NA

12763430

SAG IRON & STEEL (P} LTD,, Gerua, p.0 .- Patamda, Dimna, Jamshedpur, PATAMDA,
T SINGHBUM

Fri Mar 11 15:43:52 1ST 2022
payment Details
21465.57

Successfully Completed

Coptrol Board




6/13/22, 5:36 PM

|harkhand Onil n

it alin. State Pollution Control Board
|

eipt N,
sitor Name
ik id.

W Name.

phcation No.
Name and Address ot Industry

wal Office

fotai Amount Paid (Rs.)

insaction Status

https://jhkacmms.nic.infOCMMS/i ndApplicalionDelail_sfresponsePage

Consent Management & Monitoring System

Ministry of Environment. Forest and Climate Change

Government of India

On-line Payment Receipt

717R28893
SANTOSH PANDEY
330

Siate Banx of India

13459665

M/s SRG IRON & STEEL (P} LTD,, Gerug, P.O.- Patamda, Dimna, Jamshedpur, PATAMDA,

EAST SINGHBUM
Jamshedpur
(0 - both - reNew

Payment Details
A%0U0.0

45009.44
Successfully Complated

I IET 202

11
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SRC ipon & STEEL () LID.

Ref No : SRG/09/23-24 Date : 18/02/2024

To
The Regional Officer

Jharkhand State Pollution Control Board

Adityapur, Jamshedpur

Sub- Request for stay the proceedinés against our company (M/s Srg iron & Steel Pvt Ltd.

Ref - your Letter No 33 dated 30.01.2024.

Respected Sir,

With reference to your letter no 99 dated 30.01.2024 regarding close the Slag screening plant

In this context we would like to inform you that we have filed a petition with Honorable High Court,
Jharkhand Ranchi on 09.02.2024 (receipt copy attached).

We request you kindly stay your proceedings till the judgment of Honorable High Court.

Thanks & regards

For Srg i & Steel Pvt Ltd
S?‘IRO TEELP
—
>, 44;%‘
Director

Encl : Xerox copy of Petition of Honorable High Court, Jharkhand

A

Sy

A

9 0f 20

Office : 36, Hume_prlpe Basti, Sakchi, Jamshedpur
Works : Vill. Gerua, Patamda, Jamshedpur
Phone : 0657-6553555, 6558555 Email : srg_skp@rediffmail.com Website : www.srgindiaagrico.com

09-08-2025, 12:20
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IN THE HIGH COURT OF JHARKHAND AT RANCHI

(CIVIL WRIT JURISDICTION)

W.P.(C). NO. OF 2024

IN THE MATTER OF:-

An application under Article
226 of the Constitution of

India;

AND

IN THE MATTER OF:-

| SRG Iron & Steel Private Ltd. A company registered
under the Companies Act represented by one of its
director namely Sri Shyamdhar Pandey, aged about 66
years, son of Late Keula Shankar Pandey, resident of
36 (A), Humpipe Basti, P.O & P.S. Sitaramdera, Dist

East Singhbhum.
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2. Sri Shyax;hdhar Pandey, aged about 66 years, son of

Late Kewala Shankar Pandey, resident of 36 (A),

Humepipe Basti, P.O & P.S. Sitaramdera, Dist East

Singhbhum.
... Petitioners

Versus

1. The State of Jharkhand

2. The Secretary, Board Analysitic, Jharkhand State
Pollution Control Board, having its office at T.A.
Division, ground floor, HEC complex, Dhurwa, Ranchi
P.O & P.S: Dhurwa, Dist: Ranchi

3. The Area Officer, Jharkhand State Pollution Control
Board, having its office at Adityapur, P.O & P.S.
Adityapur, Dist: West Singhbhum

...Respondents.
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To,

ey

jon'ble Mr. Justice Shree Chandrashekhar,

—+

he Acting Chief Justice of the High Court of
._(harkhand at Ranchi and His Other
Companion Judges of the said Hon'ble
Court.

The humble petition on
behalf of the Petitioner above
named;

Most Respectfully Sheweth: -

1. That in the instant writ petition, the Petitioner humbly
prays for following reliefs:-

i. For issuance of an appropriate writ(s) /order
(s)/direction (s) particularly writ in the
nature of Mandamus commanding upon the
respondents particularly respondent no. 2

and 3 to send to this Hon'ble Court all
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106

records appertaining to the issuance of
emission consent order and discharge
consent order, which had been granted to
the Petitioner's Unit on and from the year
1999 till the year 2011, and thereafter, after
coming into force of the Eco-sensitive zone,
in the year 2012, inspite of repeated
applications being made by the Petitioner's
Unit, the said emission consent order or
discharge consent order is not being
issued/granted to the Petitioner's Unit. As
result of which, the petitioner's unit is

having great difficulty in running its' Unit.

. Further, a humble prayer is being made

before this Hon’ble Court for a direction
upon the respondent no. 2 and 3 to
immediately and forthwith grant the

emission consent order and the discharge

1137



iii.

106

consent order to the Petitioner's unit which
has been granted till the year 2011 and
subsequently not renewed without there
being any cogent reason or denying the same
to the petitioner and thereby snatching way
the right of livelihood of the family of the
petitioner no. 2 as well as to all the entire
family members of workers, who are about
30 in numbers, engaged since 1999 to 2000
and working in the said unit.

Further a humble prayer is being made
before this Hon'ble Court for a direction
upon the respondents partiéularly
respondent no. 2 and 3 not to interfere in
the business activities of the petitioner's unit
and disturb in the day to day working of the

Unit of the petitioner.

1138
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iv. Pending final hearing of this application
\
Your Lordships may graciously be pleased to

restrain the respondent no. 2 & 3 from

taking any coercive action as against the

petitioner’s unit for the smooth running of
the unit.
AND/OR

For the issuance of such other writ, order or

direction as may just proper for doing

conscionable justice to the petitioner and in
the interest of justice.

2. That the petitioners have not moved before this Hon'ble
Court for the self same reliefs or any other reliefs as
prayed in the instant writ petition.

3. That the cause of action for filing the instant writ
petition falls within the territorial jurisdiction of this

Hon’ble Court.
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4. That the main points involved for determination in the

instant writ application are as follows:-

1.

1t

1ii.

Whether| the respondent authorities being the

creature of statutes can act beyond the four corners

of the same?

Whether [the respondent authorities can be allowed to
deny to the petitioner his right for grant of the
emission consent order and the discharge consent
order which had been granted to him from the year
1999 till the year 2011.

Whether non grant of the consent order by the
respondent no. 1 will amount to a clear violation of
Article 16 and 19(1)(g) of the Constitution of India
wherein all citizens have the right to carry on their
business without there being any obstruction from
the side|of the State, so that they can earn their
livelihood for their family as well as for the workers

engaged in the said unit.

1140
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iv. Whether only after coming into the effect of Eco-
sensitive Zone, can the respondents deny the same to

the Petitioner's unit.

v. Whether denial of the same to the petitioner’s unit
can be said to be snatching away the right of
livelihood of a citizen direction or indirectly related to
the said industry.

vi. Whether in the facts and circumstances of the case,
the petitioner is entitled to the reliefs as sought for in
the present writ application?

That the petitioner no.l is a company registered under

the Companies Act, having three directors of the said

company. The petitioner no. 2 being one of the directors
and having been authorised by other two directors to
file the writ petition, are all citizen of India and are

residing within the territorial jurisdiction of this Hon’ble

Court and as such are entitled for the protection of his

1141
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legal rights|as well as rights guaranteed under the

Constitution of India and law of the land.

6. That SRG 1¥on & Steel Pvt. Ltd is a manufacturing unit
engaged in lmanufacture of agricultural equipment’s and
it's by products (Slags)

7. That the said company was established in the year 1999
and have been granted the Factory License under rule 4

to 10 of the Bihar Factory Rules having registration no.

67615/SBM.
Photocopy of the sale deed
with regard to the land on
which the said unit
constructed and working is
annexed herewith and
marked as Annexure -1

8. That rent receipts have also been granted in the name of

the petitioner no.1.
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Photocopy of the rent receipt

is annexed herewith and

marked as Annexure 2
series.
9. That the Factory License was renewed year to year and
is valid up to 31.12.2017.
Photocopy of the license valid
up to 31.12.2017 alongwith
the license renewed from the
year 2003 is annexed
herewith and marked as
Annexure-3
10. That Petitioner’s Unit has the Central Sales Tax
Registration and Turn over registration certificate dated
27.12.2012.
Photocopy of said certificate

is annexed herewith and

marked as Annexure -4

1143
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11. That G.S.T registration certificate is also in the name of

the petitiorirer no.l.

’ Photocopy of the GST

|
| . . ; .
| registration  certificate 1s

annexed herewith and
marked as Annexure -5
12. That the registration certificate of the Commercial Tax
Department form JVAT 106 is also in the name of the
petitioner no.1
Photocopy of the JVAT is
annexed herewith and
marked as Annexure-6
13. That the Unit has also registered in the office of the
Regional Provident Fund Commissioner, Bihar Sub-
Regional Office at Mango, Jamshedpur and is also
registered in the bureau of Indian standard.
Photocopy of certificate is

annexed herewith and

1144
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marked as Annexure -7 and

8

14. That as because, the entire formalities in accordance

15.

\
with law, V*'ere completed from the side of the petitioner

no.l, thkhand State Pollution Control Board was

pleased to grant emission consent order as well as

discharge consent order on and from 1999 till the year
2011.
Specimen copy of the same
for the period 2003. 2006,
27.8.2011 is annexed
herewith and marked as
Annexure -9 series
That since thereafter, after coming into the force of Eco-
Sensitive Zone, inspite of several representations and
applications being made from the side of petitioner's

unit to the respondents, no order of the renewal of the

said consent order has been issued to the petitioners.

1145
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16. That this |has caused great inconvenience for the

petitioner's| unit to work smoothly as 30 labourers are
engaged in the said unit and the manufacture of

agricultural equipment.

Photocopy of online
application is annexed
; herewith and marked as
Annexure -10
That inspite of filing of several representations for grant
of consent order of emission, no order has been passed
till today. As a result of which, the petitioner's unit is
under a great mental and financial stress in view of the
fact that a huge amount of money has already been
taken on loan from the financial organisation including
the banks.
That it is stated and submitted that the respondent
authorities cannot be allowed to deny to the petitioner

his right for grant of the emission consent order and the

1146
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14

discharge consent order which had been granted to him

from the year 1999 till the year 2011.

19. That it is stated and submitted that non grant of the
consent order by the respondent no. 1 will amount to a
clear violation of Article 16 and 19(1)(g) of the
Constitution of India wherein all citizens have the right
to carry on their business without there being any
obstruction from the side of the State, so that they can
earn their livelihood for their family as well as for the
workers engaged in the said unit.

20. That it is stated and submitted that only after coming
into the effect of Eco-sensitive Zone, can the
respondents deny the same to the Petitioner's unit.

21. That it is stated and submitted that denial of the same
to the petitioner’s unit can be said to be snatching away

the right of livelihood of a citizen direction or indirectly

related to the said industry.



22,

23.

1X6
15

That the petitioner has got no other equally efficacious

and alternative remedy than to move this Hon'ble Court

under Articles 226 of the Constitution of India for

redressal of his grievances

\
That this writ petition is being filed bonafide and in the

interest of _]ustice.

It is, therefore, most humbly and
respectfully prayed that Your
Lordships may graciously be pleased
to issue Rule NISI and after hearing
the parties be further pleased to
allow the following reliefs to the
Petitioner:-

For issuance of an appropriate
writ(s) /order (s)/direction ()
particularly writ in the nature of
Mandamus commanding upon the

respondents particularly respondent

1148
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no. 2 and 3 to send to this Hon'ble
Court all records appertaining to the
issuance of emission consent order
and discharge consent order, which
had been granted to the Petitioner's
Unit on and from the year 1999 till
the year 2011, and thereafter, after
coming into force of the Eco-
sensitive zone, in the year 2012,
inspite of repeated applications
being made by the Petitioner's Unit,
the said emission consent order or
discharge consent order is not being
issued/granted to the Petitioner's
Unit. As result of which, the
petitioner's unit is having great

difficulty in running its' Unit.

1149
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Further, a humble prayer is being
made before this Hon’ble Court for a
direction upon the respondent no. 2
and 3 to immediately and forthwith
grant the emission consent ~order
and the discharge consent order to
the Petitioner's unit which has been
granted till the year 2011 and
subsequently not renewed without
there being any cogent reason oI
denying the same to the petitioner
and thereby snatching way the right
of livelihood of the family of the
petitioner no. 2 as well as to all the
entire family members of workers,
who are about 30 in numbers,
engaged since 1999 to 2000 and

working in the said unit.

1150
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Further a humble prayer is being
made before this Hon'ble Court for a
direction upon the respondents
particularly respondent no. 2 and 3
not to interfere in the business
activities of the petitioner's unit and
disturb in the day to day working of
the Unit of the petitioner
AND/OR

Pending final hearing of this
application Your Lordships may
graciously be pleased to restrain the
respondent no. 2 & 3 from taking
any coercive action as against the
petitioner’s unit for the smooth
running of the unit.

And/Or

1151
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Pass such other order or orders as
your Lordships may deem fit and

proper in the interest of justice.

or this the Petitioner shall ever pray.
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AFFIDAVIT

I, Shyamdhar Pandey, aged about 66 years, son of Late Keula

Shankar Pandey, resident of 36 (A), Humpipe Basti, P.O & P.S.

Sitaramdera, Dist East Singhbhum. do hereby solemnly
affirm and state as follows:-

1. That [ am Petitioner No. 2 and one of the director of the
SRG Iron & Steel Pvt. Ltd. in this writ application and
as such I am well acquainted with the facts and
circumstances of this case.

2. That 1 am duly authorized to swear this affidavit on
behalf of the other petitioners

3. That I have gone through the contents of this
application and affidavit which I have fully understood.

4 That | the statements made in  paragraphs

are true to my knowledge,
the statements made in paragraphs-

are true to my
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informatjlon derived from records and the rest are by

way of sdbmission to this Hon'ble Court.

5. That the annexure are the true / photo copies of their
respective originals.

6. That this affidavit is signed, sworn and verified by me

oo v L < : O — at Ranchi.
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IN THE HIGH COURT OF JHARKHAND AT RANCHI
' W.P.(C) No.732 of 2024

SRG Iron & Steel Private Ltd. represented by one of its Director

namely, Sri Shyamdhar Pandey & Anr. ....  Petitioners
Versus

The State of Jharkhand & Ors. ... Respondents

CORAM: HON’BLE MR. JUSTICE RAJESH KUMAR

For the Petitioners : Mr. Mahesh Tewari, Adv.
For the State : Mr. Gaurang Jajodia, AC to GP-II
For the JSPCB : Mrs. Richa Sanchita, Adv.

: Ms. Risheeta Singh, Adv.

06/06.08.2025
L; It appears that nothing has been brought on record suggesting that the

order dated 10.07.2024 has been complied.

2. As prayed for, by way of last chance, three weeks’ further time is granted
to comply the order dated 10.07.2024.

3. By the next date, if the order is not complied, then the respondent No.2-
The Secretary, Jharkhand State Pollution Control Board, Ranchi shall remain

physically present before this Court with necessary document.
4. Put up this on 10.09.2025.
(Rajesh Kumar, J.)

Shahid/
uploaded
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IN THE HIGH COURT OF JHARKHAND AT RANCHI
W.P.(C) No. 732 of 2024

1. SRG Iron & Steel Limited represented by one of its Director namely, Shyamdhar
Pandey
2. Sri Shyamdhar Pandey
...... Petitioners
Versus
The State of Jharkhand| & Others ... Respondents

CORAM: HON'BLE MR. JUSTICE SANJAY KUMAR DWIVEDI

For the Petitioners: Mr. Mahesh Tewari, Advocate
For the State : Mr. Rahul Saboo, G.P.-11
For the JSPCB : Mrs. Pinky Shaw, A.C. to Mrs. Richa Sanchita

05/Dated: 10/07/2024
Mr. Rahul Saboo, learned counsel for the State on instruction

submits that he has been informed that process of appointment of the
Member Secretary, Jharkhand State Pollution Control Board has already started
and advertisement and other formalities is already being made and he has
been further instructed that in completing the process two months time will be
consumed. He further submits that he has been instructed that Chairman of
Jharkhand State Pollution Control Board is taking a decision with regard to
pending matters.

2. In view of above submissions, learned counsel for the Jharkhand
State Pollution Control Board shall take instruction and file counter affidavit
with regard to the grievance of the petitioners within four weeks.

3. The pendency of this writ petition will not be an impediment to the
Jharkhand State Pollution Control Board to take decision on the pending
application dated 30.06.2022 filed by the petitioners.

4, Let it appear after four weeks under the appropriate heading.

( Sanjay Kumar Dwivedi, J.)
Satyarthi/
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INTHE HIGH COURT OF JHARKHAND AT RANCHI
W.P.(C) No.732 of 2024

SRG Iron & Steel Private Ltd. & Anr.

...... Petitioners
Versus
The State of Jnarkhand &Ors. e e Respondents
For the Petitioner (s) - Mr. Mahesh Tewari, Advocate.
For the Respondent(s) . Mr. Rahul Saboo, Advocate

Mrs. Richa Sanchita, Advocate
Mrs. Pinky Shaw, Advocate.

07 /05.07.2024

At the request of learned counsel Mr. Rahu Saboo, appearing on

behalf of the State, list this case on 10.07.2024.

(ANANDA SEN, J.)

Prashant.
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IN THE HIGH COURT OF JHARKHAND AT RANCHI
W.P. (C) No. 732 of 2024

CORAM: SRI ANANDA SEN, J.
For the Petitioners : Mr. Mahesh Tewari, Advocate.
For the State ; Mr. Rajiv Ranjan, A.G.

For JSPCB : Mrs. Richa Sanchita, Advocate.
: Ms. Risheeta Singh, Advocate.

Oral Order

06/Dated: 09.05.2024

Learned Advocate General submits that he will take personal
interest in this matter to see that the problem is sorted out.
List this case immediately on the week of reopening after

‘Summer Vacation’.

(Ananda Sen, J.)
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IN THE HIGH COURT OF JHARKHAND AT RANCHI
WP(C) No. 732 of 2024
(SRG Iron and Steel Private Ltd. & Another Vs. State of Jharkhand & Ors.)

CORAM : SRIANANDA SEN, J.

------

For the Petitioner (s) : Mr. Mahesh Tewari, Advocate.
For the State - Mr. Manoj Kumar, GA-Ill
For JSPCB - Mrs. Richa Sanchita, Advocate.

05/02.05.2024: As prayed for, list this case on 09.05.2024 under the heading “For

Orders”, when Mr, Manoj Kumar, learned G.A.-lll will appear and argue this

case on behalf of the State.

(ANANDA SEN, J.)

Anu/-
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IN THE HIGH COURT OF JHARKHAND AT RANCHI

W.P.(C) No. 732 of 2024

SRG Iron & Steel Private Ltd. & Anr. - Petitioner(s)
Versus
The State of Jharkhand & Ors. == Respondent(s)
CORAM : SRI ANANDA SEN, J.
For the Petitioner(s) : Mr. Mahesh Tewari, Advocate
For the State : Mr. Kunal Chandra Suman, AC to G.P.-ll

For JSPCB (R-2 &3) : M/s Riya Narain, AC to
Mrs. Richa Sanchita, Advocate

04/ 25.04.2024: List this case in the next week under the heading “For
Orders” when the learned counsel for the respondents- Jharkhand
State Pollution Control Board will inform by what time they will take
an appropriate decision, either way on the application of the

petitioners.

(ANANDA SEN, J.)

R.S.



8/8/25, 4:55 PM

CaseI% : Search by Case Number
High Court of Jharkhand

| Back

‘ Principal Bench Jharkhand
| Case Details

1161

Case Type : WEC

Filing Number : 1204/2024 Filing Date: 09-02-2024
Registration Number . 732/2024 Registration Date: 09-02-2024
CNR Number : JHHC01-004738-2024

Case Status

First Hearing Date

Next Hearing Date

: 10th September 2025

Stage of Case : Orders

Coram : 24733HON'BLE MR. JUSTICE RAJESH KUMAR
Bench : Single Bench

State . JHARKHAND

District : Ranchi

Judicial . Civil Section

Causelist Name : Daily

Not Before Me : NOT AVAILABLE

Petitioner and Advocate

1) SRG IRON AND STEEL PRIVATE LTD REPRESENTED BY ONE OF ITS DIRECTOR SRI SHYAMDHAR PANDEY

Advocate- MAHESH TEWARI,KARAN KAUSHIK KARAN KAUSHIK RITESH KUMAR MAHTO,KARAN KAUSHIK
2) SRI SHYAMDHAR PANDEY

Respondent and Advocate

1) THE STATE OF JHARKHAND

Advocate - RAHUL SABOO, ,RICHA SANCHITA,MANOJ KUMAR
2) THE SECRETARY BOARD ANALYSITIC JHARKHAND STATE POLLUTION CONTROL BOARD

3) THE AREA OFFICER JHARKHAND STATE POLLUTION CONTROL BOARD

Acts )
Under Act(s) Under Section(s)
OTHER 226
History of Case Hearing
Cause List Type Judge Business On Date | Hearing Date | Purpose of hearing
Daily REGISTRAR (JUDICIAL) 15-04-2024 |LAWAZIMA
Daily REGISTRAR (JUDICIAL) 15-04-2024 LAWAZIMA
Daily SRIANANDA SEN, J. 25-04-2024 02-05-2024 |Orders
Daily SRIANANDA SEN, J. 102-05-2024 09-05-2024 |Orders
Daily SRI ANANDA SEN, J. 09-05-2024 Orders
Daily SRIANANDA SEN, J. 05-07-2024 10-07-2024  |Orders
Daily HON'BLE MR. JUSTICE SANJAY KUMAR DWIVEDI |[10-07-2024 Orders
Daily HON'BLE MR. JUSTICE RAJESH KUMAR 06-08-2025(R) 10-09-2025 |Orders
Daily HON'BLE MR. JUSTICE RAJESH KUMAR 06-08-2025 10-09-2025 |Orders
Orders
IN3:§;_ Order on Judge Order Date DS:;?S"
1 WPC/732/2024| SRI ANANDA SEN, J. 25-04-2024 _View
2 WPC/732/2024) SRI ANANDA SEN, J. 02-05-2024 View
'3 WPC/732/2024) SRI ANANDA SEN, J. 09-05-2024 _View
4 WPC/732/2024] SRI ANANDA SEN, J. 05-07-2024 _View
5 WPC/732/2024) HON'BLE MR. JUSTICE SANJAY KUMAR DWIVEDI 10-07-2024 _View
6 WPC/732/2024] HON'BLE MR. JUSTICE RAJESH KUMAR 06-08-2025 _View
Category Details
Category License Matter ( 205)
Sub Category Renewal of License Matter ( 3)




8/8/25, 4:55 PM

|

1162

Sr.No.

Scrutiny Date

OBJECTION

Cas : Search by Case Number
130 :
Compliance Date

Receipt Date

1

09-02-2024

Other Objection : YES

20-02-2024

Document Details

Sr. | Document Date of Filed b Name of Document
No. No. Receiving y Advocate Filed
1 1 16-02-2024 SRG IROI\[ AND STEEL PRIVATE LTD REPRESENTED BY TYPED
ONE OF ITS DIRECTOR SRI SHYAMDHAR PANDEY COPY
2 2 17-02-2024 SRG IROI\l AND STEEL PRIVATE LTD REPRESENTED BY TYPED
ONE OF I'IIS DIRECTOR SRI SHYAMDHAR PANDEY COPY
SRG IRON AND STEEL PRIVATE LTD REPRESENTED BY
; L 17-02-202% | 5NE OF ITS DIRECTOR SRI SHYAMDHAR PANDEY RECEIPT
; 4 4 18-04-2024 SRG IRON AND STEEL PRIVATE LTD REPRESENTED BY TYPED
ONE OF ITS DIRECTOR SRI SHYAMDHAR PANDEY COPY

Back




1X1

Ipon & STEEL () LID.

Ref No : SRG/09/23-24 ‘ Date : 18/02/2024

To
The Regional Officer

Jharkhand State Pollution Contral Board

Adityapur, Jamshedpur

Sub- Request for stay the proceedinés against our company (M/s Srg iron & Steel Pvt Ltd.

Ref - your Letter No 33 dated 30.01.2024.

Respected Sir,

With reference to your letter no 99 dated 30.01.2024 regarding close the Slag screening plant

In this context we would like to inform you that we have filed a petition with Honorable High Court,
Jharkhand Ranchi on 09.02.2024 (receipt copy attached).

We request you kindly stay your proceedings till the judgment of Honorable High Court.

Thanks & regards

For Srﬁ & Steel Pvt Ltd
TEEL PYT. LT

p &if{_/‘(

DN e, o

Director

Encl : Xerox copy of Petition of Honorable High Court, Jharkhand

A
N

aRon & STEEL Ly

*\‘ ration & > /

Office : 36, Humeﬁipe Basti, Sakchi, Jamshedpur
Works : Vill. Gerua, Patamda, Jamshedpur
Phone : 0657-6553555, 6558555 Email : srg_skp@rediffmail.com Website : www.srgindiaagrico.com
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Final List of White Category of Industries

~Annexure L

SI. | Orgnl | Industry Sector W1 W2 W Al L AL A H | W+A+H | Revised
No. | SL. No. Category

1 3 Assembly of air coolers /conditioners -- - -- - - - - - G-W
,repairing and servicing

2. 4 Assembly of bicycles ,baby carriages and -- -- - - -- - - - G-W
other small non motorizing vehicles

3. Bailing (hydraulic press)of waste papers - - - - - - - - G-W

4. Bio fertilizer and bio-pesticides without using| -- -- - -- - - - - G-W
inorganic chemicals

B u Biscuits trays etc from rolled PVC sheet (using [ -- - - -- - - - - G-W -
automatic vacuum forming machines)

6. 12 Blending and packing of tea -- -- - -- -- -- -- -- G-W

7. 14 Block making of printing without foundry - - - -- - - - - G-W
(excluding wooden block making)

8. 21 Chalk making from plaster of Paris ( only -- - - - - - -- -- G-W
casting without boilers etc. ( sun drying /
electrical oven)

9. 25 Compressed oxygen gas from crude liquid -- -~ -- - - - -~ - G-W
oxygen ( without use of any solvents and by
maintaining pressure & temperature only for
separation of other gases)

10} 2% Cotton and woolen hosiers making ( Dry -- - - - - - -- - G-W
process only without any dying / washing
operation)

Tlal 31 Diesel pump repairing and servicing ( - - - - - - - - G-W
complete mechanical dry process)

12139 Electric lamp ( bulb) and CFL manufacturing | -- -- - - - - - - G-W
by assembling only

50
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13| 34 | Electrical and electronic item assembling ( - - - - -- - - - G-W
completely dry process)

14. 23 | Engineering and fabrication units (dry process - - - - - - - - O-W
without any heat treatment / metal surface
finishing operations / painting)

15 35 | Flavoured betel nuts production/ grinding ( -- - - - -- -- - - G-W
completely dry mechanical operations) d

16/ 37 | Fly ash bricks/ block manufacturing - - -- - -- -- - - i G-W

17| 38 | Fountain pen manufacturing by assembling - - - -- -- - - - 1 G-W
only g

18. 39 | Glass ampules and vials making from glass -~ - - -- -~ -- - -~ . G-W
tubes

19/ 40 | Glass putty and sealant ( by mixing with - - - - -- - - - i GW
machine only)

20| 43 | Ground nut decorticating - - - -~ -- -~ - -~ i G-W .

21| 44 | Handloom/ carpet weaving ( without dying - - - - -~ - - - s G-W
and bleaching operation)

.54 48 | Leather cutting and stitching (more than 10 -- -- -- -- -~ -- -~ -- i GW
machine and using motor) g

23| 51 | Manufacturing of coir items from coconut - -- - - - - - - ¢ G-W
husks

24| 52 | Manufacturing of metal caps containers etc - - - - - - -- - |%2 Gw

25. 55 | Manufacturing of shoe brush and wire brush -- - - -- - -- - - i G-W

26| 57 | Medical oxygen -- - - -- — - -- - |d GW

27, 60 | Organic and inorganic nutrients ( by physical| - - -- -- -- -- -- -- P G-W
mixing) 3

28. 61 | Organic manure (manual mixing) -- -- - -- -~ -- -- -- * G-W

29| 63 | Packing of powdered milk — - =4 - - e -- ~ |18 gGW

30] 64 |Paper pins and u clips - - -- - — - - - |& GW

3. 58 | Repairing of electric motors and generators ( -- -- - -- -- -- -- -- Oo-W
dry mechanical process) ;

32. 74 | Rope (plastic and cotton) - - - -~ -- -~ - - G-W

51
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33, 76 | Scientific and mathematical instrument - -- - -- - -- -- - G-W
manufacturing

34. 78 | Solar module non conventional energy" -- - -- -- - - -- -- G-W

4 apparatus manufacturing unit

35. 79 | Solar power generation through solar == -- -~ - - - - -- G-W
photovoltaic cell, wind power and mini hydel
power (less than 25 MW)

36/ 83 |Surgical and medical products assembling -- - - - - - - -- G-W

only (not involving effluent / emission
generating processes)

Note : Under the column Revised Category, the full forms of the abbreviations are as follows :

R-R means original category was R ed and revised category is also Red

R-O means original category was Red and revised category is Orange

O-O ineans original category was Orange and revised category is also Orange
O-G means original category was Orange and revised category is Green

O-W means original category was Orange and revised category is White

G-O means original category was Green and revised category is Orange

G-G means original category was Green and revised category is also Green

Ea s & Eon s

G-W means original category was Green and revised category is White

52
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(1) Industrial Units:

(a) On or after the publication of this notification in the Official Gazette, no new
polluting industries shall be allowed to be setup within the Eco-sensitive Zone;

(b)  any non-polluting, non-hazardous, small-scale and service industry, agriculture,
floriculture, horticulture or agro-based industry producing products from

J indigenous goods from the Eco-sensitive Zone, and which do not cause any
adverse impact on environment, may be permitted in the Eco-sensitive Zone;

(¢) o establishment of new wood based industry shall be pérmitted within the limits
of Eco-sensitive Zone.

(2)  Quarrying and Miring:

(a)  No mining activity except for bona-fide domestic use of the local residents shall
be allowed within the of Eco- sensitive Zone.
(b) No crushing activity shall be allowed within the Eco-sensitive Zone.

3) Construction Activities: ,
No new construction of any kind shall be allowed in the area falling within a
distance of three hundred meters from the boundary of the Dalma Wildlife Sanctuary.

(4)  Trees: A

There shall be no felling of trees either on forest, Government, revenue or private
lands, without the prior permission of the State Government in case of forest land, and
the respective District Collector in case of Government, revenue and private land, granted
in such manner as may be laid down by the State Government.

—

(5) Tourism:

Tourism activities shall be allowed in accordance with the Tourism Master Plan,
with emphasis on eco-tourism, eco-education and eco-development, to be prepared by the
Department of Tourism of the State Government in consultation with the Department of
Environment and Forests which shall also form a part of the Zonal Master Plan.

(6)  Natural Heritage Sites:

(a)  The sites of valuable natural heritage in the Eco-sensitive Zone shall be identified,
particularly rock formations, waterfalls, pools, springs, gorges, groves, caves,
points, walks, rides, etc., and plans for theft conservation in their natural setting
shall be incorporated in the Zonal Master Plan.

(b).  The development or construction activities at or around the heritage sites shall be
regulated in accordance with the Model Regulations for Conservation of Natural
and Man-made Heritage Sites formulated by the Central Government in the
Ministry of Environment and Forests which shall form part of the Zonal Master
Plan and Sub-zonal Master Plan.

HetanNR-=%
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=y CENTRAL POLLUTION CONTROL BOARD
,_,U," O UF g T MTE W)
No.3-29012/ ESS(CPA)/2015-16/ March 07, 2016

To
The Chairman
All the State Pollution Copntrol Boards / Pollution Control Committees
( List Attached)

SUB: MODIFIED DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER
(PREVENTION & CONTROL OF POLLUTION) ACT, 1974 and THE AIR
(PREVENTTION & CONTROL OF POLLUTION) ACT, 1981 REGARDING
HARMONIZATION OF CLASSIFICATION OF INDUSTRIAL SECTORS
UNDER RED / ORANGE/ GREEN / WHITE CATEGORIES.

WHEREAS, under section 16 (2)(b) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(c) of the Air (Prevention & Control of
Poliution) Act, 1981, one of the functions of the Central Pollution Control Board (CPCB),
constituted under the Water (Prevention and Contral of Pollution) Acl, 1974, 15 Lo
coordinate activities of the State Pollution Control Boards (SPCBs) and Pollution Control
Committees (PCCs); and

WHEREAS, under section 16 (2)(c) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the CPCB is to provide technical assistance

and guidance to SPCBs and PCCs; and

WHEREAS, it was brought to the notice of CPCB, that different SPCBs /PCCs
were following  different criteria  for classification of industrial sectors  under
Red/Orange/ Green category and that classitication was being used by the SPCBs/ PCCs
for grant of consents to industries and for Inventorization / surveillance of industrics.

WHEREAS, the issuc regarding classification of industries was deliberated upon
in the 56 Conference of Chaitmen & Member Secretaries of CPCB & SPCBs/PCCs held
on August 31, 2010 and a working group comprising of representatives from SPCBs &
CPCB was constituted to prepare a consolidated list of industrial sectors falling under
Red/Orange/Creen category to bring uniformity in classification of industrial sectors
across the country;

iHay a3 "j;'_h f"i‘,;‘]‘l SV ISE-110032
Parivesh Bhawan , East Arjun Nagar. Deifu - 110032
Fax . 22305793 22307078, 2230707

¢ TROD BN T -1’—:)_
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WHEREAS, the report prepared by the Working Group was discussed in the 57
Conderence of Chairmen & Member Secretaries of CPCB& SPCBs/PCCs held in Delhi on
September 15, 2011, wherein some modifications were proposed;

WHEREAS, the final report of the working group was prepared, incorporating the
suggestions/ observations mage in the 57% Conference of Chairmen and Member
Secretaries of CPCB & SPCBsy/PCCs and in exercise of the powers delegated to the
Chairman, CPCB under Section/18(1)(b) of the Water Act, 1974, following directions were
issued for compliance to all SPCBs/ PCCs to maintain uniformity in categorization of
industries as red, orange and green as per list finalized by CPCB, which identified 85
types of industrial sectors as ‘Red’, 73 industrial sectors as ‘Orange’ and 86 sectors as
‘Green':

a). To maintain unitormity 10 categorization of industries under Red/
Orange/ Green category, the STCBs /PCCs shall adopt the list as finalized by CPCB based
on the recommendations of that Working Group for grant of Consent, inventorization of
industries under Red, Orange and Green categorics and other related activitics.

(b). The SPCBs/PCCs shall revise the list of Red, Orange and Green categorics
of industries operating in their jurisdiction based on the criteria specified in the final
report of that Working Group and submit the same to CPCB within 90 days in hard copv
as well as soft copy;,

WHEREAS, later-on, it was observed that the process ol categorization thus tar was
primarily based on the size of the industries and consumption of resources and pollution
due to discharge of emissions and effluents and its likely impact on health was nol
considered as primary criteria;

WHEREAS, there have been proposals from the SPCBs / PCCs and industrial
associations for categorization of the industrial sectors in a more pragmatic manner. The
issuc was discussed during the national level conference of the Environment Ministers of
the States, held in New Delhi during April 06-07, 2015 and also during the Conference of
the Chairmen and Member Secretaries of CPCB and SPCBs/ PCCs held in New Delhi on
April 08, 2015. Accordingly, a ‘Working Group’ comprising of the Members from Central
Poilution Control Board and|State Pollution Control Boards representing the States of
Andhra Pradesh, Punjab, Tamilnadu, West Bengal, Madhya Pradesh and Maharashtra,
was constituted to revisit the criteria of categorization of industries and suggest rationale
based on pollution potential tor categorization of industrial sectors and adopting 1t tor
implementation of pollution control plan;

WHEREAS, the Working Group has developed the eriteria of categorization of industnal
soctors based on the concept of Pollution Index which is a function of the emissions {air
poliutants), effluents (water pollutants), hazardous wastes generated and consumphion of
resources. For this purpose the references are taken from the the Water (I’revention and Control

2/
ot
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of Pollution ) Cess (Amendment) Act, 2003, Standards so far prescribed for various pollulants
under Environment (Protection) |Act , 1986 and Doon Valley Notilication, 1989 issued by
MoEFCC. The Pollution Index (PI) of any industrial sector is a number from 0 to 100 and the
increasing value of Pl denotes the increasing degree of pollution load from the industrial sector;

WHEREAS , based on the series of consultations with SPCBs, different Government / Non-
government Institutions including industries and MoEFCC , the foilowing criteria on "Range of
Pollution Index ’for the purpose of categorization of industrial sectors has been finalized:

5 Industrial Sectors having Pollution Index score of 60 and above - Red category

o Industrial Sectors having Pollution Index score of 4i 1039 -Qrange category
o Industrial Sectors having Dollution Index score of 21 1o 40 -Green category
o Industrial Sectars having Pollution Index score incl. & upto 20 -White calegory

WHEREAS, based on the revised criteria, the ‘Tinal Report on Revised Categorization
of Industrial Sectors under Red/Orange/Green/White” has been evolved. The
'Categorization’ is based on the relative pollution potential of the industrial sectors and
grouping of the industrial sectors based on the use of raw materials, manufacturing
process adopted and pollutants likely to be generated;

WHEREAS, based on relative Pollution Index, the number of industrics in various
categories are as under :
i, The Red category of industrial sectors: 6U
ii.  The Orange category of industrial sectors: 83
iii.  The Green calegory of industrial sectors: 63 and
iv.  The Newly introduced White category: 36

WHEREAS, there shall be no necessity of obtaining the Consent to Operate” tor White
category of industries and an intimation to concerned SPCB / PCC shall suffice;

WHEREAS, the purpase of categorization is to ensure that the industry is
established in a manner consistent with the environmental objectives and to prompt
industrial sectors to adopt cleaner technologies, ultimately resulting in generation of no
or minimum pollutants.

WHEREAS the new categorization system shall also facilitate in selt-assessment
by industries;

Now, thercfore, in exercise of the powers delegated to the Chairman, CPCB urnder
Section 18(1)(b) of the Water (Prevention & Control of Pollution) Act, 1974 and Scection
18(1)(b) of the Air ( Prevention & Control of Pollution), Act, 1981 the carlier Directions
issued in June 2012 in the context of categorisation of industries as Red, Orange & Green
are withdrawn with immediate effect and following ‘Directions’ are hereby issued for

compliance by all SPCBs and PCCs

ol
N
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That the SPCBs and PCCs shall adopt the Revised Criteria of categorization
of industrial sectors as detailed in table nos. F1, 2, F3 and F4 and Revised
Lists of Red, Orange, Green and White categorics of industrial sectors,
presented at table no. G2, G3, G4 and G5 respectively, in the “Final Report’
as attached herewith immediately.

That all pending applications for consideration of ‘Consent to Establish’
and ‘Consent to pperatc' and future such applications shall be processed as
per revised criteria.

That the SPCBs|and PCCs will provide the list of industries identified in
each category existing in the State which have been considered for grant of
consents. SPCBs/ PCCs will forward the list of such industries betore
11 03.2016 and the same will be uploaded on the websites of respective
SPCB/ PCC.

That the ‘Revised Lists of Red, Orange, Green and White category ol
industrial sectors’ shall be used by the SPCBs and PCCs for Consent
Management and inventorization of industries under Red, Orange Green
and White categories. Siting ol industries shall be only in conforming arcas.
SPCBs / PCCs shall evolve sector specific plans for control ot pollution and
industrial surveillance for verifying compliance.

That the SPCBs and PCCs shall revise /preparc the inventory of Red,
Qrange, Green and White categories of industrics operating in thewr
jurisdiction based on the revised criteria specified in the Final Report and
submit the same to CPCB within 90 days L.e,, betore 30.05.2016 in hard copy
as well as soft copy.

That the listed category of industries or those identified later-on under
different categpries shall not be linked to sanction of loan /linance or bank
procccdings.

That any further addition of any new or left-over industrial sector and thetr
categorization which is not listed in the revised list of Red, Orange, Green
and White industrial sectors, shall be done at the level of concerned SPCEH
/PCC following revised criteria & guidelines as detailed in the attached
document and no concurrence of CPCB shall normally be reguired. [tis
further clarificd that while categorizing the industries, fractional numbers
shall be rounded off to nearest integer.
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The SPCBs/PCCs shall acknowledge the receipt of directions and submit the

'Action Taken Report’| in compliance with these directions to CPCB before
15.04.2016.

| (Arun
Charfman

Copy to: | 7 [ [

1. The Chief Secretary of all the States and UTs

2. The Secretary ,
Ministry of Micro, Small and Medium Entrepreneurs
Udyog Bhawan, Rafi Marg, New Delhi - 110 011

3. The Secretary,

Ministry of Heavy Industries
Udyog Bhawan, Rafi Marg, New Delhi - 110 011
4. The Secretary,
Ministry of New and Renewable Energy
Block-14, CGO Complex,
Lodhi Road,New Delhi-110 003,
The Advisor(CP Division)
Ministry of Environment Forests and Climate Change
Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi - 110 003 T

6. All Zonal Offices of CPCB 2 )
J#-”VKMM

(A.B. Akalkar) 5.¢ . /¢
Member Sccretary '

'(_J‘l
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Executive Summary

Categorization of Industm]'ial Sectors under Red, Orange, Green and White Category

The Ministry of Environment, Forest and Climate Change (MoEFCC) had brought out
notifications in 1989, with the purpose of prohibition/ restriction of operations of certain industries to
protect ecologically sensitive Doon Valley. The notification introduced the concept of categorization
of industries as ” Red”, “Orange “and “Green” with the purpose of facilitating decisions related to
location of these industries. Subsequently, the application of this concept was extended in other parts
of the country not only for the purpose of location of industries, but also for the purpose of Consent
management and formulation of norms related to surveillance / inspection of industries.

The concept of categorization of industries continued to evolve and as different State Pollution
Control Boards interpreted it differently, a need arose to bring about necessary uniformity in its
application across the country. In order to harmonize the ‘Criteria of categorization’, Directions were
issued by CPCB under Section 18(1)(b) of the Water ( Prevention & Control of Pollution) , Act, 1974 to
all SPCBs/PCCs to maintain uniformity in categorization of industries as red, green and orange as
per list finalized by CPCB, which identified 85 types of industrial sectors as ‘Red’, 73 mdustrial
sectors as ‘Orange’ and 86 sectors as ‘Green’.

The process of categorization thus far was primarily based on the size of the industries and
consumption of resources. The pollution due to discharge of emissions & effluents and its likely
impact on health was not considered as primary criteria. There was demand from the SPCBs / PCCs
and industrial associations for categorization of the industrial sectors in a more transparent manner.
Accordingly, the issue was discussed thoroughly during the national level conference of the
Environment Ministers of the States, held in New Delhi during April 06-07, 2015 and a ‘Working
Group’ comprising of the members from CPCB, AFPCB, TNPCB, WBPCB, PPCB, MPPCB and
Maharashtra PCB is constituted to revisit the criteria of categorization of industries and recommend
measures for making the system transparent and rational.

The Working Group has developed the criteria of categorization of industrial sectors based on the
Pollution Index which is a function of the emissions (air pollutants), effluents (water pollutants),
hazardous wastes generated and consumption of resources. For this purpose the references are taken
from the the Water (Prevention and Control of Pollution ) Cess (Amendment) Act, 2003, Standards
so far prescribed for various pollutants under Environment (Protection) Act, 1986 and Doon Valley
Notification, 1989 issued by MoEFCC. The Pollution Index PI of any industrial sector is a number
from 0 to 100 and the increasing value of PI denotes the increasing degree of pollution load from the
industrial sector. Based on the series of brain storming sessions among CPCB, SPCBs and MoEFCC,
the following criteria on ‘Range of Pollution Index ‘for the purpose of categorization of industrial
sectors is finalized.

1176
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o Industrial Sectors having:l’ollution Index score of 60 and above - Red category

o Industrial Sectors having Pollution Index score of 41 to 59 -Orange category
o Industrial Sectors having Pollution Index score of 21 to 40 -Green category
o Industrial Sectors having Pollution Index score incl.&upto 20 -White category

The newly introduced White category of industries pertains to those industrial sectors which are
practically non-polluting such as Biscuit trays etc. from rolled PVC sheet (using automatic vacuum
forming machines), Cotton and woolen hosiers making (Dry process only without any
dying/washing operation), Electric lamp (bulb) and CFL manufacturing by assembling only,
Scientific and mathematical instrument manufacturing, Solar power generation through photovoltaic
cell, wind power and mini hydel power (less than 25 MW).

The salient features of the ‘Re-categorization’ Exercise are as follows:

» Due importance has been given to relative pollution potential of the industrial sectors
based on scientific criteria . Further, wherever possible, splitting of the industrial sectors is
also considered based on the use of raw materials, manufacturing process adopted and in-
turn pollutants expected to be generated.

The Red category of industrial sectors would be 60.

The Orange category of industrial sectors would be 83.

The Green category of industrial sectors would be 63.

Newly introduced White category contains 36 industrial sectors which are practically non-
polluting. :

There shall be no necessity of obtaining the Consent to Operate” for White category of
industries. An intimation to concerned SPCB / PCC shall suffice.

No Red category of industries shall normally be permitted in the ecologically fragile area
/ protected area.

YV V VY

A%

The purpose of categorization is to ensure that the industry is established in a manner which
is consistent with the environmental objectives. The new criteria will prompt industrial sectors
willing to adopt cleaner technologies, ultimately resulting in generation of fewer pollutants. Another
feature of the new categorization system lies in facilitating self-assessment by industries as the
subjectivity of earlier assessment has been eliminated. This ‘Re-categorization’ is a part of the efforts,
policies and objective of present government to create a clean & transparent working environment in
the country and promote the Ease of Doing Business.

Other similar efforts include installation of Continuous Online Emissions/ Effluent
Monitoring Systems in the polluting industries, Revisiting of the CEPI (Comprehensive
Environment Pollution Index) concept for assessment of polluted industrial clusters, Revision of
existing industrial Emission/Effluent discharge standards, initiation of special drive on pollution
control activities in Ganga River basin and many more in coming future.
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Revised Criteria of Categorization of Industries

“Securing industrial pollution control in accordance with the Water (Prevention & Control
of Pollution) Act, 1974 and |Air (Prevention & Control of Pollution) Act, 1981 by linking with
categorization of industries, consent management and vigilance - ‘In context of Red, Orange,

Green and White categories of industries”

A: Genesis of Categorization:

o The Ministry of Environment, Forest and Climate Change (MoEFCC) had
brought out notifications, which inter-alia refers to Prohibition/ Restriction on
operation of industries to protect ecologically sensitive areas or areas of specific
importance. This has for the first time brought the concept of categorization of
industries to” Red”, “Orange “and “Green” and restrict their operation in
certain areas of importance. Therefore, it is at-once interpreted that Red,
Orange and Green categorization is linked with location specific needs.

o The notification of MoEF was first brought on 2nd February,1989 in case of
“Restriction on location of industries, mining operations and other
developmental activities in Doon Valley in “Uttarakhand” and thereafter
another notification on 24th February 1999 regarding restriction on the setting
up of industries in Dahanu Taluka in Maharashtra. The categorization had
been made mainly on the basis of size of the industries, man power and
consumption of resources.

e However, in other parts of the country, there have been variations in context to
the classification of industries under Red, Orange and Green categories. SPCBs
/ PCCs were following their own criteria in different States thereby creating
confusion.

o In order to harmonize the ‘Criteria of categorization’, a “Working Group” was
formed as per resolution passed during the 57t Conference of the Chairmen &
Member Secretaries of CPCB and SPCBs. Based on the recommendations of the
Working Group, Directions dated 4/6/2012 under Section 18(1)(b) of the Water
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( Prevention & Control of Pollution) , Act, 1974 were issued to all SPCBs/PCCs
with the effects to maintain uniformity in categorization of industries as red,
green and orange as per list finalized by the Working Group. This indicative
list includedl85 types of industrial sectors as ‘Red’, 73 industrial sectors as
‘Orange’ and 86 sectors as ‘Green’. However, these identified categories have

not been assigned with scores as per existing criteria/ or any new criteria

B: Categorization criteria used by SPCBs/PCCs:

SPCBs and PCCs use the criteria of Red, Orange and Green categories for consent
management and vigilance purposes for carrying out inspections to verify compliance
to the stipulated standards. However the above categorization do not emphasize on

sector-specific plan for control of pollution in accordance with priority based on

pollution index.
C: Gap in the process:

1. The categorization has been made mainly on the basis of size of the
industries and consumption of resources. The pollution due to discharge of
emissions & effluents and its impact on health was not considered as
primary criteria.

2. Categorization was on random basis, no scoring system was adopted.

D: Resolutions made during National Level Conferences

The issue was discussed thoroughly during the following national level conferences held in
New Delhi:

o Conference of the Environment Ministers of Central Government and State
Governments during April 06-07, 2015

e 59th Conference of Chairmen & Member Secretaries of Pollution Control Boards /
Pollution Control Committees held on April 08, 2015

Accordingly following resolutions were made during the Conferences:

5
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1. A ‘Working Group’ comprising of the members from CPCB, APPCB, TNPCB, WBPCB,
PPCB, MPPCB and Maharashtra PCB is constituted.

2. This WG shall revisit the categorization of industries that is based on pollution index criteria &
environmental issues such as generation of emission, effluent and hazardous wastes.

3. The categorization will be done on the basis of composite score (0-100 marks) of Pollution
Index given in accordance with the following weightage.

Air Pollution Score based on parameters namely PM, CO, NOx, 50x, 40 Marks
HMSs , Benzene, Ammonia and other toxic parameters relevant to the
industry.
Water Pollution Score based on parameters namely pH, TSS, NHs-N, | 40 Marks
BOD, Phenol and other toxic pollutants relevant to the industry.
Hazardous wastes ( land fillable, incinerable, recyclable) as generated 20 Marks
by the industry.
Note :
o DParameters to be decided on the basis of the nature of the wastes generating from
the industrial sector.
o Industries having only either water pollution or air pollution, the score will be
normalized wrt 100,

4. Based on the scote of the Pollution Index, following categorization be made :

o  Typeof industries, if scores 60 and above be ca tegorized as Red

o Typeof industries, ifscores from 30 to 59 be categorized as Orange

o Typeof industries, if scores from 15 to 29 be aategorized as Green

o Type of industries, if less than 15 be aategorized as White or non-polluting industry.
5. SPCBs/PCCs may issue consent to the industries

- Red category of industries for 5 years.

- Orange category of industries for 10 years.

- Green category of industries for 15 years.

- No necessity of consent for non-polluting industries.

6. No red categories of industries will be permitted to establish in eco-sensitive areas and

protected areas.

E: Follow-up Actions made on the Resolutions :-

o Accordingly, a Committee comprising the Chairmen of CPCB, APPCB, TNPCB,
MPPCB, MPCB, PPCB, WBPCB and MS, CPCB was constituted vide CPCB OM dated
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23.04.2015 to review| & classify industrial sectors into different categories based on

criteria of respective pollution potential.

e The categorization is made on the basis of following:
o Quality of emissions (air pollutants) generated
o Quality of effluents ( water pollutants) generated
o Types of hazardous wastes generated

o Consumption of resources

e Reference is taken from the following :
o The Water (Prevention and Control of Pollution ) Cess Act, 1977

o Standards so far prescribed for various pollutants under the Environment
(Protection) Act, 1986
o Doon Valley Notification, 1989 issued by MoEF.

F : Scoring Methodology :

The details on the scoring methodology in respect of the aforesaid 3 components is

presented in the following tables F-1 to F-4 .
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Table F-1 : Water Pollution Scoring Methodology

1182

Sl. No.

Activity / Types of Discharges

Score

Part A : Score W1 : Score based on types of expected criteria water-pollutants present in
processes waste waters. Maximum of the following seven categories is to be taken.

industrial

W11

Waste-water which is polluted and the pollutants are -

e not easily biodegradable ( very high strength waste waters having
BOD > 5000 mg/1); or

* toxic; or

* both toxic and not easily biodegradable.
(Presence of criteria water pollutants having prescribed standard
limits up-to 10 mg/1 or having BOD > 5000 mg/1). For details
appendix 1 may be referred)

30

W12

Non-toxic high strength polluted waste-water having BOD in the range of
1000-5000 mg/1 and the pollutants are biodegradable.

(Presence of criteria water pollutants having prescribed standard
limits from 11 mg/1 to 250 mg/1 and having BOD strength in the
range of 1000-5000 mg/1) . For details appendix 1 may be referred)

25

W13

Non toxic- polluted waste-water having BOD below 1000 mg/1 and the
pollutants are easily biodegradable.

(Presence of criteria water pollutants having prescribed standard limits
from 11mg/1 to 250 mg/1 and having BOD strength below 1000 mg/1) .
For details appendix 1 may be referred)

20

W14

Waste-water generated from the chemical processes and which is polluted
due to presence of high TDS ( total dissolved solids) of inorganic nature.
(Presence of criteria water pollutants having prescribed standard limits
more than 250 mg/1. For details appendix 1 may be referred)

15

W15

Waste-water generated from the physical unit operations / processes and
which is polluted due to presence of TDS (total dissolved solids) of
inorganic nature and of natural origin like fresh-water RO rejects, boiler
blow-downs, brine solution rejects etc.

(Presence of criteria water pollutants having prescribed standard limits
more than 250 mg/1. For details appendix 1 may be referred)

12

Wile6

Non-toxic polluted waste-water from those units which are:
e Having the overall waste-water generation less than 10 KLD and

e The pollutants are easily bio-degradable having BOD below 200
mg/1 which can be easily treated in a single stage ASP (activated

12

8
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sludge process) based Effluent Treatment Plant.
Note : This is a special category and is applicable to only those units
having over-all liquid waste generation less than 10 KLD with low

strength organic load.

W17

Waste-water from cooling towers and cooling-re-circulation processes 10

Part B : Score W2 : Score based on huge discharges of any kind (Penalty Clause)

w2

Industry having overall liquid waste generation of 100 KLD or more | 10
including industrial & domestic waste-water.

Overall Water Pollution Score W = W1+W2
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Appendix 1

« Water Pollutants covered under Group W11:
|

v Free available Chlorine , Total residual chlorine, Fluoride (as F),
Sulphide (as S), Free Ammonical Nitrogen, Dissolved phosphates (as
P), Free ammonia (as NHB3), Nitrate Nitrogen, Mercury (As Hg),
Selenium (as Se), Hexa-valent chromium (as Cr + 6), Lead (as Pb), Tin,
Vanadium (as V), Cadmium (as Cd), Manganese (as Mn), Total
chromium (as Cr), Copper (as Cu), Iron (as Fe), Nickel (as Ni), Zinc (as
Zn), Benzene, Arsenic (as As), Benzo-a-pyrene, Cyanide (as CN),
Phenolic compounds (as CeHsOH) , Adsorbable Organic Halogens
(AOX), Boron and /or

v" BOD strength of waste water > 5000 mg/1

»  Water Pollutants covered under Group W12:

v Sodium Absorption Ratio (SAR) , Biochemical oxygen demand (3 days
at 27°C), Total Kjeldahl nitrogen (TKN), Ammonical nitrogen (as N),
Suspended solids, Total nitrogen (as N), Chemical oxygen demand, Oils
& grease and

v’ BOD strength of waste water is in the range of 1000-5000 mg/1

« Water Pollutants covered under Group W13:

v Sodium Absorption Ratio (SAR), Biochemical oxygen demand (3 days at
27C), Total Kjeldahl nitrogen (TKN), Ammonical nitrogen (as N),
Suspended solids, Total nitrogen (as N), Chemical oxygen demand and

v BOD strength of waste water is below 1000 mg/1

«  Water Pollutants covered under Group W14 and W15:

Chlorides as Cl, Colour , Total dissolved solids (TDS - Inorganic)

+  Water Pollutants covered under Group W16

v BOD strength of waste water is below 200 mg/l and overall
discharge is less than 10 KLD.

10



133

'Table F-2 : Air Pollution Score

SL Air ‘Range of Prescribed Standard ’ of criteria pollutants Marks
No. Pollutants
Group .
Part1 :Score Al = Score based on types of expected criteria Air Pollutants present in the emissions .
Maximum of the following seven categories is to be taken. For details appendix 2 may be referred.
1 Group A1A Presence of criteria air pollutants having prescribed standard limits up - 30
to 2 mg/Nm3
2 Group Al1B Presence of criteria air pollutants having prescribed standard from 3 25
t010 mg/Nm3
3 Group Al1C Presence of criteria air pollutants having prescribed standard from 11 to 20
50 mg/Nm3
4 Group A1D | Presence of criteria air pollutants having prescribed standard from 51 to 15
250 mg/Nm3
5 Group A1E Presence of criteria air pollutants having prescribed standard from 10
251mg/Nm3 & above.
6 Group A1F ¢ Generation of fugitive emissions of Particulate Matters which are: 10
o Not generated as a result of combustion of any kind of
fossil-fuel.
o Generated due to handling / processing of materials
without involving the use of any kind of chemicals.
o Which can be easily contained /controlled with simple
conventional methods
7 Group A1G | ¢ Generation of Odours which are : 10
o Generated due to application of binding gums / cements
/adhesives /enamels
o Which can be easily contained /controlled with simple
conventional methods
Part2: Score A2 = Score based on consumption of fuels and technologies required for air pollution control :
6 Group A2F1 ¢ |All such industries in which the daily consumption of coal/fuel | 10
is more than 24 MT/day and the particular
(Particulate/ gaseous/process) emissions from which can be
- |controlled only with high level equipments / technology like
ESPs, Bag House Filters, High Efficiency chemical wet
scrubbers etc.
7 Group A2F2 e | All such industries in which the daily consumption of coal/fuel | 5

is from 12 MT/day to 24 MT/day and the particular
(Particulate/ gaseous/process) emissions from which can be
controlled with suitable proven technology.

Overall Air Pollution Score -A = Al + A2

11
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Appendix 2

Air pollutants covered under Group AlA:
Cd+Th, Dioxins & Furans, Mercury, Asbestos

Air Pollutants covered under Group A1B:

HF, Nickel+ Vanadium, HBr, Manganese, Lead, H2S, P205 as H3PO4

Air Pollutants covered under Group A1C:

Chlorine, Pesticide compounds, @ CH3Cl, TOC, Total Fluoride,
Hydrocarbons, NH3, HCL vapour & Mist, H2504 Mist, SO2

Air Pollutants covered under Group A1D:

CO, PM, CO, NOx

Air Pollutants covered under Group A1E:

NOx with liquid-fuel, SO2 with liquid-fuel

12
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Table F-3: Hazardous Waste Generation Score

S1.No.

Types of Hazardous Waste Generated as per Schedule 1 /
Schedule 2 of Hazardous Waste ( Management, Handling &
Trans-boundary Movement) Rules , 2008 . Maximum of the
following four categories is to be taken

Score

HW1

Land disposable HW which require special care &
treatment for stabilization before disposal.

20

HW2

Incinerable HW

15

HW3

Land disposable HW which doesn’t require treatment &
stabilization before disposal.

High volume low effect wastes such as fly-ash, phspho-
gypsum, red-mud, slags from pyro-metallurgical
operations, mine tailings and ore beneficiation rejects)

10

HW4

Recyclable HW, which are easily recyclable with proven
technologies.

10

13
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Table F-4 : Calculation Sheet

Industrial Sector - .............
1. Water Pollution Score (W)
Scores Waste Water Category Value
Score on W1 "
Score on W2

Water Pollution Score = W1+W2

2. Air Pollution Score (A)

Scores Air Pollutant Category Value

Score on Al

Score on A2

Air Pollution Score = A1+A2

3. Hazardous Waste Score (HW)

Score HW Category Value

HW

Grand Total =W + A + HW

Note :

1.

Any of the industrial sector having only either air pollution (A) or water pollution
(W) , the score will be normalized to 100 as per the following formula -

Normalized Score = {100 x W (or A)} / 40

Any of the industrial sector having air pollution (A) and water pollution (W) both but
no hazardous waste generation (H) , the joint score of air & water pollution will be
normalized to 100 as per the following formula -

Normalized Score = {100 x (W+A)} / 80

Any of the industrial sector having air pollution (A) & hazardous waste generation
(H) but no water pollution (W), the joint score of air pollution & hazardous waste
generation will be normalized to 100 as per the following formula -

Normalized Score = {100 x (A+H)} / 60

Any of the industrial sector having water pollution (W) and hazardous waste
generation (H) but no air pollution (A), the joint score of water pollution & hazardous
waste generation will be normalized to 100 as per the following formula -

Normalized Score = {100 x (W+H)} / 60

14
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G : Developments:

The existing Red ( 85 sectors) , Orange ( 73 sectors) and Green ( 86 sectors) i.e a total of 244
industrial sectors have been assessed as per the proposed formula by the Working Group. For
this purpose, concerned Engineers / Scientists from the Member SPCBs were also involved &
consulted during May 28-29, 2015.

After careful examination and consideration of the suggestions of concerned stake-holders the “Draft

i

Document on Revised Concept of Categorization of Industrial Sectors “ was prepared by the
Committee and circulated to all the SPCBs, PCCs and concerned Ministries for their information &
comments. The * Draft Document * was uploaded on the website of CPCB also for information &
comments of one & all.

The matter was discussed during the 170t Board Meeting also and issues raised by the Board
Members pertaining to some of the industrial sectors were clarified.

Responses were received from various concerned Ministries, SPCBs, Industrial Associations
including individuals.

Based on the above, final meeting was convened by the Secretary , MoEFCC with CPCB and
senior officers of MoEFCC on January 06, 2016 to resolve the issues appropriately and finalize the

‘Re-categorization’. Accordingly , following modifications in the ‘Range of Pollution Index “for

the purpose of categorization of industrial sectors were suggested :

» Industrial Sectors having Pollution Index score of 60 and above - Red category

»  Industrial Sectors having Pollution Index score of 41 to 59 -Orange category
» Industrial Sectors having Pollution Index score of 21 to 40 -Green category
» Industrial Sectors having Pollution Index score incl.& upto 20 -White category

Based on the final criteria as described in v above , the final categorization is as follows:

Category of Existing Categorization Proposed (New)
Industrial Sector categorization
Red 85 60
Orange 73 83
Green 86 63
White - 36
Total 244 242

vii.  In the proposed categorization, some of the industrial sectors have been either deleted

due to duplication or merged with similar type of sectors on account of same

15
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characteristics of pollution generation. Ina similar way, some of the industrial sectors
are split into more sectors on account of variation in the raw materials /
manufacturing process. As a result final totals of the existing and proposed
categorization are different.

The industrial sector which doesn’t fall under any of the above four categories ( Red,
Orange, Green and White) , decision with regard to its categorization will be taken at
the level of concerned SPCB/PCC by a committee headed by the Member Secrefary ,
SPCB/PCC and comprising of two senior cadre Engineers / Scientists of the SPCB /
PCC in accordance with the scoring=criteria specified in this document.

The summary is presented in the following Table G-1 and final lists of Red, Orange,
Green and White categories of industries are presented in Tables G-2, G3,G4and G-5

respectively, which are self explanatory.

16
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Table G-1: Final Summary Table Red , Orange, Green and White Categories of Industries (16-01-16)

| Original Initial | Addition| Deletion/ Re- Re- Re- Re- Check
No. | Categorization | Nos. by Shifting to | categorization | categorization categorization | categorization
Splitting | foot-note due to Red to Orange to Green to White
into to vague term
further / Merger /
classes | otherreasons
1
2 3 4 5 6 7 (1+2) =3
to 7)
1 Red 85 11 7 60 26 3 Nil 96=96
2 Orange 73 2 3 Nil 51 19 2 75=75
3 Green 86 Nil 3+2=5 Nil 6 41 34 86=86
Final 244 13 15 60 83 63 36 257
Categorization ] =257
(Red) (Orange) (Green) (White) (Total
categories
including
in foot-
note)

17
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Table G-2 : Final List of Red Category of Industrial Sectors

SI No. Orgnl Industry Sector w1l | w2 W Al A2 A H W+A+H Revis REMARKS
Sl.No ed
Categ
ory
1. 38 Isolated storage of hazardous R-R As per provisions of Rules, to be kept under Red
chemicals (as per schedule of categoryespedally for safety purposes.
manufacturing,  storage of
hazardous chemicals rules ,1989
as amended)
2. 4 Automobile Manufacturing | 30 | - 30 20 20 10 60 R-R i. Such types of plants are having either one or
(integrated facilities) combinations of polluting activities viz. washing,
metal surface finishing operations, pickling, plating,
electro-plating , phosphating, painting , heat
treatment etc.

ii. Some of such plants may outsource some /all of
the polluting activities. In such cases, after
thorough inspection of such units by concerned
SPCB, re-categorization of the industry shall be
made accordingly.

3. 34 Industries engaged in recycling / | 30 - 30 20 - 20 10 60 R-R All the three types of pollutants are expected.
reprocessing/ recovery /reuse of
Hazardous Waste under
schedule iv of HW( M, H& TBM)
rules, 2008 - Items namely -
Spent cleared metal catalyst
containing copper,,
Spent cleared metal catalyst
containing zinc,,
4. 44 Manufacturing of lubricating oils | 20 - 20 20 - 20 20 60 R-R Generates all sorts of pollution.
,grease and petroleum based
products
L 66 E DG Set of capacity >5MVA - E - 20 5 25 - 62.5 R-R i. Mainlyair polluting.

ii.. DG sefs consume the diesel @ 0.21
litres/hr/KVA atfull load.

iii. Average running is taken @ 12 hrs / day
although many of the DG sets run for more
than this period.

6. 31 Industrial  carbon including | 10 - B 20 5 25 10 62.5 R-R Mainly air polluting. Air polluion score is

electrodes and graphite blocks,
activated carbon, carbon black

nomalized to 100.

18
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39

Lead acid battery
manufacturing(excluding
assembling and charging of lead-
acid battery in micro scale)

10

10

25

25

10

62.5

R-R

iii.

Mainly air polluting. Air pollution
scores are normalized to 100.

Lead Acid Battery manufacturing
consists of various stages which
broadly involve (after producing or
receiving lead oxide): Paste Mixing ,
Grid Casting , Grid Pasting & Curing ,
Hydro-setting, parting & enveloping ,
Stacking, grouping & inter-cell
welding , Formation.

Exposure of workmen to lead during
all or any of the processes outlined
above exceeds the prescribed
standards if appropriate equipment in
this respect is not installed at any
Battery Manufacturing Unit.

All of the above processes, some more
than others, involve release of lead
particles or fumes into  the
environment. Pollution from the above
processes can be grouped into two
possible types, viz: (a) Lead Oxide
becomes airborne and there is
Particulate Pollution (b) Fumes are
generated and there is Gaseous
Pollution

62

Phosphate rock processing plant

30

30

20

20

62.5

The separation of phosphate mck from
impurities and non-phosphate materials for use
in  fertilizer manufacture  consists  of
benefidation, drying or caldning at some
operations, and grinding. Phosphate rock from
the mines is first sent to benefidation units to
separate sand and day and to remow
impurities. Steps used in benefidation depend
on the type of rock.

The water &airpollution scores are normalized
to 100.
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9. 66 Power generation plant [except | 10 - 10 15 10 25 62.5 R-R 1. Mainly air polluting. It uses a mixture of biomass
Wind and Solar renewable {agro based) and oal ( < 10 %) as a fuel. Almost,
power plants of all capacities and round the yearoperation. 2 .In case of DGsets
Mini Hydel power plant of of 5 MVA & more and emissions of SO2 will take
capacity <25MW] place due to use of liquid fuel. Air pollution score

will be =20 + 10 = 30, Normalized score will be 75.
3. In case of 'Waste to Energy Plants' , water will
be used for cooling and air score will be - 30+10 =
40.

10. 34 Industries engaged in recycling / | 30 - 30 25 - 25 10 65 R-R All the three types of pollutants are expected.
reprocessing/ recovery/reuse of
Hazardous Waste under
schedule iv of HW( M, H& TBM)
rules, 2008 - Items namely -

Spent catalyst containing nickel,
cadmium, Zinc, copper, arsenic,
vanadium and cobalt,

11. 67 Processes involving chlorinated | 30 - 30 20 - 20 15 65 R-R Chlorinated hydrocarbons are used in the
hydrocarbons manufacture of insectiddes, pestiddes and organo

chloro pestidides. Effluents & emissions are toxicin
nature.

12, 74 Sugar ( excluding Khandsari) 20 10 30 15 10 25 10 65 R-R i. This industrial sector is the one among the ‘17

categories of Highly Polluting Industries’.
ii. Sugar mills generate all sorts of pollution
problems.

13. 22 Fibre glass production and | - - - 20 - 20 20 67 R-R i. The use of styrene in most methods of
processing (excluding moulding) fiberglass production cuses hazardous air

pollution that is hamful to breathe at
excessive levels.

ii. It is mainly air polluting & HW generating
industry. The air pollution & HW scores are
nomalized to 100.

iii. In case of lead contining glass, the score of
Al will be 25 and final normalized score will
be 75and shall be categorized as Red.

14. 23 Fire crackers manufacturing and | - = - 20 - 20 20 67 R-R i This is the normalized score based on air

bulk storage facilities

pollution & HW generation.

ii. Various hazardous chemicls are used in
the manufacturing process.

iii. These chemicals are namely Potassium
Nitrate , Potassium per-chlorate, Barium
Nitrate, Aluminium compounds, Copper
Chloride etc.
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iv. These chemials are highly hazardous and
cause serious diseases among the
workers. espedally ability of blood to
carry oxygen leading to headaches,

me themogl obinemia and  kidney
problems , skin problems, thyroid meftal
fume etc.
15. 34 Industries engaged in recycling / - - - 30 0 30 10 67 R-R Mainly air polluing and hazardous waste
reprocessing/ recovery/reuse of generating. Air & HW pollution scores are
Hazardous Waste under jointly normalized to 100.
schedule iv of HW( M, H& TBM)
rules, 2008 - Items namely -
Dismantlers Recycling Plants --
Components of waste electrical
and electronic assembles
comprising accumulators and -
other batteries included on list
A, mercury-switches, activated
glass cullets from cathode-ray
tubes and other activated glass
and PCB-capacitors, or any other
component contaminated with
Schedule 2 constituents (e.g.
cadmium, mercury, lead,
polychlorinated biphenyl) to an
extent that they exhibit hazard
characteristics indicated in part
C of this Schedule.
16. 47 Milk  processes and dairy | 20 10 30 20 5 25 - 68.75 R-R i. Water as well as air polluting due to use of
products(integrated project) boilers.
ii. Water & air pollution scores are normalized
to 100.
17 63 Phosphorous and its compounds | 30 B 30 25 - 25 - 68.75 R-R Water polluion & air pollution containing
compounds of phosphorous are expected
18. 61 Pulp & Paper ( waste paper based | 20 10 30 15 10 25 0 68.75 R-R Mainly water &air polluting . Water & air pollution
without bleaching process to scores are normalized to 100.
manufacture Kraft paper)
19. 13 Coke making , liquefaction, coal | 30 - 30 20 - 20 20 70 R-R Itis a kind of petrochemi calindustry.

tar distillation or fuel gas making
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20.

a1

explosives,
including
handling

Manufacturing  of
detonators,  fuses
management  and
activities

30

30

20

20

20

70

i Explosives manufacture  and  use
contribute some measure of hazardous
waste to the environment.

ii. Nitroglycerin produces several toxic
byproducts such as acids, caustics, and
oils contaminated with heaw metals.
These must be disposed of properly by
neutralization or stabilization and
transported to a hazardous waste
landfil.

iii. The use of explosives creates large
amounts of dust and particulate from the
explosion, and, in some cases, releases
asbestos, lead, and other hazardous
materials into the atmosphere.

21.

45

Manufacturing of paints
varnishes,  pigments and
intermediate (excluding
blending/mixing)

30

30

25

25

15

70

iii.

The process may cause considerable emissions

of volatile omanic_compounds (VOC). VOC |

contribute to the creation of ozone in the
lower layers of the atmosphere (photoche mical
air pollution) and can present danger to health.
Dust and odour mayalsobe a problem.
Washing of vessels will contribute waste-
waters.

iv. Large quantityof HWs are also produced.

22.

56

Organic Chemicals

manufacturing

30

30

20

50

20

70

Such types of industrial sectors generate all sorts of
pollution.

23

Airports and Commercial Air
Strips

20

10

30

10

75

R-R

_The Airports are generating mainly the waste-

waters.

ii. This is the water pollution normalized score for

airports having discharge more than 100 KLD.

iii. The airports / strips having discharge less than 100

KLD will hawe score of 50 and hence orange
category.

iv. If the score is normalized wrt water + HW both,

then all the airports will come under Orange
category (score - 58.33).

24,

Asbestos and asbestos based

industries

30

30

10

75

This is mainly air polluting indus try.

Final score is based on air pollution score only.
Asbestos is cardnogenic and banned in many
countries.

25.

Basic chemicals and electro
chemicals and its derivatives
including manufacturing of acid

30

30

10

75

R-R

. Standards prescribed for Inorganic Chemicals are

adopted.

i. 1t is mainly water polluting industry havng

effluents which are toxic and not easily

biodegradable.
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iii.

iv.

Water pollution score normalized to 100 is
undertaken.

The earlier Red category industrial sector
namely “Hydrocyanic acid and its derivatives
“ is also merged under this industrial sector.

26.

Cement

20

10

30

75

This is mainly air polluting industry & hence

nomalized air pollutionscore.

27,

Chlorates,
peroxides

per-chlorates &

30

30

75

R-R

It is mainly water polluting industry having
efluents which are toxic and not easily
biodegradable.

Water pollution score normalized to 100 is
undertaken.

28.

10

Chlorine, fluorine, bromine,
iodine and their compounds

30

30

75

R-R

It is mainly water polluting industry having
efluents which are toxic and not easily
biodegradable.

Water pollution _score normalized to 100 is
undertaken.

29.

16

Dyes and Dye- Intermediates

30

30

20

25

20

75

This industrial sector is the one among the '17
categories of Highly Polluting Industries’.

Such types of industrial sectors generate all sorts
of pollution.

30.

26

Health-care Establishment ( as
defined in BMW Rules)

20

10

30

75

R-R

Mainly water polluting.

The water pollution score is normalized to 100 &
valid for Hospitals having total waste-water
generation > 100 KLD.

The hospitals with indnerator will be categorized
as Red irrespective of the quantity of the waste-
water generation.

The hospitals having total waste-water
generation less than 100 KLD and without
indnerator, the nomalized water pollution score
will be 50 and will be categorized as Orange
category.

31.

29

Hotels having overall waste-
water generation @ 100 KLD and
more.

20

10

30

15

15

75

R-R

Mainly water polluting. Small boiler may be
installed.

The water pollution score is normalized to 100 &
valid for Hotels having waste-water generation >
100 KLD.

The hotels having more than 20 rooms and
waste-water generation less than 100 KLD and
having a coal / oil fired boiler , the pollution
score will be 35/40 & are categorized as Orange.
The hotels having more than 20 rooms and
waste-water generation less than 10 KLD and
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having no-boiler & no hazardous waste
generation, the pollution score will be 20 &are
categorized as Green.

az.

34

Industries engaged in recycling /
reprocessing/ recovery/reuse  of
Hazardous Waste under schedule iv
of HW( M, H& TBM) rules, 2008 -
Items namely -
Lead add battery plates and other
lead scrap/ashes/residues  not
covered under Batteries
(Management and Handling) Rules,
2001. [ * Battery scrap, namely:
Lead battery plates covered by ISRI,
Code word “Rails” Battery lugs
covered by ISRI, Code word “Rakes”.
Scrap drained/dry while intact, lead
batteries covered by ISR, Code
word “rins”.

30

30

25

25

20

75

All the three types of pollutants are generated.

33.

34

Industries engaged in recycling /
reprocessing/ recowery/reuse of
Hazardous Waste under schedule iv
of HW( M, H& TBM) rules, 2008 -
ltems namely -
Integrated Recycling Plants -
Components of waste electrical and
electronic assembles comprising
accumulators and other batteries
induded on list A, merary-
switches, activated glass aullets
from cathode-ray tubes and other
activated glass and PCB-capadtors,
or any other component
contaminated with Schedule 2
constituents (e.g. cadmium,
meraury, lead, polychlorinated
biphenyl) to an extent that they
exhibit hazard characteristics
indicated in part Cof this Schedule.

30

30

25

25

20

75

R-R

All the three types of pollutants are expected.

34.

43

Manufacturing of glue and
gelatin

30

10

40

20

20

75

R-R

Highly water polluting & obnoxious air polluting.

35.

49

Mining and ore beneficiation

30

10

40

15

20

75

Both air and water polluting. Score is normalized
withair & waterpollution.
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36. 52 Nuclear power plant 10 10 30 - 30 15 75 R-R i Mainly air polluting due to indnerator.
Others - cooling water.
ii.. Airpollution score is normalized to 100.
37. 58 Pesticides (technical) (excluding | 30 - 30 25 - 25 20 75 R-R i This industrial sector is the one among the ‘17
formulation) categories of Highly Polluting Industries’.
ii. Such types of industrial sectors generate all sorts
of pollution.
38. 64 Photographic  film and its | 30 - 30 = = = - 75 R-R i. Silver salts and other chemicals are used in
chemicals preparation. Slight guantity of effluents is
generated.

ii. Water pollution scores are normalized to 100.

39, 68 Railway locomotive work | 20 10 30 - = - 10 75 R-R i. Mainly water polluting industry . Water is used

shop/Integrated road transport in the washing of locomotives, road transport

workshop/Authorized — service vehides during senidng.

centers ii. This score is valid for those Centers having
discharge more than 100 KLD.

iii. Service Centers having waste-water generation
< 100 KLD, the normalized score will be =(
100*20)/40= 50.
40. 84 Yarn / Textile processing | 30 10 40 15 - 15 20 75 R-R In this sectorall sorts of pollutionare generated.

involving any effluent/emission

generating processes including

bleaching, dyeing, printing and

colouring

41. 8 Chlor Alkali 30 10 40 20 10 30 10 80 R-R i. This industrial sector is the one among the '17

categories of Highly Polluting Industries’.

ii. Chlor-alkali units are having different section like

NaOH, Cl2, SBP etc which are having toxc
effluents. Additionally , fuel consumption is also on
higher-side.

42. 70 Ship Breaking Industries 30 . 30 |30 - 30 20 80 R-R i The ship-breaking industry  creates
numerous hazards for the coastal and
marine environment.

ii.  Ship-breaking releases a large number of
dangerous pollutants, induding toxic
waste, oil, poly-chlorinated biphenyls, and
heavy metals, into the waters and sea bed.

iii. While most of the oil is removed before a
ship is scrapped, sand used to mop up the
remaining oil is thrown into the sea. High
concentrations of oil and grease are then
found in the coastal waters, choking marine
life.
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iv.

Solid waste strewn on the shore, 45 tonnes
on any given day according to a study by
the Central Pollution Control Board, also
finds its way into the sea.

Adding to the stress on coastal waters, the
organic load from the thousands of
workers living in cramped conditions with
litde or no sanitary facilities results in
unacceptably highlevels of BOD.

43, 53 Qil and gas extraction including | 30 - 30 - - 20 83 R-R i Mainly water polluting & hazardous waste
CBM (offshore & on-shore generating.
extraction through drilling wells) ii.  The water pollution & HW generation scores

are normalized to 100.

44, 36 Industry or process involving | 30 - 30 - - 20 83 R-R Mainly water polluting & toxc hazardous waste
metal surface treatment or generatingindustry. Scores are normalized to 100.
process —such—as——pickling/
electroplating/paint  stripping/
heat treatment using cyanide
bath/ phosphating or finishing
and anodizing / enamellings/
galvanizing

45. 80 Tanneries 30 - 30 - - - 20 83 R-R Mainly water polluting & hazardous waste

genemtingindustry. Scores are normalized to 100.

46. 65 Ports and harbour, jetties and | 30 10 40 15 10 25 20 85 R-R This ategory contain all sorts of pollution.
dredging operations

47, 77 Synthetic fibers induding rayon | 30 10 40 25 10 35 10 85 R-R This sector generates all sorts of pollution problems..
Jtyre cord, polyester filament
yarn

48. 81 Thermal Power Plants 30 10 40 20 10 30 15 85 R-R i. This industrial sector is the one among the ‘17

categories of Highly Polluting Industries’.
ii. TPP generate all sorts of pollution problems.

49, 71 Slaughter house (as per | 25 10 a5 - - - - 87.5 R-R Mainly water polluting and obnoxous odour
notification S.0.270(E)dated generating industry. The water pollution score is
26.03.2001)and meat processing nomalized to 100
industries, bone mill, processing,
of animal horn, hoofs and other
body parts

50. 2 Aluminium Smelter 30 10 40 20 10 30 20 90 R-R i. This industrial sector is the one among the '17

categories of Highly Polluting Industries”.
ii. This sectoris generating all sorts of pollution ie.
air,waterand HW.

51. 12 Copper Smelter 30 10 40 20 10 30 20 90 R-R i. This industrial sector is the one among the 17

categories of Highly Polluting Industries’.

i. Integrated Copper Smelters contain all sorts of
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pollution.

52. 20 Fertilizer  (basic) (excluding | 30 10 40 20 10 30 20 90 R-R i. This industrial sectoris the one among the 17

formulation) categories of Highly Polluting Industries’.
ii. Generatesallsorts of pollution.

53. 37 Iron &  Steel  (involving | 30 10 40 20 10 30 20 90 R-R i. This industrial sector is the one among the "17
processing from ore/ integrated categories of Highly Polluting Industries’.
steel plants) and or Sponge Iron ii. Such types ofindustrial sectors generate all sorts
units of pollution.

54, 61 Pulp & Paper ( waste paper based | 25 10 35 25 10 35 20 90 R-R Waste paper based Pulp & Paper mills with
units with bleaching process to bleaching process generate all sorts of pollution.
manufacture writing & printing
paper)

55. 85 Zinc Smelter 30 10 40 20 10 30 20 90 R-R i. This industrial sector is the one among the ‘17

categories of Highly Polluting Industries’.
ii. Integrated Zinc smelter generates all sorts of
pollution problems. = = :

56. 55 Oil Refinery (mineral Oil or | 30 10 40 25 10 35 20 95 R-R i. This industral sector is the one among the ‘17
Petro Refineries) categories of Highly Polluting Industries’.

ii. Such types ofindustrial sectors generate all sorts
of pollution.

57. 59 Petrochemicals Manufacturing ( | 30 10 40 25 10 35 20 95 R-R i. This industrial sector is the one among the ‘17
including processing of categories of Highly Polluting Industries”.
Emulsions of oil and water ) ii. Such types ofindustrial sectors generate all sorts

of pollution.

iii. The eadierred @tegoryindustrial sector namely
“Processing of Emulsions of Oil & Water “is
merged with this industrial sector.

58. 60 Pharmaceuticals 30 10 40 30 5 35 20 95 R-R i. This industrial sector is the one among the ‘17

categories of Highly Polluting Industries’.
ii. Such types of industral sectors generate all sorts
of pollution.

58; 61 Pulp & Paper ( Large-Agro + | 30 10 40 25 10 35 20 95 R-R i. This industral sector is the one among the ‘17
wood) , Small Pulp & categories of Highly Polluting Industries’.

Paper ( agro based-wheat ii. Large /Small Agro based Pulp & Paper mills
straw /rice husk) contribute all sorts of pollution problems.

60. 15 Distillery ( molasses / grain / | 30 10 40 - 5 - # 100 R-R Mainly water polluting industry. Final score is the
yeast based) nomalized water pollutionscore.

27

1201



130

Note :
I Under the column Revised Category, the full forms of the abbreviations are as follows :
a.  R-R means original category was Red and revised category is also Red
b. R-O means original category was Red and revised category is Orange
¢.  O-O means original category was Orange and revised category is also Orange
d.  O-G means original category was Orange and revised category is Green
e. O-Wmneans original category was Orange and revised category is White
f. G-O means original category was Green and revised category is Orange
g G-G means original category was Green and revised category is also Green
h.  G-W means original category was Green and revised category is White
ii. There are specific remarks in respect of some of the industrial sectors. These sectors are either merged with other relevant seclors or deleted due to duplication. The overall
details are as follows :
sl Original Industry Sector Original Remarks
No. Sl No. Category
1 14 Commion treatment and disposal facilities(CETP, TSDF, E- R i. All such facilities are classified as Red but special category projects as these are parts of
waste recycling, CBMWTF, effluent conveyance project, pollution control facilities.
incinerator, solvent/acid recovery plant, MSW sanitary land ji. In case of CETP , the categorization will depend upon the category of member industries
fill site) being served.
2 18 Processing of Emulsions of Oil & Water It is a part of Petrochemical industries. Transferred and merged with the industrial sector
namely ‘Petrochemicals’ at Sl. No. 54.
3 27 Heavy engineering including ship building (with investment R Most of the pollution generating processes / operations under this category are similar to
on Plant & Machineries more than Rs 10 crores) the industry category namely “Automobile Manufacturing (integrated Jfacilities)” at SI.
No. 1 and may be referred accordingly.
4 30 Hydrocyanic acid and its derroatives R Have been merged with the red category industrial sector namely ~ Basic chemicals and
electro chemicals and its derivatives including manufacturing of acid * at SI. No. 24
5 32 Indusirial estates/ parks / complexes/ areas/ export processing R The classification will depend upon the category(ies) of the industries operating /
zones/ SEZs/ Biotech parks/ leather complex proposed to be permitted in the area. In this context, guidelines prescribed in EIA
Notification, 2006 shall be followed.
6 33 Tndustrial inorganic gases namely- R These gases are generally secondary products and produced alongwith other main
a) Chemical gas- Acetylene, hydrogen, chlorine, fluorine, products. To be classified as per the main parent plant.
ammonia, sulphur dioxide, ethylene, hydrogen-sulphide,
phosphine b) Hydrocarbon gases-
Methane , ethane, propane
7 69 Reprocessing of used oils & waste oils R i The industry generates mainly the air pollution and oil bearing hazardous wastes.
The normalized (air pollution & HW generation score is 58.33.
ii. To be deleted as already covered under HW Recyclers / Re-processors ( Used oils /
Waste Oils) under Orange Category
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Table G-3 : Final List of Orange Category of Industrial Sectors

X1

FinalSl. | Orgnl Industry Sector W1 w2 W Al A2 A H W+A+H Revised Remarks

No. 5.No category

1. 20 Dismantling of rolling stocks ( wagons/ -- - = 15 - 15 10 41.67 0-0 Emissions of dust and

coaches) generation of waste oils take
place during dismantling. Air
pollution & HW generation
scores (15+10=25) are
normalized to 100.
Z; 5 Bakery and confectionery units with 20 -- 20 15 -- 15 - 43,75 0-0
production capacity > 1 TPD. ( With
ovens / furnaces)
1o 10 Chanachur and ladoo from puffed and 20 = 20 i o] = 15 - 43.75 0-0 Normal— water and  air|
beaten rice( muri and shira) using polluting.
husk fired oven

4. 23 Coated electrode manufacturing 15 0 15 | 20 0 20 0 43.75 G-0 Preparation of core wire /
rod, preparation of dry mix,
preparation of wet mix,
application of coating by
extrusion, baking of coated
electrodes

5. 24 Compact disc computer floppy 15 0 15 | 20 0 20 0 43.75 G-0 Generates waste-water and

and cassette manufacturing / Reel process emissions.
manufacturing

6. 24 Flakes from rejected PET bottle 20 - 20 | 15 - 15 - 43.75 R-0 Normal  water &  air

pollutions are generated.

7. 30 Food and food processing including | 20 -- 20 15 -- 15 - 43.75 0-0 Normal  water and air

fruits and vegetable processing polluting.

8. 40 Jute processing without dyeing 20 -- 20 15 -- 15 - 43.75 0-0 CPCB has notified standards
for this category. Both air and
water pollutions are
generated.

o 56 Manufacturing of silica gel 15 0 15 | 20 0 20 0 43.75 G-0 Waste-waters containing TDS

and emissions of H;S0, are
generated.
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10.

45

Manufacturing of tooth powder,
toothpaste, talcum powder and other
cosmetic items

20

20

15

15

43.75

0-0

Both air and water pollution
are generated.

1l.

55

Printing or etching of glass sheet using
hydrofluoric acid

15

15

20

20

43.75

0-0

Both air and water pollution
are generated.

12.

65

Silk screen printing, sari printing by
wooden blocks

20

20

15

15

43.75

0-0

Wash-water and PM emissions
from boilers .

13

76

Synthetic detergents and
soaps(excluding formulation)

20

20

15

15

43.75

R-O

i. This is the score for units
having generation of waste-
waters less than 100 KLD.

ii. The wunits having waste-
water generation more than
100 KLD will become mainly

water pollutng and |

accordingly normalized
water pollution score will be
75 and be categorized as
Red.

14.

71

Thermometer manufacturing

15

15

20

20

43.75

0-0

Process - making glass bulb,
forming reservoir in the glass
tube for fluid, inserting fluid,
scale marking. Use of fuel to
heat the glass tubes and
hydrofluoric acid to seal the
scaling. Small quantities of
spent acids are generated.

15.

14

Cotton spinning and weaving |
medium and large scale)

15

375

10

475

Mainly air polluting industry.
Sources of air polluton (PM)
are the fine particles of cotton
from spinning process. Air
pollution score is normalized
to 100.

16.

Almirah, Grill Manufacturing (Dry
Mechanical Process )

20

20

50

0-0

Air pollution due to spray
painting (emissions of VOCs).
Units without painting
operations shall be
categorized as White.
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17. Aluminium & copper extraction from -- - - 20 - 20 10 50 0-0 i. Normalized Air pollution
scrap using oil fired furnace (dry score.
process only) ii. Significant air pollution

due to melting (emissions
of SO2, PM).

18. Automobile servicing, repairing and 20 - 20 20 - 20 10 50 0-0 Normal water & air polluting
painting (excluding only fuel and recyclable waste oil
dispensing) generating. If the waste water

generation is more than 100
KLD, it will become mainly
water polluting and Red
category unit.

19. Ayurvedic and homeopathic medicine 20 - 20 15 - 15 15 50 0-0

20. Brickfields { excluding fly ash brick - - - 20 -- 20 - 50 0-0 Significantly air polluting.
manufacturing using lime process) )

2% Building and construction project 20 -- 20 20 - 20 - 50 0-0 1. In the pre-construction
more than 20,000 sq. m built up area stage, itis mainly air polluting

due to generation of dust ( PM
) emissions. 2. After
construction, it is mainly water
polluting. If the discharge is
more than 100 KLD, it will be
having the normalized score
of 75 and be categorized as
Red.

22. Ceramics and Refractories - - - 20 - 20 - 50 R-O i. Mainly air polluting

industry.

ii. This score is for the units
having coal consumption <
than 12 MT/day.

ili. For the units having coal
consumption > 12 MT /day,
the normalized air pollution
score will be 62.5 and shall
be categorized as Red.
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23, 11 Coal washeries 15 10 25 15 - 15 - 50 R-O i. Wet washeries are mainly
water polluting industry
generating effluents
which are having
inorganic S5 & TDS.
Additionally, air pollution
due to PM . emissions is
also generated.

ii. Water & air pollution

scores are jointly
normalized to 100.

24. 16 Dairy and dairy products ( small scale) 20 - 20 20 - 20 -- 50 0-0 Water and air polluting both.

ol 18 DG set of capacity >1IMVA but < 5SMVA = == - 20 -- 20 -- 50 0-0 Mainly air polluting . air

pollution score is normalized

to 100.

26. 17 Dry coal processing, mineral - - - 20 - 20 - 50 R-O Mainly air polluting industry.
processing, industries involving Final score is  the
ore sintering, pelletisating, normalized air pollution
grinding & pulverization score.

27. 19 Fermentation industry including | 20 - 20 - - - - 50 R-O i. Mainly water polluting
manufacture of yeast, beer, industry. This is  the
distillation of alcohol (Extra normalized water pollution
Neutral Alcohol) scaore for units having

discharge <100 KLD.

ii. For the units having
discharge > 100 KLD, the
normalized water pollution
score will be 75 and shall
be accordingy categorized
as Red.

28. 21 Ferrous and Non- ferrous metal - E - 15 5 20 | 10 50 R-O i.  Mainly air polluting.
extraction  involving  different ii. This score is
furnaces through melting, refining, applicable to
re-processing, casting and alloy- secondary production
making of ferrous & non-

ferrous metals
{excluding lead) up-to
1 MT/hour
production.
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iii.

For lead, the
normalized air
pollution score will be
= (100%25)/40= 62.5
and is categorized as
Red.

For Induction Furnace
clubbed with AOD
furnace - separate
calculation shall be
made based on the
capacity  of  the
furnaces. In  such
industries, the molten

metal from induction |

furnace is transferred
to AQOD furnace
where other metals
like manganese and
nickel are added to
get the metal of
desired constituents.
The lime and silicon
are also added for
reduction of the metal
oxides to the base
metal. the normalized
air pollution score
will be = (100*25)/40=
62.5 and is
categorized as Red.

29.

26

Fertilizer (granulation / formulation /
blending only)

20

20

50

0-0

Air polluting.

30.

27

Fish feed, poultry feed and cattle feed

20

20

50

0-0

Obnoxious odour , H2S etc. AP
scoreis normalized to 100

31.

28

Fish processing and packing (excluding
chilling of fishes)

20

20

50

Mainly water polluting. WP
scoreis normalized to 100.
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32. 31 Forging of ferrous and non- ferrous -- -- - 20 - 20 - 50 0-0 Heating furnace. Mainly air
metals ( using ol and gas fired polluting.
furnaces)

33. 32 Formulation/pelletization of camphor -- - -- 20 -- 20 - 50 0-0 Mainly air polluting. Emissions
tablets, naphthalene balls from of Benzene, HC are expected.
camphor/ naphthalene powders.

34. 33 Glass ceramics, earthen potteries and - -- - 20 -- 20 -- 50 0-0 Mainly air polluting. Emissions
tile manufacturing using oil and gas of SO2 are expected.
fired kilns, coating on glasses using
cerium fluorides and magnesium
fluoride etc.

35. 35 Gravure printing, digital printing on 20 -- 20 20 - 20 10 50 0-0 Waste waters , emissions of
flex, vinyl VOCs .

36. 36 Heat treatment using oil fired furnace - - -- 20 - 20 - 50 0-0 Mainly air polluting and noise
( without cyaniding) generating. AP  Score s

normalized to 100.
37. 28 Hot mix plants - - - 20 - 20 - 50 R-0 Mainly air polluting. Air
pollution scores are
normalized to 100.

38. 37 Hotels (< 3 star) or hotels having > 20 20 - 20 20 -- 20 - 50 0-0 Mainly water polluting. WP
rooms and less than 100 rooms. scoreis normalized to 100.

39. 38 lce cream 20 -- 20 | 20 - 20 -- 50 0-0 Wash-water and boilers / oven

for pasteurization.

40. 34 Industries engaged in recycling / - - - 20 0 20 0 50 R-O Mainly air polluting. Air
reprocessing/ recovery/reuse  of pollution score is
Hazardous Waste under schedule iv of normalized to 100
HW( M, H& TBM) rules, 2008 - Items
namely -

Paint and ink Sludge/residues
41. 34 Industries engaged in recycling / 10 - 10 | 20 - 20 10 50 R-O Mainly air polluting.

reprocessing/ recovery/reuse of
Hazardous Waste under schedule
iv of HW( M, H& TBM) rules, 2008
- Items namely - Brass Dross
Copper Dross,,
Copper Oxide Mill  Scale,
Copper Reverts, Cake & Residues,,
Waste Copper and copper alloys in
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dispersible form,,
Slags from copper processing for
further processing or refining ,,
Insulated Copper Wire,,

Scrap/copper with PVC sheathing

including  ISRI-code material
namely “Druid” o
Jelly filled Copper cables

Zinc Dross-Hot dip Galvanizers
SLAB, Zinc Dross-Bottom Dross,,
Zinc ash/Skimming arising from
galvanizing and die
operations,,

Zinc ash/Skimming/other zinc
bearing wastes arising from
smelting and refining,,
Zinc ash and residues including
zinc alloy residues in dispersible

casting

from,,

42.

35

Industry or processes involving
foundry operations

20

20

50

R-O

This score is valid for the
foundries having
capacity < 5 MT/hr as
such units require the
coal/coke @ <500 kg/hr.
The units having capacity
of 5 MT/hr and more,
the coal/coke
consumption  will  be
more than 500 kg/hr and
the normalized score will
be 62.5 and classified
accordingly as Red.

43.

40

Lime manufacturing (using lime
kiln)

20

20

50

Mainly air polluting

44.

41

Lliquid floor cleaner, black phenyl,
liquid soap, gycerol mono-stearate
manufacturing

20

20

20

20

50

Both air and water pollution
are generated.
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45, 42 Manufacturing of glass 10 - - 20 - 20 - 50 R-0 i Mainly air polluting
( melting at 15002C
and refining .
ii. In case of lead glass
, the score of Al
will be 25 and
accordingly the
normalized scores
will be 62.5i.e. Red
46. 43 Manufacturing of iodized salt from 12 - 12 20 -- 20 -- 50 0-0 Boiling in Evaporators
crude/ raw salt {multiple effect evaporators),
centrifuging, iodization with
KIO3 mixing Mainly air
polluting. Air pollution score is
normalized to 100.
a47. 42 Manufacturing of mirror from sheet - -- -- 20 - 20 -- 50 0-0 Evaporator &  furnace for
glass heating the metal to be
applied as reflector on mirror.
Mainly air polluting.
48. 44 Manufacturing of mosquito repellent -= - == 20 - 20 -- 50 0-0 Mainly air polluting. Toxic
coil fumes are expected.
49. 46 Manufacturing of Starch/Sago 25 - 25 | 15 - 15 - 50 R-0 i. Water and air
polluting industry.
Boiler is used for
steam generation.
ii.. Water & air
pollution scores are
normalized to 100
50. 46 Mechanized laundry using oil fired 20 -- 20 20 -- 20 -- 50 0-0 Both air and water pollution
boiler are generated.
51. 47 Modular wooden furniture from -- = - 20 - 20 -- 50 0-0 1. Mainly air polluting. Boiler
particle board, MDF< swan timber etc, as well as VOCs from use of
Ceiling tiles/ partition board from saw adhesives. 2. Without bailer, it
dust, wood chips etc, and other will be a Green category
agricultural waste using synthetic industry.
adhesive resin, wooden box making (
With boiler)
52. 50 New highway construction project . - - 20 . 20 - 50 R-0 Mainly air polluting project.
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53. 51 Non-alcoholic beverages(soft | 20 - 20 | 15 5 20 - 50 R-0 i. Both air and water
drink) & bottling of alcohol/non polluting. Score is
alcoholic products normalized with air &

water pollution. This score
is wvalid for industries
having waste-water
generation < 100 KLD.

ii. For the units having
waste-water generation >
100 KLD the , normalized
score would be 62.5 and
categorized as Red.

54. 49 Paint blending and mixing (Ball mill) 20 - 20 20 -= 20 10 50 0-0 Both air and water pollution
are generated.

55. 62 Paints and varnishes (mixing and | 20 0 0 20 0 20 0 50 G-0 Waste-waters as well-as-fumes-

blending) of VOCs due to solvents,
pigments, varnishes.

56. 51 Ply-board manufacturing( including 0 - 0 20 - 20 - 50 0-0 Mainly air polluting because of
Veneer and laminate) with oil fired use of boiler. AP score is
boiler/ thermic fluid heater(without normalized to 100
resin plant)

57. 52 Potable alcohol ( IMFL) by blending, 20 - 20 - -- -- - 50 0-0 Mainly water polluting. WP
bottling of alcohol products scoreis normalized to 100.

58. 54 Printing ink manufacturing 20 -- 20 20 - 20 -- 50 0-0 1. Pigments, binders and
solvents are used. 2. Boiler is
also used. 3. Emissions of
VOCs take place.

59. 70 Printing press 20 0 20 | 20 0 20 0 50 G-0 Colored waste-waters
containing dyes and VOC
emissions are generated.

60. 59 Reprocessing ~of  waste plastic 20 - 20 20 - 20 - 50 0-0 Large quantities of wash-water

including PVC and fugitive emissions are
generated.

61. 61 Rolling mill (oil or coal fired) and cold 10 -- 10 20 - 20 - 50 0-0 Mainly air polluing. Air
rolling mill pollution score is normalized

to 100. Others - cooling water
and recyclable waste oils etc.
are generated.

62. 67 Spray painting, paint baking, paint - - -- 20 -- 20 10 50 0-0 Mainly air polluting. Emissions

shipping

of VOCs and HC are generated.
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63. 72 Steel and steel products using | 10 - 10 | 20 - 20 10 50 R-0 i. Mainly air polluting. In the
various furnaces like blast furnace emissions, oxides of
Jopen hearth furnace/induction manganese, nickel etc. are
furnace/arc  furnace/submerged also present.
arc furnace /basic oxygen furnace ii. Air pollution score s
/hot rolling reheated furnace normalized to 100.

64. 73 Stone crushers - - - 20 - 20 - 50 R-O Mainly air polluting. Air

pollution score is normalized
to 100.

65. 75 Surgical and medical products | 20 - 20 | 20 - 20 - 50 R-O Both air as well as water

including prophylactics and latex polluting. Air and water
pollution scores are
normalized to 100.

66. 85 Tephlon based products 0 0 0 20 0 20 0 50 G-0 Due to spraying applications, |

emissions (HC) are generated

67. 70 Thermocol manufacturing ( with - - - 20 - 20 -- 50 0-0 Polystyrene is heated. Mainly
boiler) air polluting with boiler.

68. 82 Tobacco products including 20 = 20 20 - 20 - 50 R-O Such industries generate
cigarettes and  tobacco/opium both air as well as water
processes pollution. These scores are

normalized to 100.

69. 72 Transformer repairing/ manufacturing -- - - 20 - 20 10 50 0-0 Mainly air polluting because of
( dry process only) ovens, shot-blasting etc.

70. 73 Tyres and tubes vulcanization/ hot 10 -- 10 20 -- 20 -- 50 0-0 Mainly air polluting . Emissions
retreating of PM, VOCs and obnoxious

odour are generated.

7L 83 Vegetable  oil ~ manufacturing | 20 20 | 15 5 20 | 10 50 R-0 i.  Allsorts of pollution are
including solvent extraction and generated.
refinery /hydrogenated oils ii. This score is valid for

plants having waste-
water generation < 100
KLD.

iii.. If the waste-water
generation is more than
100 KLD, the unit shall
be classified as Red.

72. 74 Wire drawing and wire netting 20 - 20 -- -- == == 50 0-0 Mainly water polluting. WP

scoreis normalized to 100.
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73. 21 Dry cell battery (exduding manufacturing | 30 - 30 | 15 = 15 10 55 0-0 Water and air polluting both.
of electrodes) and assembling & charging
of add lead battery on microscle
74. 50 Pharmaceutical formulation and for R 20 -- 20 20 -- 20 15 55 0-0 i. All sorts of pollution are
& D purpose ( For sustained release/ generated.
extended release of drugs only and ii. R&D activities are to be
not for commercial purpose) shifted to Red category.
75 78 Synthetic resins 20 - 20 | 20 - 20 15 55 R-O All sorts of pollution are
generated.
76. 79 Synthetic rubber excluding | 20 - 20 | 20 - 20 15 55 R-O i.  Most synthetic rubber
molding is created from two
materials, styrene and
butadiene. Both are
currently obtained
from petroleum.

i, Process is similar to a
part of Petrochemical
plants.

T 9 Cashew nut processing 25 - 25 20 — 20 - 56 0-0 Normal  water and  air
polluting.

78. 12 Coffee seed processing 25 -= 25 20 -- 20 - 56 0-0 Normal water & air polluting
industry.

79. 57 Parboiled Rice Mills 25 - 25 20 - 20 - 56 R-O i. Rice Mills are

generating both air and
water pollution. Waste-
waters are having high
strength in respect of
BOD.

This is the normalized
air & water pollution
score for units having
waste-water generation
< 100 KLD and fuel
consumption less than
12 MTD.

For units having waste-
water generation > 100
KLD or fuel
consumption > 12 MTD
or both , the unit shall
be classified as Red.
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80. 29 Foam manufacturing - - - 20 -- 20 15 58 0-0 i. Raw material is
polyurethane, latex etc.

ii. Emissions of VOCs and
HAPs. CH3CI2 and similar
compounds as blowing
agents.

iii. Outdated raw materials
and spoiled slots are
discarded as HW.

81. 34 Industries engaged in recycling / 10 0 10 20 0 20 15 58.33 R-0 Mainly air polluting and
reprocessing/  recovery/reuse of hazardous waste
Hazardous Waste under schedule iv of generating industry. Air
HW( M, H& TBM) rules, 2008 - ltems pollution & HW scores are
namely - normalized to 100
Used Oil = As per specifications
prescribed from time to time. —

82. 34 Industries engaged in recycling / - - - 20 0 20 15 58.33 R-O Mainly air polluting and
reprocessing/  recovery/reuse  of hazardous waste
Hazardous Waste under schedule iv of generating industry. Air
HW( M, H& TBM) rules, 2008 - Items pollution & HW scores are
namely - normalized to 100.

Waste Oil ---As per specifications
prescribed from time to time.

83. 56 Producer gas plant using conventional -- - - 20 - 20 15 58.33 0-0 Mainly air polluting & tar (HW)
up drift coal gasification ( linked to generating. 502, CO, NOx are
rolling mills glass and ceramic industry generated. Tar is the by-
refectories for dedicated fuel supply) product and utilized by other

industries in co-processing.
Note :

fi

Under the column Revised Category, the full forms of the abbreviations are as follows :

o th e AR S

R-R means original category was Red and revised category is also Red

R-O means original category was Red and revised category is Orange

O-O means original category was Orange and revised category is also Orange
O-G means original category was Orange and revised category is Green

O-W means original category was Orange and revised category is While

G-O means original category was Green and revised category is Orange

G-G means original category was Green and revised category is also Green
G-W means original category was Green and revised category is White
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sectors are cither merged with other relevant sectors or deleted due fo duplication / vague

i, There are specific remarks in respect of some of the industrial sectors. These
category. The overall details are as follows:
sl Origin Industry Sector Original Remarks
No al 51 Categor
No. 1%
1 24 | Excavation of sagnd from the river bed (excluding o]
manual excavation)

Since such types of activities cause ecological disturbances, the instru ctions issued by
the government from time to time be followed. To be ca tegorized by MoEF&CC.

2 39 | Infrastructure Development Project 0 Vast variety of such projects come under such category. This is to be decided by the
concerned SPCB in line of EIA No tification , 2006.

3 53 | Power press 0 . ; ;

sl Very vague term hence deleted. Such types of general engineering units have already

been covered.
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Table G-4 : Final List of Green Category of Industrial Sectors

Sl Orgnl Industry Sector W1 W2 W Al A2 A W+A+H | Revised Remarks
No. | Sl No. Category

1 2 Aluminium utensils from - - - 10 - 10 25 G-G Minor air pollution due
aluminium circles by to some fugitive PM
pressing only (dry emissions from buffing
mechanical operation) operations.

2 6 Ayurvedic and homeopathic 10 - 10 - - - 25 G-G Small quantities of
medicines (without boiler) waste-waters are

generated from washing
operations.

i 8 Bakery /confectionery 10 - 10 - - - 25 G-G Small quantities of
/sweets  products  (with waste-waters are
production capacity <ltpd generated from washing
(with gas or electrical oven) operations.

4. 6 Bi-axially oriented PP film 10 — 10 - - - 25 0-G Mainly extrusion
along with metalizing process involving
operations Cooling water

recirculation

55 10 Biomass briquettes  (sun = - = 10 - 10 25 G-G Minor air pollution due
drying) without using toxic to some fugitive PM
hazardous wastes emissions from

pulverization / mixing
operations.

6. 13 Blending of melamine resins - = = 10 - 10 25 G-G Minor air pollution due
& different powder, to some fugitive PM
additives by physical mixing emissions from

pulverization / mixing
operations.

7, 15 Brass and bell metal utensils - - - 10 - 10 25 G-G Minor air pollution due
manufacturing from to some fugitive PM
circles(dry mechanical emissions from buffing
operation without re-rolling operations.
facility)

8. 16 Candy 10 - 10 10 - 10 25 G-G Small quantities  of

waste-water and minor
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PM emissions are
generated.

9. 17 Cardboard or corrugated box - - - 10 10 - 25 G-G This score is valid with
and paper products Small gas / electricity
(excluding paper or pulp operated oven / furnace
manufacturing and without for making glue.
using boilers)

10. 18 Carpentry & wooden - - - 10 10 - 25 G-G Minor air pollution due
furniture manufacturing to some fugitive PM
(excluding saw mill) with the emissions from cutting
help of electrical (motorized) operations.
machines such as electrical
wood planner, steel saw
cutting circular blade, etc.

11. 19 Cement products (without - - - 10 10 -~ 25 G-G Minor air pollution due
using asbestos / boiler / —to—some fugitive PM |
steam curing) like pipe emissions from mixing
pillar, jafri, well ring, operations.
block/tiles etc.(should be
done in closed covered shed
to control fugitive emissions)

12. 20 Ceramic colour - - = 10 10 - 25 G-G Minor air pollution due
manufacturing by mixing & to some fugitive PM
blending only (not using emissions.
boiler  and wastewater
recycling process)

13. 11 Chilling plant, cold storage 10 = 10 - - - 25 0-G Cooling water
and ice making recirculation only.

14. 13 Coke briquetting ( sun - - - 10 10 - 25 0-G Mainly air polluting
drying) industry. Sources of air

pollution (PM)  are
pulverizes and mixers.
Air pollution score is
normalized to 100.

15. 28 Cotton spinning and - - - 10 10 - 25 G-G Minor PM emissions
weaving (small scale) from spinning process.

16. 17 Dal Mills - = = 10 10 - 25 0-G Some fugitive emissions

of PM.
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17. 29 Decoration of ceramic cups - - - 10 10 25 G-G Fumes of enamels.

and plates by electric furnace Minor air pollution.

18. 19 Digital printing on PvVC - = - 10 10 25 0-G Minor  emissions  /
clothes odour generations are

expected.

19. 25 Facility of handling, storage - - - 10 10 25 0-G Some fugitive emissions
and transportation of food of PM during handling
grains in bulk of grains.

20. 36 Flour mills (dry process) - - - 10 10 25 G-G Fugitive dust emissions.

21. 41 Class , ceramic, earthen - - - 10 10 25 G-G Minor fugitive
potteries,  tile and tile emissions only.
manufacturing using
electrical  kiln  or  not
involving fossil fuel kiln

22. 34 Glue from starch (physical - - - 10 10 25 0-G Some fugitive emissions |
mixing) ~ with  gas of PM during mixing of
electrically operated oven raw materials.

/boiler.

23. 42 Gold and silver smithy - - - 10 10 25 G-G Minor fumes from
(purification with  acid cleaning process.
smelting ~ operation and
sulphuric  acid polishing
operation) (using less or
equal to 1 litre of sulphuric
acid/ nitric acid per mon th)

24. | 36 Heat treatment with any of 10 - 10 10 10 25 0-G « Cooling waters and
the new technology like minor heat fumes.
ultrasound probe , induction e Finalization of
hardening , ionization beam, categorization
gas carburizing etc. subject to  field

verification.

25. 46 Insulation and other coated - - - 10 10 25 G-G Minor fumes due to
papers (excluding paper of application ~ of poly-
pipe manufactu ring) urethane

26. 49 Leather foot wear and leather - - - 10 10 25 G-G Minor fumes due to use
products (excluding tanning of adhesives / gums.
and hide processing except
cottage scale)
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27. 50 Lubricating oil, greases or - - - 10 - 10 25 G-G Minor fumes at the time
petroleum based products of transfers from one
(only blending at normal container to other.
temperature)

28. 54 Manufacturing of pasted - - - 10 - 10 25 G-G 1. Minor fumes due to
veneers using gas fired boiler application of gums /
or thermic fluid heater and adhesives / pastes etc.
by sun drying 2. This score is valid only

for gas fired boiler.3. The
units having coal fired
boilers shall be categorized
as Orange.

29, 59 Oil mill Ghani and extraction 10 - 10 - - e 25 G-G Small quantities of floor
( no hydrogenation / washings & equipments
refining) washings are generated.

30. 48 Packing materials - - - 10 .- 10 25 0-G | Some fugitive emissions
manufacturing from non of PM are expected.
asbestos fibre, vegetable fibre
yarn

3. 65 Phenyl/toilet cleaner - - - 10 - 10 25 G-G Minor fumes of VOCs
formulation and bottling in the work zone

32. 67 Polythene and plastic 10 - 10 10 - 10 25 G-G Cooling  water &
processed products emissions due to mixing
manufacturing (virgin of raw materials.
plastic)

33. 68 Poultry,  Hatchery  and - - - 10 — 10 25 G-G Obnoxious odour
Piggery containing HaS, CHa etc.

and fugitive PM
emissions

34. 69 Power looms (without dye — - - 10 = 10 25 G-G Minor emissions of PM.
and bleaching)

35. 71 Puffed rice (muri) (using gas - - - 10 - 10 25 G-G Minor emissions of PM.
or electrical heating system)

36. 57 Pulverization of bamboo and - - - 10 - 10 25 0-G Some fugitive emissions
scrap wood of PM are expected.

37. 72 Ready mix cement concrete - - - 10 = 10 25 G-G PM emissions.

38. 73 Reprocessing of waste cotton - - - 10 - 10 25 G-G PM emissions.

39. 60 Rice mill (Rice hullers only) - - - 10 - 10 25 0-G PM  emissions  are

generated. Mainly air
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polluting. AP score is
normalized to 100

40. 62 Rolling mill ( gas fired) and 10 - 10 10 - 10 - 25 0-G Mainly air polluting. AP
cold rolling mill score is normalized to
100

41. 75 Rubber goods industry (with - - - 10 - 10 - 25 G-G Some PM emissions and
gas operated baby boiler) obnoxious odour.

42. 63 Saw mills - - - 10 - 10 - 25 0-G Mainly air polluting.
PM and noise are
generated.

43. 77 Soap manufacturing (hand 10 - 10 - - - - 25 G-G Small quantities  of

made without steam boiling waste-water are
/ boiler) generated.

44 80 Spice grinding (upto-20 HP - - - 10 - 10 - 25 G-G Small  quantities  of
motor) | fugitive emissions of

raw materials.

45. 66 Spice grinding (>20 hp - - - 10 - 10 - 25 0-G Mainly air polluting.
motor) Fugitive emissions of

PM.

46. 81 Steel furniture without spray - - - 10 - 10 - 25 G-G Obnoxious gases from
painting welding as well as noise

pollution.

47. 82 Steeping and processing of 10 -- 10 - - - - 25 G-G Washing waters are
grains generated.

48. 86 Tyres and tube retreating - s - 10 - 10 - 25 G-G Due to applications of
(without boilers) binding gum

adhesives / cement,
some obnoxious fumes
may generate.

49. 22 Chilling plant and ice 12 - 12 - - - - 30 G-G Cooling water and brine
making  without  using water circuits. Spillages
ammonia / blow down may take

place

50. 26 CO2 recovery 12 - 12 - - - - 30 G-G Normal water pollution
from scrubbing action

51. 32 Distilled water ( without 12 - 12 - - - - 30 G-G TDS as distillation
boiler) with electricity as residues

source of heat
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52. 45 Hotels (up to 20 rooms and 12 - 12 - - - - 30 G-G This score is valid for
without boilers) hotels having overall
waste-water generation

less than 10 KLD.

53. 53 Manufacturing of optical 12 - 12 - - - - 30 G-G Small quantities  of
lenses (using electrical waste-waters containing
furnace) TDS, SS are generated.

54. 58 Mineralized water 12 - 12 - - - - 30 G-G RO Rejects.

55. | 68 Tamarind powder | 12 - 12 15 = 15 = 33.75 0-G e Dried amarind fruits -
manufacturing cleaned and  after

soaking them in water
they are boiled insteam
jacketed  kettle for
about 40-45 minutes.
Then pulp is extracted in
pulper and dried in
drum type drier and on
cooling, the final
product is packed.

e Generates small
quantities  of waste
waters and air
emissions . Joint score is
nomalized to 100.

56.1 15 Cutting, sizing and polishing of 15 - 15 - -- - -- 37.5 0-G Mainly water polluting .
marble stone Water pollution score is

normalized to 100.

57.] 22 Emery powder ( fine dust of - -- - 15 -- 15 - 375 0-G Air polluting. PM
sand) manufacturing emissions take place

during various stages of

grindings  of naturally
occurring minerals.

58. | 25 Flyash export, transport & - - . 15 : 15 2 375 R-G s This is mainly air
disposal facilities polluting activity.

e This is the normalized
score based on air
pollution.

59. | 48 Mineral stack yard / Railway 15 - 15 15 - 15 - 37:5 R-G e Mainly air pollution
sidings due to |oading,

unloading,  storage

and transportation of
the minerals.
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e Waste-water
generation mainly
during rains only.

60. | 54 Qil and gas transportation . - - 10 5 15 - 375 R-G e Contains small gas
pipeline based power plants
up-to 5 MWs.

e Air pollution score is
normalized to 100.

e In case , if these
power plants are
bigger / liquid fuel /
oil based, scores will
be calculated
accordingly.

61. | 64 Seasoning of wood in steam - - -- 15 - 15 -- 37.5 0-G | Air pollution due to use
heated chamber boiler for supply of steam.

Air pollution score is

normalized to 100.

62. 84 Synthetic detergent - - - 15 == 15 - 37.5 G-G e This score is valid for
formulation the industries which
are not
manufacturing LABSA.
it is procured from
outside.

e Small quantities of
emissions are
generated from mini
bailer.

e Air pollution score is
normalized to 100.

63. | 69 Tea processing ( with boiler) - -- -- 15 - 15 -- 375 0-G With boiler, itis an orange

category industry.
Without boiler, it will be
green category industry.
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Note :
i.  Under the column Revised Category, the full forms of the abbreviations are as follows :
a. R-R means original category was Red and revised category is also Red
b. R-O means original category was Red and revised category is Orange
¢. 0-O means original category was Orange and revised category is also Orange
d. O-G means original category was Orange and revised category is Green
e.  O-W means original category was Orange and revised category is White
f. G-O means original category was Green and revised category is Orange
g.  G-Gmeans original category was Green and revised category is also Green
h. G-Wmeans original category was Green and revised category is While
ii.  There are specific remarks in respect of some of the industrial sectors. These sectors are either merged with other relevant sectors or deleted due to duplication. The overall
details are as follows : = N
Sl Origin Industry Sector Original Remarks
No al sl Categor
No. y
1 47 Jobbing and Machining G Vague category to be deleted, as such activities have already been covered in
other categories.
2 66 Reel manufacturing Already covered in other categories. Hence, deleted
3 7| Assembling of acid lead batteries (up to 10 batteries per Already covered in Orange category. Hence, deleted
day excluding lead plate casting)
4 5 Automobile fuel outlets (only dispensing) G Minor air pollution due to some fugitive emissions during fuel filling operations.
May be exempted from the purview of Consent management.
5 30 Diesel generator sets (15 KVA to 1 MVA) G e  Normal operation — 12 hrs a day.

e Consumption of diesel = 1680 litres for 1 MVA DG setat full load @ 0.21
litres / KVA / hr.

e Stand-alone DG Sets having total capacity 1 MVA or less and equipped with
acoustic enclosures alongwith adequate stack height may be exempted
from the purview of Consent management. Higher capacity DG sets have
already been covered under Red / Orange categories .
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Table G-5: Final List of White Category of Industries

Sl. | Orgnl | Industry Sector W1 W2 w Al A2 A H | W+A+H| Revised
No. | SL No. Category
1. 3 Assembly of air coolers /conditioners - -- -- - -- -- - - G-W
,repairing and servicing

2. 4 Assembly of bicycles ,baby carriages and - - - - - - - - G-W
other small non motorizing vehicles

3. Bailing (hydraulic press)of waste papers - - -- -- — -- -- - G-W
Bio fertilizer and bio-pesticides without using - - - - - - - -- G-W
inorganic chemicals =

5. i Biscuits trays etc from rolled PVC sheet (using [ - - - - - -- - - G-W
automatic vacuum forming machines)

6. 12 Blending and packing of tea - - - - -- - -- -- G-W

7 14 | Block making of printing without foundry - - - - - - -- - G-W
(excluding wooden block making)

8. 21 Chalk making from plaster of Paris ( only - - -- -- - -- -- - G-W
casting without boilers etc. (sun drying /
electrical oven)

9. 25 Compressed oxygen gas from crude liquid - - - - - - -- - G-W
oxygen ( without use of any solvents and by
maintaining pressure & temperature only for
separation of other gases)

10.| 27 | Cotton and woolen hosiers making ( Dry - - - - - - - - G-W
process only without any dying / washing
operation)

11.] 3 Diesel pump repairing and servicing ( - - - -- - -- -- - G-W
complete mechanical dry process)

12.| 33 Electric lamp ( bulb) and CFL manufacturing - - - - - -- - -- G-W

by assembling only
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13.[ 34 | Electrical and electronic item assembling ( -- - - - - -- - - G-W
completely dry process)

14.| 23 Engineering and fabrication units (dry process | - - - - - - = - Oo-W
without any heat treatment / metal surface
finishing operations / painting)

15.] 35 | Flavoured betel nuts production/ grinding ( - -- - - - - - - G-W
completely dry mechanical operations)

16.| 37 Fly ash bricks/ block manufacturing — - - - - - - - G-W

17.| 38 | Fountain pen manufacturing by assembling - - - - - - - - G-W
only

18.| 39 | Glass ampulesand vials making from glass - - - - -- - - - G-W
tubes

19.| 40 | Glass putty and sealant ( by mixing with - - - - - - - - G-W
machine only)

20.| 43 | Ground nut decorticating -- - - - - -- - -- G-W

21.| 44 | Handloom/ carpet weaving ( without dying - - - - - - - - G-W
and bleaching operation)

22.| 48 Leather cutting and stitching (more than 10 - - - - - - =4 = G-W
machine and using motor)

23.| 51 Manufacturing of coir items from coconut - -- -- - -- - - - G-W
husks

24. 52 Manufacturing of metal caps containers etc - - - — - == = =z G-W

25.| &5 Manufacturing of shoe brush and wire brush - - - -- -- -- -- - G-W

26.| 57 | Medical oxygen - - - - -- - - -- G-W

27.| 60 Organic and inorganic nutrients ( by physical o= - - - - e - - G-W
mixing)

28.| 61 Organic manure (manual mixing) - - - - -- -- - - G-W

29.| 63 Packing of powdered milk - - - - - - = -- G-W

30.| 64 Paper pins and u clips - - - - - - -- -- G-W

31.| 58 Repairing of electric motors and generators ( — < - -- - - e =8 Oo-W
dry mechanical process)

32.| 74 Rope (plastic and cotton) -- - - - - - - - G-W
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33.| 76 Scientific and mathematical instrument - - - - - - -- - G-w
manufacturing

34| 78 Solar module non conventional energy -- - -- - - - -- -- G-W
apparatus manufacturing unit

35.| 79 | Solar power generation through solar - -- - - -- - - - G-W
photovoltaic cell, wind power and mini hydel
power (less than 25 MW)

36.| 83 | Surgicaland medical products assembling - - - - -- - -- - G-W
only (not involving effluent / emission
generating processes)

Note : Under the colunnt Revised Category, the full forms of the abbreviations are as follows :

R-R means original category was Red and revised category is also Red

R-O means original category was Red and revised category is Orange

O-O means original category was Orange and revised category is alse O range
O-G mieans original category was Orange and revised category is Green

O-W means original category was Orange and revised category is White

G-O means original category was Green and revised category is Orange

G-G means original category was Green and revised category is also Green

G-W means original category was Green and revised category is White

7
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Annexure

:"’-. \I“\ E f E . f g
,' : CENTRAL POLLUTION CONTROL BOARD
) : R T @ A, YR TG

@:Jiiib (MINISTRY OF ENVIRONMENT & FORESTS GOV, OF INDWA
No. B-29012/ESS/CPA/2015-16 19.08.2015

Sub: “Harmonization of Classification of industries under Red / Orange / Green / White Categories”.

During the Confer of the Environment Ministers of States held in New Delhi during
April 06-07, 2015, it was re: ved to adopt pollution potential criteria for categorization of Red,
Orange & Green categories of industries and that a Committee be constituted with State
representatives. Further, i the 59 Conference of Chairmen & Member Secretaries of Pollution
Control Boards/PCCs held in New Delhi on April 08, 2015, it was agreed to constitute a
Committee to look into categorization system of industries based on their respective pollution
potential index. T

2. Accordingly, a Committe¢ comprising the Chairmen of CPCB, APPCB, TNPCB, MPPCB,
MPCB, PPCB, WBPCB and MS, CPCB was constituted vide CPCB OM dated 23.04.2015 to
review & classify industrial sectors into different categories based on criteria of respective
pollution potential indices,

3. The existing Red ( 85 sectors) , Orange ( 73 sectors) and Green ( 86 sectors) industrial sectors
have been assessed as per the proposed formula by a group of Scientists from CPCB . For this
purpose , concerned Engineers / Scientists from the Member SPCBs of the Committee were also
involved & consulted during May28-29, 2015.

4. After careful examination and consideration of the suggestions of concerned stake-holders the
“Draft Document on Revised Concept of Categorization of Industrial Sectors * is prepared by
the Committee ,

In this context, the Undersigned is directed to forward a copy of the “ Draft Document on
Revised Concept of Categorization of Industrial Sectors to all the SPCBs, PCCs and concerned
Ministries for their comments, Accordingly, the same is enclosed herewith and all the SPCBs, PCCs
and concerned Ministries are, hereby requested to provide their comments by 04.09.2015. The
comments may kindly be sent through hard copy as well as soft copy at e-mail:

Encl : As above

[N.K. Gupta]
Incharge - ESS
To:
All the State Pollution Cantrol Boards / Pollution Control Committees
The Secretary, Ministry of Micro Small and Medium Enterprises, New Delhi
The Secretary, Ministry of Heavy Industries & Public Enterprises, New Delhi
The Advisor & Incharge , CP Division, MOoEFCC, New Delhi
CPCB Website

o o

R W g8 FR TR, fasi--110032
f hi - 110032
‘parivesh Bhawan', East Arjun Nagar, Del e
" - ‘Fax 793, 22307078, 22307079, 22301932, 22304948
qoam / Tel. - 43102030, far / Fax - 2230579

£-9d / e-mail :cpcb@nic.in gawrse / Website Wwew.Ccpch.nic.an
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